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5 9 1.2001 1  Present 	Hon'ble Mr.Justice D.N. 

Chozdhury, Vice-Chairman 
PCt°fl S i1 forn 	 and Iioo'ble P.K.K.Sharrna, 

W jyi • -. 	 Administrative Member. 

	

1 	Heard Mr.S. Sarma, learned 

- 	,'• 	I 	counsel for the applicant. 

1p , /: 	 . 	Application is adrnitted.Call 
I 	for the records Issue usual notices. 

' . 

	

	
List on 9.2.01 for written 

statement and further orders. 

	

•0 : 	
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'31.1.0,1 	List after four weeks to'enabie 
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/ 	.: 	 . 	
List on 21.3.2001 for ord er 

- 	. 	 . ' Member 	 v ice-C haiYm  

pg  
iJe / C')f 	fj 	-cI 21.3.01 . 	On the prayer of Mr.B.C.DaS 

eriiêd dounsel on bêhal f of ICAR 4 

weeks time granted to enable the 
• 	. respQflefltS to file written stateme 

• 	List on 25.4.01 for orders. 
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25.4.01 	List on 28.5.01 to enable th, 6,  

1N pondents to file written statement. 
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pondenttsfi1e writt.en statement. 
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286.01 	MrH.cDaapparjng on behalf of 
respondents Nos. 2 & 3 prays for and grabtc 
four weeks time to file written statement. 
Mr.A,Deb Roy, learned 5rc.c.s.c, for the 

- 

respondents No.1 may also file written stat 
ment during 	 tprio The 
applicant will have two weeks time thereaft 
to file rejoinder, 

List on 28-8-2001 for order, 
4 

Member 	 Vice-chajrman 
b 

	

23,8,01 	 No written statement so Par  begQ 

List on 27/9/01 to enabjathe respondents 

to file written statement. 	 u 

______________ 	
• 	 . 	

Vice.'.Chajrman 
mb 	. 

27.9,01 	Written statement has been filed. List on 
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Written stateent has been filed. 

Mrs,N,D.GPswarni learned counsel on behalf 

of Mr.S.a rma learned counsel for the 

applicant prays for time to file rejoinder, 

List on 6.12.01 for bxd hearing. 

ii 	 Mnber 

I Mr.B.C.Das learned counsel for the 
respodnts submits that the matter is an-

logous to Original Appliccation No. 12 of 

20011
/  
and may !e listed for hearing with 

0.P.12 of 2001 on 11.12.2001. 

4- c 	2_. 7_c.,(j 

Member () 
	

Member () 

LI)r 	 kooQvc 
()et\Tr v 	'2J1_ 

The cee is adjourned on the prayer of H 
made by iMr.B.C.Oas, learned csunsel for tho 

respondents. 

List again on 31..1 .2002 for hearing. 

3 .  

Mewber 	: 	 ViceChaian 

The case is adjoLirned on the prayer rnad 

by Mr*B*C*Das s  learned counsel appearing for 

the respondents on the 4round. of his illhe1l 

List the case on .28292002 for hering. 

K eMD L Vice—Chairm 

d Note of th 	gistry 
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O.A. No. 7/2001 

ftheRegistry Date 	 Order of the TrTb unal 
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- 

28.2.02 idjourned on the prayer of Mr. 

.CDas, 	learned counsel for the 

espondents. 	List on 19.3.2002 	for 

hearing. 

IlEimber 	 Vice-Chairman 

mb 
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10.5.02 Heard 	counsel 	for 	the 

parties. 	Hearing 	concluded. 

• 	Judgment 	delivered 	in 	open 

court, 	kept 	in 	separate 

sheets. 

The 	application 	is 

allowed 	in 	terms 	of 	the 

order. No order as to costs. 

6 L 
Member 	 Vice-Chairman 
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CENTRAL ADBINISTRAT' TRIBUNAL 

GUIAHATI BENCH 

7/2001 and 12,?001  

10.5.2002. 
DATE CE DECISION 

Sri Gobjnda Kumar Basurnatary & Q. 	
APPLICANT(5) 

Sri 	. Sarma.  

VERSUS - 

- Union 

Sri B.C.DaS. 	
?\.DVUIU r Tf1L 

p'NpONIJEN'. 

HE TTCN BLE MR JUSTICE D.N.C}IOWDHURY, VICE 
CHAIRMAN. 

THE HDN'BLE MR K.K.SHARMA. ADMINISTRATIVE 
Ma4BER 
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CENTRAL ATJ4INISTRATIVE TRIBUNAL .G1JiMHATI BENCH. 

Original Application No.? of 2001 and 12 of 2001. 

Date of order : This the 10th Day of May • 2002. 

The Hon'ble Mr justice D.N.ChOWdhUrY.ViCeha1 1 l 

The Mon'ble Mr K.K.Sharma.Mmiflistrative Member. 

•1 	

O.A. 7/2001 

1 • Sri Cobinda Kumar BaSufl%atary. 

2. Sri Anil Kumar Deka and 

3 • Sri Kingshon Kharpuri. 

4 • Sri kin. Singh Shongwan 	 . * .Applicants. 

O.A.12/2OO 

Sri Ashis Das choudhuzy. 
Ajit Dey, 
Sri Manik Chandra Das, 

4• Sri Pabaja Kr phukan. 
5 • Tanks Prasad pradhan, 
6 • Sri HaladhaX Thakuria, 
7 • Sri RnesWar Rai, 

Sri R.S.NonkyflriCh, 
Sri Deben Ch. Das 
Sri Shinewell Nongneflg, 
Sri Jayaflta Das, 

• 	12. Sri Dilip Ch. BaZTQafl 
Sri Kahitindra Barman 
Sri Deban Ch. Deka 

15 • Sri Munindra Kumar Des 
16. Sri Bubaita Thabah 

• 	17 • Sri Sashi Kant Dwivedi 
• 	18. Sri Khagendra Ch. Handique, 

Sri pranab Kr Dey 
Sri phen ShingSyiem 
Sri Prabhat ch. Uas. 
Sri Sibendra Nath Talikdar. 
Smt Aimtirflai Nongbri. 
Shri Kushal Chandra Bora. 

25 • Sri Bikash Chandra Sarmah. 
26 • Shri pranab I0imar Barman. 	• . . piC ánt8. 

By Advocate Sri S.Sarma. 

- Versus 

1. Union of India, 
represented by the Secretary to 
the Govt. of India, 
Ministry of Agriculture. Krisbi Bhawan. 
New Delhi. 

2 • The Director General s, 
Indian Council of i4griqultural Re8earCh(ICAR) 
New Delhi. 

• The Director. ICAR, 
ICAR Research Canpiex for NEH Region. 
Unroi Road .MeghalaYa. 	 . • . Respondents. 

By Sri B.C.DaS. Advocate for the respondents. 

contd..2 



Both the applications are taken up together for. 

consideration since it involve similar facts and common 

questions of law. 

2. 	The matter pertains to placement in higher category 

by removing the category bar between category 1 and 2 under 

the respondents. All the applicants are holding the post 

of T-I-3 in the office of the Director, ICAR Research 

• 	Complex. N.E.H.RegiOfl. During 1995 the category bar within 

• 	category 1 and 2 was removed by Notification dated 1.2 .95 

after a long deliberation with the approval of the Oovernthng 

Body. The removal of the category bar by the aforesaid 

decision was further deliberated upon in view of the fact 

that a number of technical personnel represented to the 

authority against such removal • M such the aforementioned 

decision of removal of category bar between category I 

and II Was kept in abeyance vide memo E.maii/PaX/TeleX/ 

Telegram dated 24.8.95 • The matter was reconsidered and 

finally it was decided that on removal of category bar 

• 	from Category I to U, i.e. on placement of technical 

personnel in T-II4 from T-I-3 for the purpose of five 

yearly assessment their service rendered in T.i.II3 grade 

would only be counted. In other words, the servicesrendered 

in T-I-3 for the purpose of computation of five years of 

service for grant of merit promotion/advance increments 
, to 

from T-Ii-3 to T4 	anotLbe counted. Subsequently, 

the respondent No .3 vide memo dated 21.1 .95 requested the 

category I (T-2 & T-I-3) personnel to furnish their attested 

VA/  copies of certificate/technical qualification etc. for 

further examination by the Committee constituted for the 

eon td--3 
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purpose in relevance to the Council s circular dated 1.2.95. 

By the said communication the authority requested them to 

forward their cirtificates immediately for taking further 

necessary action. The Institute level committee in its 

meeting held on 4.6.97 scruinised all the cases but 
of5.the 

for want of some documents iO saneLcandidates the process 

could not be completed. The Joint Lirectors/Heads of 

departments were again requested to furnish detail 

documents. As per recommendation of the Cc*mnittee held 

on 1 • 9 • 97 the Director 1CM Research Complex. IRnroi 

passed the order allowing the 87 techniCal 8taff of 

T-1-3 grade (category-i) to place in TII-3(CategOry II) 

vide order dated 23.10.97. When things rested at this 

stage the impugned order dated 2.12.99 cancelling the 

order dated 23.10.97 was issued. The full ctext of 

the order dated 2.12.99 xz is re-produced below $ 

"In the light of the judgnent of the Hon'ble 
CAT, jodhpur Bench's judgment dated 18.3.99 
in O.A.NO.91/98 endorsed vide council's 
letter F.No.1S(9)99-'EStt.IV dt. 28.6.99 
which was duly circulated to the all concerned 
and also in view of the fact that the consti-
tution of the committee for removal of 
category bar of technical staff T-I-3 of the 
Inspitute as well as it's recommendation 
were not as per norms in conformity with 
the rules 6.2 7.4 and 7.5 respectively 
of the Handbook of Technical Services of 
ICAR, the removal of category bar of Technical 
Staff (T-I-3) issued vide this office orders 
(1) NO.RC(BR)1/89 dt. 23.1047 and (2) No.RC 
(BR)1/89 23 .12.97 have been cancelled with 
immediate effect pending recommendation of a 
duly constituted Departmental promotion Cum 
Selection Committee under Technical Service 
ules and further orders. 

Accordirjgly, all the technical staff placed 
in the grade T-II-3 vide abovementioned office 
orders may be treated as withdrawn with 
irnmediateX effect." 

2he applicant being aggrieved submitted representations 

and failing to get appropriate remedy moved this Tribunal 

ss ailing the action of the respondents • It was stated 

contd • .4 
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and contended that the impugned order dated 2 .12 .99 Was 
statutory thus Was be 

vilative of the/rules andAiable toet aside • The 

order was arbitrary and contrary to the judnent and order 

passed in O.A.91/98 by the Jodhpur Bench of the X'ribunal. 

it Was further contended that the impugned order was passed 

by the respondents in violation, of the principles of 

natural justice. Hence this application. 

2 • 	The respondents contested the claim and submitted 

their written statement. In its written statement it stood 

by the order dated 2.12.99 and asserted that the earlier 

order dated 23 .10.97 was passed due to inadvertence and 

the same was corrected on receipt of the direction from 

the higher authority dated 28.6.99 and in the light of 

the order of the Jodhpur Bench of the Tribunal • It was 

also contended that the earlier committee While scrutinising 

the illegality of the employees in the grade T-i-3 for 

removal of category bar had committed certain lapses in 

making the recommendation in favour of many non eligible 

employees. The constitution of the committee vide order 

dated 3.6.97 was also not in accordance with the rules. 

It was also stated that subsequently an assessment committee 

was constituted and as per the recommendation of the 

committee the eligible technical staff in the Grade of 

T-I-3 of category I of IC)R Research Complex were placed 

in the pay scale of Rs.45 00-7000/- with effect from 12x 

3.2.2000 and 1.7 .2000 respectively whore the applicants 

were also included. 

3 • 	We have heard Mr $.Saxma* learned counsel for the 

applicants and also mr B.C.DaS, learned counsel for the 

respondents. With a view to provide opportunity to the 

respondents we granted time to Mr Das to produce the 

contd • .5 
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relevant 	ecoTIA,  and in course of time Mr Das produced 

the relevant materials and the matter Was finally taken 
• on today. 

up for hearing. 	have already mentioned to the order 

dated 2.12.99 by which the office order dated 23.10.97 

was cancelled • The impugned order ascribed three reasons. 

one of the reason cited in the aforesaid order was the 

judent dated 18.3.99 passed by the Jodhpur Bench of the 

Tribunal in O.A.91/98. We have perused the judnent and 

order of the C .A.T . ,Jodhpur Bench in Babulal Prajapati 's 

case. The ten applicants before the Jodhpur Bench assailed 

- 	the order mentioned in Annexure A/19 of the O.A. The order 

at Annexure A/19 mentioned in the aforementioned 0.A is 

the order No • 14(3 )/94-Estt .Iv dated 10.1.96 which is 

annexed to this application as Annexure-2 • whave already 

referred to the order dated 10.1.96 which was passed sequal 

to the removal of the category bar • The said communication 

Was relatable to the removal of the category bar from 

Category I to category II. The said memo clarified that on 

placement of technical personnel in T-II-3 from T-I-3, 

for the purpose of five yearly assessment, their service 

V 	rendered in T-II-3 for the purpose of computation of five 

years of service for grant of merit promotion/advance 

increments from T-XI-3 to T-4 wbuld not be counted. The 

legitimacy of the said order was only challenged before 

the Jodhpur Bench and the said Bench rejected the application 

and held that the order dated 10.1.96 Was lawful. The memo 

dated 10.1.96 and for that matter the decision of the 

Jodhpur Bench has no connection to the legitimacy of the 

order dated 23.10.97 and the decision no way can affect 

the recommendation of the Committee for allowing the 

applicants to place in T-II-3 with effect from the date 

contd • .6 
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shown against them. The respondents also referred to the 

comifluflication NO. 15(9)99-Estt.IV dated 28.6.99. The said 

communication Was only made by the Under Secretary indicating 

the directives by communicating the decision of the Jodhpur 

Bench and reiteratdg the circular dated 10.1.96 as lawful, 

which no way mate any reflectioü on the assessment committee 

held on 1.9.97 in placement of T-II-3 category. The reasons 

ascribed in the impugned order was to the effect that the 

recorinendation were not as per norms and in conformity 

with the Rules 6.2, 7.4 and 7.5 of the Handbook of Technical 

Services of ICAR. 

4. 	We have looked to those provisions mentioned in the 
mentioned in clause-I 

Rules. Rule 6.2 is the Iff:adverbtjGfl Of:the tbisnt 

of the memo dated 1 • 2 • 95 (Mnexurel to this application). 

it is indicated the manner of removal of the category bar. 

7.4 speaks of the promotion to be made on the remommendation 

of the Selection Committee constituted as per the Departmentt 

al promotion Committee for various grades under AM different 

caeegories. 7.5 speaks for qualifications prescribed for 

different groups of three categories as mentioned in 

Appendix IV. AS regards Category II the following essential 

qualifications are prescribed. 

"Three years Diplcma/BaOhelOrS Degree 
in relevant field. 
***Matjofla]. Trade 'ertificate of ITI 
National Apprenticeship Certificate 
or equivalent qualifications with seven 
years experience in the relevant field 

or 
*l4atricu late with ten years experience 
in the field". 

All the applicants are Matriculate with ten years experience 

in the relevant field. Therefore the applicants cannot be 

said to be ineligible for selection. The selection Was 

contd • .7 
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0. 

• duly made and with due deliberation and Would not havebeen 

cited no other valid reason. The reason ascribed in the order 

are obviously irrelevant. Mr B.0 .PDä. learned counsel for 

the respondents tried to justify the order by showing some 

other grounds. A public order made publicly cannot be equated 

with some other orde.r.cited in the written statement • As was 

observed by the Supreme Court in Commissioner of police,Bcmbay 

vs. Gordhandas ehänji, reported in AIR (3 9) 1952 SC 16, public 

order publicly made cannot be construed in the light of 

• 	explanations subsequently given by the officer making the. 

order of what he meant, or of what was in his mind or what 

he intended to do, public order made by public authorities 

are meant to have public effect and are intended to affect 

the actings and conduct of those to whom they are intended. 

The . impugned order is also unsustainable on the ground of 
V 	

violation of natural justice • on the strength of the order 

the applicants were upgraded and by the impugned order the 

respondents sought to take away the benefit conferred on 

them without giving any opportunity to them. On that ground 

also the impugned order is liable to be aismissed. 

5. 	In view of the reasons cited above, the impugned order. 

dated 2.12.99 is set aside and similarly the order dated 

27 .9.2000 stands modified. The respondents are accordingly 

directed to give the full benefit as per the order at 

Annexure-5 dated 23.10.97. 

The application is allowed as indicated. There shalli, 

however, be no order as to costs. 

K.K.SHARMA 
	

(LCHOHURY) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 
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IN THE GAUATr1flQ OURT 

(THE HIGH COURT OF ASSAM;NAGALAND;MEGHALAYA;MANIPUR; 
TRIPURA;MIZORAM AND ARUNACHAL PRADESH) 

WRIT PETITION (C) NO. 1572 OF 2003 

The Director General, 
Indian Council of Agricultural 
Research, Krishi Bhawan, 
New Delhi. 

The Director, 
Indian Council of Agricultural 
Research, 
ICAR Research Complex, 
N.E.H Region, Umroi Road, 
Umiam, Meghalaya. 

PETITIONERS 

-vs- 

Sri Ashish Das Choudhury. 
Sri Ajit Dey. 
Sri Manik Chandra Das. 
Sri Paban Kr. Phukan. 
Sri Tanka Prasad Pradhan. 
Sri Haladhar Thakuria. 
Sri Rameswar Ral. 
Sri H.S. Nonkynrich. 
Sri Deben Ch.Das. 

Sri Shinewell Nongne:ng. 
Sri Jayanta Das 
Sri Dilip Ch. Barman 
Sri Kshitindra Barman. 
Sri Deben Ch. Deka 
Sri Munindra Kumar Das. 
Sri Bubaita Thabah. 
Sri Sashi Kant Dwivedi. 
Sri Khagendra Chandra Handique. 
Sri Pranab Kr. Dey. 
Sri Phen Shing Syiem. 
Sri Prabhat Ch. Das 
Sri Sibendra Nath Talukdar 
Smt Aimtimai Nongbri. 
Sri Kushal Chandra Bora. 
Sri Bikash Chandra Sarmah. 
Sri Pranab Kumar Barman 
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All are presently holding various posts 
under Grade T-3 under the Petitioner No.2. 

RESPONDENTS 

PRESENT 
THE HON'BLE MR. JUSTICE D.BISWAS 

THE HON'BLE SMT. JUSTICE A.HAZARIKA 

For the petitioners 
	 Mr. KN Choudhury, 

Mrs RS Choudhury 
Advocates 

For the respondent 
	

Mr S Sarma, 
Advocate 

Date of hearing 
	 22.2.2007 & 15.5.2007 

Date of judgment 

JUDGMENT & ORDER 
(C.A.V) 

This writ petition is directed against the judgment and order 

dated 10.5.2002 passed by the Central Administrative Tribunal, Gauhati 

Bench, Guwahati in O.A. No. 12 of 2001. Being aggrieved by the 

aforesaid judgment and order, the Indian Council of Agricultural 

Research represented by its Director General has preferred this petition. 

2. The respondents herein were appointed on various dates 

after 1.1.1977 in Grade T-I-3 of Category-I in the office of the Director, 

ICAR, N.E. Region. They filed the Original Application before the learned 

Tribunal praying for setting aside the order dated 2.12.99 and the order 

dated 27.9.2002. By the order dated 2.12.99, the original applicants who 

belonged to technical staff and were placed in Grade T-II-3 were reverted 

back to their original placement i.e. in Grade T-I-3. The order dated 

J 2.12.99 was issued in pursuance of a judgment passed by the Jodhpur 

Bench of the Tribunal in O.A. No. 9 1/98 and also for the reason that the 

constitution of the Committee which recommended removal of the 
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category bar for placement to higher grade was not in conformity with 

the prescribed rules of the Handbook of the Technical Services of the 

ICAR. By this order, all the technical staff including the original 

applicants placed. in Grade T-II-3 were reverted back to their original 

position. The order dated 27.9.2000 pertains to placement of some of the 

employees in Grade T-I-3. The case of the original applicants before the 

learned Tribunal was that their placement in Grade T-II-3 of Category-TI 

as ordered on 23.10.97 on the recommendation of the Committee should 

not have been recalled since all of them possess the minimum criteria 

prescribed for placement in the higher grade. 

After hearing the learned counsel for the parties and on 

perusal of the documents on record as well as the relevant rules, the 

learned Tribunal came to the conclusion that the applicants being 

matriculate with 10 years of experience, were eligible for selection and 

placement in the higher grade. Their selection and placement as ordered 

earlier ought not to have been withdrawn without valid reasons and that 

too,, without affording any opportunity to them of being heard. On this 

ground, the learned Tribunal set aside the order dated 2.12.99 as well as 

the order darted 27.9.2000 and directed the petitioners to give full 

benefit to the applicants as per order dated 23.10.97. 

Mrs. R Choudhury, learned counsel vehemently argued that 

the applicants do not have the requisite criteria for consideration for 

placement in the higher grade. The minimum educational/ trade 

qualification prescribed for Category-IT provides that matriculate 

employees with 10 years', experience in the relevant field and in service as 

on 1.1.1977 are only eligible for promotion against 33 1/3 % vacancies. 

The applicants were appointed after the cut-off date and, therefore, they 

are not eligible for promotion. 



To appreciate the above contention, we may quote 

hereinbelow the minimum educational qualification/ trade qualification 

prescribed for appointment to Category-Il which reads as under:- 

"Appendix IV 
Minimum Educational/ Trade Qualifications for Different Groups of the Three 

Categories 

CATEGORY I 	 CATEGORY II 	 CATEGORY III 
Essential Qualifications Essential Qualifications Essential Qualifications 

(i) *Three  years Diploma! 
Bachelor's Degree in relevant 
field. 

Or 

** National Trade Certificate of 
ITT National Apprenticeship 
Certificate or equivalent 
qualifications with seven years 
Experience in the relevant field. 

Or 

** Matriculate with ten years 
experience in the relevant field. 

The qualification prescribed in the third row of the second 

column "Matriculate with ten years experience in the relevant field" is 

qualified by two asterisk signs, which is expanded by the words 

"Applicable to Council employees in position as on 1-1-77 for the 

purpose of promotions only against 33 1/3 % vacancies reserved for 

departmental promotions". 

It would appear from above that the matriculate employees 

with ten years experience in the relvant field and in service as on 1.1.77 

would be eligible for placement in Category-TI. After having a look at the 

Rules, we are of the prima facie opinion that the original applicants do 

ru 



not fulfill the requisite qualification if the note against the asterisk marks 

i applicable to theii. ?Fhe documenfs submitted before us are not in 

original and, therefore, it would not be safe to interpret the relevarce of 

the asterisk marks relying upon the loose copies of the documents 

produced. . • 

After careful coisideration o'f the gamut of the entire 

trntion, we think hatit would be appropriate to leave the matter to the 

appointing authority i.e. the writ petitioners to decide from the office 

records whether the qualification prescribed in the second column of the 

Rules as quoted above is only meant for the employees in position as on 

1.1.1977 and if the answer is in negative, to examine the case of the 

applicants and to extend to them the benefit of the order dated 23.10.97 

with effect from the dates shown against each of them in the said order. 

The exercise in this behalf shall be completed within a period of three 

months from he date when a copy of this judgment is furnished. 

Appropriate Committee may be constituted in accordance with the 

provisions of the Rules for this purpose. 

The writ petition is disposed of in terms of the above 

direction. The judgment of the learned Tribunal accordingly stands 

modified. 

i I 

I 

Sd!-. A. FIaza4ika. 
JUDGE •  

Sd/ D. Bja "  
JUDGE. 

Contd,,, 
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Memo No.HC.XXI. 	 - /R.M. Dtd. a/ 
Copy forwarded for inforrntion and recessary action to: 

1. The Director General,Indian Council of AgriculEural .Research, 
Krishi Bhawan,New Delhi. 

20,  The Director, Indian Council of Agricu]. tural & ICAR Research 
CoiJplex1N.E.H. Region,Urnroi Road,Umiam,Meghalaya, 

30 The Deputy Registrar,Central Admi ni strative Tribunal,Guwahati 
ft 7ench Rajgarh Road,Bhangagarh,Guwahati-'781005. He' is requested 

to acknowledge the receipt Of the following records.This has a 
reference to his letter No.16-3/02-JA/1252 Date 13.12.2006. 

Enclo;- 

1. O.A. 7/2001 & 
O.A. 12/2001 	. 
(Part. 'A') 	'' S, 	 ' 	 • 	 . 

ith Judgement & Order Sheets. 	'• 	• 

By order 

S 	
:•', . 

-. Asstt.R'egi.strar-(B) -• 
Gauhati.Hgh COurt,Guwahati. 

* •.. 	 •• 	 • 

• 	 6 	 •.S•• 

* 	 - 	 • 	. 	 , 	

•. 	 S 

* 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
I3UWAHATI BENCH 

(An appi i cat ion .....nder section 15 of the Lent ra 1 Adm in jet rat i vs 
Tribunal Act :LFi8%) 

_7/ /perD)  
OANo 	 cf :2L?Ot2 

BE TWEEN 

Sh r :i Oc:b I nda Kumar Sasurna ta ry 
c3!._.:.f late Eli rendra Dasumatary,  
At present work i nq as Stcckman, T-i3, 
In the Office of the ICAR Elarapani 	

r... 

Sri Anil r::Lfnr  Deka, 	 A. Son of Late Anna Rem Deka 
At present work i nq as F i si dmen , T....1....3, 	 7 

in 	r Office of the i r Hir 

1 3. 	- 
Son of Late H Synteng Umwi 

workinci as L.ab Asstt 	T-I.... 
in the Office oft he ICAR Elarapani 

4. Sri Ai n Si ngh 
Son of Mr Bee tan Chyne 
At present working as Lab Aest t , T-I--3 
In the Office of the 1L:AR Bare ani 

Applicants. 

•VEF.:SIJS 

Union of Iri 
epresenteriby the Secretary to the i3ovt of I nd:ia 
M:i nist.ry of Ac'i :ui.tue, Kr ishi Shawen 
\ew Delh:i 

2 The Dire: tor Senera 1 
Indian Council of /\...,r:  cultural Research (ICAR) 
New Dihi 

3, The Director 	ICAR, 
ICAR Research complex for NEH Req ion, 
Umr o i Road Meqha 1 aye 

Respondents 

PART :r C:IjLARS OF THE APPL I C)T I ON 

1. PART I C:tJLARS OF THE ORDER AGA I NSTWH I C:H THIS APF'L I C:AT I ONIS 
M/\fl 

This appli cat ion is directed aqa.inst the order 

H 



£ 

by 	the D:i rector ICAF: 	vi cle 	mE:mo 	No 	F:C: (F: )2/9 dated 	2. 12 99 and 

aainst 	the 	order vi de No 	F.: (R )22/99/% dated 	27.9.990 Tliis 

app]ic:ation 	is also 	directed 	ac 	Inst the 	action 	of the 

respondents in not di spos i no of the r 

2. LlMITATION 

The applicant declares that 	the 	ii 	ant april i cation has 

heer 	filed within the 	limitation per :Iod prascr :1 bed under 	sect ion 

21 of the Central Admi nistrat ive Tr iLiunal Act 	1985 

3 JURISDICTION 

The app]. :1 cant further declares that the sul:.ject matter 

of the case is .within the jurisdiction of the Administrative 

Tribunal 

4 FAC:TS OF THE.CASE 

4, 1 	Thatt he aipl i cants arec:. t i zens. of I ndia and as such 

they are entitled to all the rights 	rote: t ions and privileges 

as ivaranteed under the Cortet :1 tut ion of I ndi a and laws framed 

thereunder.  

4.4 	That the present appi I cants were hol d:i. nq the post of 

T-I-3 under the respondent No 3 under category-I 	During this 

i:r i:d the res::ondents issued an order dated I 	by which the 

cateqory bar from category -1 to category -i I has been 1 1 fted 

and the stacjnat ic nof the employees of category'I came to an end 

Thereafter the respondents issued yet .nother order dated 1 1 96 



. 	. 	.. 	. : 	
J 	( 

Myl w!d ch ':e t al ri c lar i 1 1 cat ion has been 

issuti;.. 
 I rgrd tiC 

or:e • dated I 2 95 I I ft :1 nq the citeqorv bar. Thereaftcr the 

r 21;pondents I SSLtE?d an or der dated 23.10.97 sted to he issued i n 

pLt1sunce of orckz.rs ditec:t I . 2 9E5 	10.1.95 and 	:::ther 	connected 

or ders and as per the re:.ornmendat ion of DFC: by wh i c h category 

bar has been lifted in rese::t of present appi i cents w e f 

1 1 95 	Surpr I si nciy encuqh the respi:::sndent No 3 issued imouqned 

order C.-"- which the order 11 ft I nç. the cetsqciry bar 
 D y 

dated 23 12.97 was canceled it is notewc'r thy to mention here 

thot the Sal ci order dated 2 12 99 has been issued pursuant: to an 

or1er dated 28699 sated to be issued purportedly in 

compliance of a :r...thme r t and o ....Jer j:::'assed by the Jodhpu -  Een: h of 

the Hc:'n b 1 e t r I buna I The app Ii cents are bas I call y acjqr seed by 

the said or der dated 212,99 and non disposal of their 

representat ions filed actai nst the sci ci order. The respondents 

thEreafter issued an order dated 27 9 by which the cate:ry 

bar was acia in ii f ted p1 acinq the app1 I cents once aqain in the 

a e qory- I I , however same was made a f fact ice only w, e 1 

3. 2. 200. The present applicants are also aqcr I eveci by the 

a fcresa :i ci order dated 27,9. 2øø .praying for an appropriate order 

from this Hon L:1e Tr I burial sett I nci aside the imr1Aqned orders 

dated 2 i299 and $7920 with further direction to the -_- 
respondents to qive effect to the order dated :23, i,97 by which 

:ateqory bar was lifted. TLi- 	 r- 

CO Q'-4LI tsg9.. 
This IS the crux of the matter for which 	the 

appL :i cents have preferred the present appi i cat 

That the applicants bere initially recrul td under the 

respondents 	in the I::ateqc:!ry.....1 1 e T-I-3 and h:: I di no var icus 

p::sts I Ike Stcckman 	Fl a 1 dmen and Lab. Asstt. During their 

1 
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Aserv i ce tenure under t he 

an cr de r v I de Cr de r No 

wh I c h the cat:ecory be 

ecri.::;ved Earlier t: e.- e 

::at.ect;:;ry 	1 	the respondents 

FNc; 14( 	/:1 Estt , IV dated 

wh I ;::11 was prevalent at that 

was no pr'c:;;c:;t I one I 	avenue  

(17  

have :1 55USd 

i295t 

time was 

for 	the 

emplc;yees of catecp::ry--I and the employees bel onqi nc to the sal Ci 

cateqc;rv--j did not have any other promot lc;na.1 scope to any hi gher 

qrade like T--I 1-2 It was therefore there was a pressure from the 

staif side Inc ludi. nd the pr esent apDl I cents for removal for such 

bar of promot iOn The respondents act :1. nci on such requests :1 sslAed 

the aforesaid crder dated I 295 by which the cateqory bar was 

Ii fted between cateq;:.:;ry 1 and ;::ateqory-1 t The said ;:;rder has 

ben issued pursuant to a dec i si on made by the .c;ver ni ng Body  of 

t. h I cr • wh I c h is the hi qhest body of he respondents I n respe: 

of mak i nq policy dec ieicn 

A ;:c;py of the se:i ci order dated I 2 95 is 

annexed herew:i th and marked as ANNEXURE-1 

4.4 	That the present appi Icants are all cli qibie to qet the 

benef its of Ii ft :i nq of the cateqory bar as per the cr i tsr Ia ia:i d 

down in the sal d.i Pnnexure.... I order dated 1 $ 95 The respondents 

WSi2 alsc:; mak ..... q the m;:;ve for i.rnplsmentaticn of the sai ci: order 

dated :2 95 1 n the mean timethe respondents have i. ssued ye 1: 

anc;ther order v:Lde order No 	............ Estt IV dated 	10. 1 96 	by 

whi c'h certa:i n c l arifications have been made in respe;:t of 

afc;resai d 	:nnsxurs-1 order dated 1 2 95 The said clar i ficat ion 

was in fact not related to the present d:ispute 	The said 

;:lerif:ication was in respec:t of the eligibility criteria of next 

hither grade i, e ,  1....4 gr a de promotion from the T--1 I-3 grade 

copy of the said order dated 10. 1.9% is 

annexed her ew .i t h and mar keci as ANNEXURE-2 - 

1~ 
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MAU 
r 	.. . 	 in- 	'. 	J 

or de" 	dat sd 	1.2.95,  the r espc:nde n t s have s tar ted 	processes 	for 

impimenti nci the said order. To that effect the respondents 	have 

issud var :i.cus or ders 	cal. 1:1. ng 	for 	the 	documents 	from 	the 

appi j ca nts 	and other eli. 	i bie employees who were wor:: i nq 	in 	the 

cateory-I 	:1 	e , T-I-3 	The respcndents issued a 	circular 	dated 

21 	to 	all the heads of the Divisions for 	furnishinp 	the 

do.cuients 	including educational 	cual if i cat ion 	certificates 

technical 	qu.aliti cation certificates 	in the relevant 	field 	etc, 

and gn place the same before the L:!::mml ttee which was 	cc'nst I tuted 

as 

	

Her the norms laid down by the said %c'verni nq Body, 	I c:r 	the 

pu r pse o I e>am i nat ion of t. he same 

( copy of the said circular dated WROMP  

is annexed her ew I t h and marked as ANNEXURE-3. 

4 6 	1 	That after 	issuance 	1:! 1 	the 	a foresaid 	(nnexu.re-3 

c:ir ciHar 	dat:ed 21 .7 95 	a]. I. 	the 	applicants 	submi tted 	there 
11  

cer t if :i ca t:es 	per ta :i ni nc4 	to qua Ii I I 	at ion both educat I ona I 	as well 

as Tchnical 	ccord:i.nqly the meeting of the Committee held on 

4 6 4F7 and a fter scrut: I n:isi nq all the documents it Was found that 

some of the emp 1. oyees cou I d not subm I t their documents for the 

rsascns best known to them The respondents therea fter issued a 

lettef vi de No RC: ( BR )1 /89 d ...ed 12 5 97 by wh :i c h ancit her r hance 

was i ve'i to the left out emp I ciyees for furnIsh I ng documents 

pe .. .a. ni no, to the:i r qualifications latest by 31.7.97.  

A copy of the said letter dated 12.6.9 7 : 

anne xe rj Fip rew I 1 h and marked as ANNEXURE-4 

.1 	 . 

S 

iJ 



4 7. 	That on recEivi nq all the requ:i. red documents from 

emlcçy.es be ].ongi nq to cateqory--1 the Depar tmentl Promotion 

C:c, nmijttee set aqa:i. n on 1 9 97 and recommended the cases of the 

apol :i 1:ants alonq with some others for crent of benefits of 

lift iq of the sal d catec:ory bar, as mentioned in the n nexure-:I. 

and 2 orders dated 1 2.95 and 10 196 	To that ef fe 

respondents have issued an order vi de No PC: (BR) 1/89 dated 

23 1.97 by which the app? icants alonq with some others have been 

p1 aced in the next hi qher qrade as per the rec:ommenda.t ion of 

a foreaid DPC in the said order the app? :1 cents have been c4ranted 

the sid benefits of upliftment of catecory w 	f I 1 95 

copy of the sal d order dated 23 10 97 is 

annexed herewith and marked as ANNEXURE-5_ 

4.8. 	That the app? :i cents pursuant: to the a foresai d ;nnexure-5 

order dated 23, 10 97 was enjoy:i nq the benefit.of the hi ciher 

post/rade 	In the mn time certain develooment took place and 

the respondents have issued the :imouqned order dated 2 12 .. 

purpor:ted ly stated to be issued in pursuance of the Judement and 

or der da t ed  18 3 99 passed i n O.A.No 91 /98 passed by the Jodhpur 

Bent Lf the ....ion ble Tribunal and on the basis of councils letter 

dated 28.6 99 bywhi ch the )nnexure5 order dated 23 10,97 has 

been :anceiec.I and the app? i cents were reverted to their earlier 

c:atepciry i,e, cat;eci:rvI from ':ateqc:r -I I 

C:opiesc- f the said order dated 2 12.99 

enclosinq the councils 	letter dated 28699 

are annexed herewith and marked as ANNEXURE-6 

AND 7 respec I ye I y 

That the applicant ... :immediate:Ly on receipt of the 	said 

order 	ade representat. ions to the concerned authority pray:i ng 	for 

recoisi. derat ion 	of the 	matter but same have not yielded 	any 



• 	- ____.; 	•----.c. 	--w 

- 

resu]. t. 	in pc:is it 
-- 

i. vs 	Rather 	the sal cJ 	epreE.ent:at ions are yet: 	to be 

Jsposed of.  

Copies of the representations are annexed 

herewith and ire ked as ANNEXUF:E-8 COLLY 

4 ..1t?) That the app]. i. cants beg to state that 	the order 	dated 

2.12.99 has been :i. ssued pursuant to a Judgment and 	or der 	dated 

1E3 3 99 passed by the Hon ble fri bunal 	(Jodhpur Bench : 	 O.A.No 

91 /98 	whsre:i. n the appi i cents were not a party before 	the 	said 

Hon ble Tr :1. buna]. andwi thout 	af fordinq 	any 	opportunity 	of ,. 

hear :1 nq to them it 	is fut her stated that the subject matter 	of 

the 	said O.A. was quite di f ferent and the 	respondents 	in 	any 

event 	can not c lub 	both the 	matters 	The 	respondents 	have 

misi nter preted the 	said 	juciciment 	and 	issued 	the 	a foresa:i. d 

impugned order dated 2.12.99. 	It 	is noteworthy to 	ment: ion 	here 

that 	the as :i. d judctment 	in question is relating to a 	matter 	c' f 

portion from T....I 1-3 	to 	T-4 	and same 	.....as 	qot 	no 	bear :1 ng 	in 	the 

present case 	in hsnd 	The present case 	is a case 	of 	promotion 

from T-1--3 to 	T--II--3 not 	beyond thai; 

4.11. 	That the app Ii cents beq to state that respondents have 

isued the impucined order dated 2.12.99 without al f:rd:ing any 

oppcirtun:i ty to them viola.t i nq the settled provisions of Art. 14 

and 15 of the Constitution of Indian As stated above the  

app Ii carts have ore far red reciresentati on after i : .a! 

said :impucined order dated. 2 12 99 but the respondents have not 

yet acted on the same Ti.]. I date nc!thinq has been ccmmuni cated to 

the sppL i cents towards reply to their representat icins 

4 12 That 	the app Ii cant. becs to state that the respondents 

ha'.'e issued 	the :impuqned order dated 2 1299 in the 1 ihtc;f 

Annexur a....7 	order dated 28.5.99. From pare 4 	of the said 	c:rder 

7 
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dated 28.6 99 	i. t:ri be presumed that the 	:i.si.nanc. 	nnexura-2 

order 	dated 	18 1 96 is notatal all 	ii lens? 	Sc itptgted-here  

that 	the 	present applicants are not at all 	concern 	about the 

!nnaxure2 	order 	dated 18 	i. 	96 The csi. Ci order 	dated 	18, 1.96 

re].ates to matter 	of promotion from T-1I--3 to T-4.. 	Hence 	from the 

above 	i t 	is 	c ryst a? c: lear that the 	respondents 	have 

mi.si,nter;reted 	the said order as well as the Juqdcment and 	order 

dated :28 6 .99 passed by the Hon b I e Jodhpur J3enc ho ft he 	Hon ' b le 

c:eit;yti 	(dmi nistrat ive Tribunal and resu]. ted 	issuance 	of the 

I mp_tgnad cr der s dated 2.12.99. 

4 L3 	That the applicants beq to state that the respondents 

t. hares f tar dur i nq 4: he pprr•fr.ncy of he cons :i derat ion of thai r 

rap resentat ions issued snot he r impLtctned or der dated 27 9 2888 by 

wh I c h the app 1 i c ants have been given the bane f I t of upgr a dat. ion 

of catecory from catec.jct - I to cstecory ii however, w , a f 

3. 2. 2888 	The ear liar qrade of T-I 13 has been redesi qnatad 	as 

T3 under cateqory I I 

A copy of the said order dated 279..2888 	is 

anne>ed herewith and marked as ANNEXURE-9 

4.14. 	That the si:3:l c:ants t:;cto .::te that by issuance of 

the afc:resai d (nnaxura-6 and 9 orders dated 2.. 12 99 and 27.9.00,  

the banal its cwanted to the app? i cants wyeFfy 1 1 93 	was 

canc.:aled a .... ci acia:i n same was pranteci to them w , e 1 3 2 2888 	and 

years of ear v :1. ce car ears have been dest r cyed 	:c t. is 

further stated that before issuance/canc:ei 1st ion of promotion 

order pri cr notice to the a f fected p .... lee are reciu :i red to be 

issued enab Ii nq the concern amp]. oyee to place his say about the 

mat tar ......I in the present case the respondents be i nç a model 

Or/  
'i 



* 	lI 
Jl 	"ir failed 	to carry out the  I'ic 

pr i 	r 	not i cc 	t:e fore 	i. asuance of the impugned c:r dare The 

afoiea:id act ion 	on 	the ijert of the rspondent5a re illegal 

of and violative principles of natural 	Just. i. cc and same h: t4ary  

.ls::! \ic:lative of settled princ:.pies of administrative fair pia 

4.1PJ 	 That the appl :i cents bep to state that the respondent No 

3 he 	issued 1; ha i m pu qne Ci order dated 2 12 99 w :i t hout. a ny 

author i ty 	The respl::!ndents No 3ho 1 ding the post Dire':. tor IC(R 

co. 1 dnoi; have issued impugned cr dar dated 2 12 99 wi thout 

eprokai of the G'::'verni ng Bc'dy who issued the order cieted 1.2.95,  

to wh :1 ch the a1.pi  i cents have been cpantad the bane fit. of 

upiradat ion of categoryw f 1 1 95 part from that the 

r aepôndents No 3 have acted illegally beyond hi. a .jur i ad ic ion in 

:i.su.nce of the aforesaid impugned orc:iers Even in the 

nbeurc-7 order dated 28 6 99 there is noc such direct ion f o r 

I su.nca of the orders Ii. :8 the present impugned orc:ier The 

raspóndants have misi nterprat.ad the contents of the letter dated 

28, 6 99 and the J...dcemant and order dated 18 3 99 passed by the 

HcJn bla C:antra 1 adini n:istrat ive Tr :i bunal Jodhpur Bench which has 

resu1 ted I n issuance of the impugned or dare dateci 2 12 99 

:: and 27 rr (Pnnexura-9). Aca in the respondents have 

v:::'lated var:i cue puiciel mae issued by the Minis ..ry concerned in 

rëspec t of const I t'......:i on of DFC: , be fore issuance of the sa I ci 

I puned or dare On this score alone the i mpuqned or ders ar a 

1 :1 able to be set eel de and puashed 

4.16. 	That the applicants beq to state that they have 

pe erred representations to the respondents aa inst. the impugned 

ocJrs dated 2 12 99 and 27 D but the same is yet to be 

di .j.ose c:! 0 f I::y the sa I d respc' ndent.e Hay i np no other a i tar net. I ye 



1, 
the ap p1 :i c ants have c cms un de rths p rota c I vs ha rids o f this 

Hon We Tr I bui.al seek inq apprcpr i ate rel [sf 

5 EjROIJNDS FOR RF.i.. I EF WITH LEEiL PROV IS I ON 

5.1i 	For that the respondent have acted :i I isa? ly in issuing 

the imruqnsd Annexures 6 and 9 orders dated 2 :1299 and 27.9.00  

as no pr [or not i ce was issued to the app Ii cant.s enabling them to 

place their say in the mater and hence the sal ci orders are not 

susti; a :i. nab is :1 n t. hE BB of I aw and liable to be sat as i da and 

cuas had 

',. 	

. 	 . 	 . 	 ., .. ...... 1 	i 	 I 	I' 	 . 	 t 	.. 	c. 	I. 	I. 	 I I 

55.A :i nc the impugned Annexures 6 and 9 orders dated 2 :12 99 and 

00 stated to be :[ ssued in pursuance to a Judpme ntandcrder 

passed by the Hon'ble i:pnt..a I (dmi flu. ef rat [vs Tribunal Jodhpur  

Bench.I [1 fact the Judqment and order passed byt: he Hon b is 

a 1 	Administrative 	Tr lb ....na 1 	J.idhpi.....Bench 	ps.....si Ps 	t:r; 

matter... .latincl to promotion fr cmi T....II....3 to T....4 and the law 	laid 

down in •I  he sal ci case does not cover ..  the p esent case mcr e so f hc 

app? i cants not bet ore the sai ci Hon ble Tr I burial 	Hence the 

mpuqned or dare are not sustainable in • 	of law and li ab :1e 

to be set asi cia and quashed 

5. 3. 	For that the respondents have issued the eel ci i mpuqned 

orders without ;.rur\/niq mind and the same has been issued 

misinterpret ... ...the JL1qme1.c.nu  order passed by the Hon 

Cent ra I Acim I n jet rat I vs Tr i bu na 1 Jodhpur Be rich and he rice the same 

are not susta. I rieble :1. n •I . 	of law and I lab Ia to be set . j cia 

a rid quashed 

10 
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5 4 	For t hat 	hE respondents have :i. ssuE:c1 	1 he :i mp..tCine d 

drs detecT 2. 12. 99 and 27.9 w i. t bout .myut.hcri ty: The 

aforiesa:id ,::rciers a r e violative of the Ruleguidincii the field as 

we I I as the rec ommendet i c ne o f the !3over n :i. nq Body and he ice the 

said orders are ). 1. able to be set es:i. de and 1 i. able to beset as:i. de 

and quashed 

5.5 	For that ir any view of the matter the a: t. ion! J. nac t ion 

cf the respondents are not sustainable in the eye of law and 

I iail...o set aside and quashed 

The app Ii ca nts crave leave: f the Hon ble Tr i buns I 

advtn ce mci r e qrou 	bc t h ]. eqa]. as we 11 as f a....us I at tiE! t J. me c 

hear :i n of the case 

6 DETAIL.S__OF REMEDI ES EXHAUSTED 

That the aopl i. cant declares that he has exhausted all 

th( 	rem 	es edi .avai lable 	to them and there 	:is flO 	al t.rnat. IVe reinidy 

available t c hcri 1. 

7. 	 ANY ETHER C:OU.RT 

1h 	sop]. :1 cant furt her dec 1 ares that he has not filed 

I ous I y any ap.i1 i cat :1 on wr I 	pet i t ion orsu. it regard I ri 1; he 

qr:l.evances in respect of which this application :isinc!e before 

cit her cour 	or any other Benc Ii ci f 	t he Tr I buns I or any 	other 

aut:hority nor 	any such application writ petition or 	suit is 

pencT :1 nc 	before any 

Ii 



I  

3JML L REI..1E:.F SOUr3HT FOR 

LJnd:•?r the facts and circumstances stated above the 

\p 	I :i cant most respac t fully 	prayec: 1: ht the i ntant. app 1:1. cat ion 

be 	admi t ted 	raccir de be cal lad for 	and after hear inc: the 	parties  

on. 	the cause 	or causes that may be shown and 	on perusal of 

racordey be prant the to? lcwinc reliefs to the app.? icant 

8 1 To 	set as :1. c:ie 	and puash the i mpucine d Annex u r as 6 ;. "d 	9 

orders dated 2 	:12 	:2ørø 	and 27.9, :2Z$ and to ext end the banal :L t 	of 

Annexure-5 order dated 23. 10. 97 with all 	consequent [a]. servi :e 

heneTit 

8 2 To 	set ;j.s i cIa 	and quash the Anne xur a—Er; cr de r dated 

8.3. Cost of the app? cation 

8.4. 	Any 	other... al ief/rel iePs 	to which the 	app? i cent 	is 

ant it led 	to 	under 	the facts and circumstances of the 	case 	and 

dameu ...... ....d 	proper.  

1 	9 . INTERI M ORDER PRAYED_FOR 

Pendi nçi 	disposal of the 	app]. icat:Lon the app? icants 	dc 

not pray.. ...r 	any 	interim order at 

•j i  

M. FARTICULARS OF THE I 

i 	LFO 	No 

2 	Date  

I]  

3 	Payable at Guwahat I 

112. LIST OF ENi::L..oSuRES 

As stated in the 	I nde:. 

(u 



£ 2- 

r 
VERIFiCiTION 

I 	Shr i Anil Kumar De1:a 	son of 	late 	'.7 

aqed 	about 47 years, 	at present work :1 nq as Fieldman T-3 
	in 	the 

IC:AR 	research 	Cmplsx 	for 	NEH Recilon V 	Umroi 	Road 

Sarapani Meihalayc 	do hereby solemn:Ly af f :i rm and 	var i fy 	that 

te 	 statements made 	 in 

! 	 ' !I)4  'C 2 ,4 i'i- t4!44SjbJLara Daracraphs 

true 	to 	my 	know I edqe 	and t: hose 	made 	in 

k' ik are also true 
ga 

to my leal advice an d the resi; are my humble submiss ion 	before 

the Hon ' ble Tribunal 	I have not sunpressed any material 	facts of 

the case. 	I am the appi i cant No 2 in the present case and as such 

I 	am 	fully conversant with the 	fac:s and circumstances 	
of 	the 

case 	and I 	am also dully aithor :ised by the other 	appl i cants 	to 

swear 	thi• var i f i cat ion 

And 	I 	siqnon 	this 	the Ver:ificat;icn on this the 
?t day 

2000. 17 
G7  

4 

Si. c:natura 

13 
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. 	

jt. tile 1s February 1995. 
To 

 

. 	. 	Tile LtL :'ectors/Proj OCt i)i. .'(to 	/Zri Cocrciii.i 0X'3 0 f 1 Ciu 	osrc!'J Iristi. tut/J? roj oct Ui. rectorates/HkCs/ 
onal Coo rcIina'tng Unite, 

UbJecb 	xtemoval of. Category .  Bar betw(3en Cat.I and Cat.II. 

Tile IuGsti 011  of rt,iovai o2 Category bar between Cat.I and 
CtII has be fl Under corisi doratjon of the GOUnCI1 for soin o time pa). t 1  It Jc13 bon de. dod Wi tI'i tho ap 1  royal of the Co oru±ng_boy to rouov o the : 	Ct.gory .da botw0 	CtI and Cat;II in t1TTol3.owjng mann'r 

1) 	 The et

quali 'fi
tiug employees at level T-I- who oses qualifi 

do hot pOssess sucri 	ations wil 	n the event I improving their \k 1uali ii catou anc 	cjui rIng degrec/c1ip1oiiia/aiy other :juali 11 cation pre 
cxi bou ±or elitry/in Oat.II by cirect recruj trnent will be placed in grade 2-11-3 frdm the st January of tijo year following the year in which degree 
dep .Lonia/Certifj cat e is awarded, io r subsequent in cr3. t promotion from grade 

to T_1 the service rendered in TI-3 grade Will count 'towards com 
putation of five years of-sorvi ce for n).ri C rornotion 
ii) 	 Tl1e-nployees with "fiv years of service in grade T-2 and po e&jrj 1 	

uai.j Ii dtjOE13 p rosc3.bed for entry to Cat.II by. direct rocru- tm ent, in tti0 event of in or! t p romo tion through five yearly assestl ent in toxins ox guIe 6.2 will 'be pla6ec.1 in the grade 
emp hoyo es with five years of s ervi ce in grade f- 2 and UO t pOS3osjL'. 'ual:Lfi cutione proscribed for entry to Cat.II by cit rect ro-cru3. tin en t will be placed in grade f-I-- 3 Lhe the event of ni cr1 C p  romo Ci on turo ugh.' .ti ye yearlysson 	uc1-i. rIp'loyees :i n the even C of improving their qualiui cati on and acqul ring degree/cltploma/arly other juali Ii cation prescribed for entry iii Cat.II by direct rocruj.'ttnetlt will in cao of merit promotto be.piaci in grade i,'-II-J. from 1st Jatiucry of the year fOilo;ng trh year in wrijon 	roo/dLploii/ccrtjujc.0 is awarded. 

2. 	
. 	 roct ocruinent in grade T-II-3 will continue to be maoe as in the paste 

 

Yours fai tiifuliy, 
3 d/ - 

( KJ. 13J3PAT) 
iJT 	3CETiicL (13) 

1 ci10 lo 	tC (ii) 1/89 	 DC. i3arapani 	the 27t1i March. 1995. Copy f6r information to 
:- 

All Joint Ui.rctors, IC 	'asearcJ) Complex for NEJ-1 ei on, 	Cei tr/N 	 oura/ii zornm/i'i anip ur' Centre. 
ji.L In- charge, 1c 	tes ear oh Comp lox f'pr l'i Ei 

V3. All  head of ijivi 	 ICAi 	osoarch Corniez for HEll x 	u eio, , Barapani 	 p  
L. 1otjc0 tioard. 

 

J ... ..... 

(VI
M' 	I 	 1L1Wl J 2 JLfJ.V ; bFJ,I Cç 

4d~ 

..- 	Ni 	
•:':,,
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•• 	.. : MOST IMMEDIATE 

I 	
flDIAN CoUNCIL OF AGRICULTURAL RESEARCH 	Ane 	2. 

KRISHI BHAVAN:NEW DELHI 

o.
Dated: 10th January, 1996 

ro 

I 
ISu.b: 

Sir, 

The instructions relating to the removal of Category bar 
between Category I andCate9OrY II of the Technical Services were 
issued wide Council's letter of even no. dated 1.2.95. 

A number of technical personnel represented that their 
seniority and promotion would be adversely affected if these 
instructiOnS are implemented and that they will become junior to 
many of the personnel who are promoted as a result of counting of 
service in T-I-3 grade. Therefore, instructions contained in the j. 
above said letter of even number dated 1.2.95 were kept in abeyance 
wide council's E. mail/Fax/Telex/Telegram dated 24.8.95. 

- 	-, 
natter has been reconsidered and it has been decided by 

the competent authority that on removal of Category bar from 
Category I to Category II, i.e on placement of technical personnel. 

• in T-II.-3 from T-I-3, for thepurpoSe of five yearly assessment, 
their service rendrèd in T-II-3 grade' will only be counted. In 
other words, the Service rendeted in T-I-3__for the purpose Qf 
computation of five years of service for grant of merit 
promotion/advance increments from T-II-3 to T-4 shall not be 

counted. 
'V  

' V 

Yours faithfully, 

(G.C. Sharina) 
OSD (S) 

HCopyto: 

All DDGs/ ADGs/ Dir.(P)/ Dir(F)/ Dir(W)/ Dir(DARE) 
PPS to DG/ PS to Secy./ PS to FA. 
All Dy. Secys/USYS/DDPS/DDFs/505  

• 	4. 	Secretary, ASRB 
Secretary, CJSC/SeCYS_ Institutes' IJSC 
Guard file/ spare copy 

- 

The Directors/Project DirectorS/Zoflal Coordinators of ICAR 
Research Institutes! Project DirectOrateS/ NRCS/. Zbnal 
Coordinating Units. 

Removal of Category Bar between Categozy I and Category II-

question of counting of service in grade T-I-3 



li4 Di.  jili CUU' (LL Or AG CULflJxL RESEARO11 
i. GtA 	 CLj1 IFUA N• E. H. xtiGION 
IUVI IWI 	Ijj) 	 1iJj,JA1JUJ4YA 793103. 1 

-- 	
7I1vt ec v - 3 

140 6  iC(ii)l/89, 	 Lit. Barapani, the 21st July 1995 

a,61 	

C 

xenov4 of Category Bar between CatI & Oat4I. 

In orit1nuati4n to this Officer circular memo No RC(BR) 1/89 

) 

, dl.27.3.95 all tecluiical staff Inembrs c$f Category. I(T'-2 & 

are requested to furnish attested copies of their, acadGnic 

quali.can oerti.ilcate/teohnioal quaiiAçation oertif'icat in 

the reievant" 1keld for further examination by the Committee cOfl-

the puxpose in re1€wace •  to the Co.1 	circular,. 

,?41No. 14(3)/94—stt. IV, dt. 1.2.95. already circulatad. 

Ll kleads of LtLvislons of H., Baraparu. and Jt.DLrectors 

of the centres including I/C KVKs are hereby requested to circulate 

the circulate amoungst the concerned Tech. Staff members and to for 

• 	 ': 	 ,• 	 . 	

. 

wad..their certificates immediately after receipt of the same for 

further necessary action. 

su/- S.Leskar, 
Director. 

iiemo 4oCBLt) 1/9, 	 Lit, Barapani, the 21st July 1995. 

Copy to 

'Uoad of DisOns, ICJU, Barapni. 

2. .11 Jt.DLrectors, of the ccntrcs 

34 I/O EX4 SA
/  

.1k, 114 Ir STIULTIVS OFEECi' 



I, 
	 JIVD.(A 1/ CULl/tOIL OF .i (IR,W?JLTUJ:A L 'isim,, . 

1 C ii i 	 (JOMJ'T I 	FOR NE/i Ill' (U ON 
LIifll 01 R011 B, BAJ?il J'4 11.[ , Mi;lfl LA 'A -793 1 03 

.No)IW(IJ1I)1 189 - 	Ba ted Barapani , the f).) f:June, 19970 

To 

A.i 7  JoLnt Directois//[eads of Divns 0  
IcR ]scarch Coii.plcx, 

Chaizge of Category' liar from Ti -.5 to 2'-II-3. 

A committee has been constituted at the Institute 
leuel to consider change of category bar from T-1-3 to 
T-I 1-3 • A mee ttng of the comLttee wa3 held onQ406.97 
at 11000 A0E and all the cases were scrutini2ed 	uer, 
it was mentioned that some necessary documents for some 
of the candidates were not available and the process could 
not be completed.. In order to ensure that no eligible case 
is left out, you are kindly requested to furnish the 
information as per the fermat attached 0  

A list of the caiut1ate is e-iiso enclosed foi' your 
reference If  Some naPi' has not been 171C.714ded in the it st 
kindly point out the same J'nit arm requested also to furnish 
attested copies of their quaiij'Lcations 0  

L.i mice, it Is a long 
to furni. sh  the informa  ti. fl by 
the case will be considered o 
docwnenta Cop/ of the let icr 
T-1-3 Itaff0 

/)Cfldtng case,you are requested 
31st 0  July, 19.97, otherwise 

it the basis of available 
lila y be ci 'cuia ted among the 

j I: should be trea ted as mos t:Urcnt0 rlas • 

wi tht the approval of 1) tree tar 

1' o UI' S fa 'I. tb/ui 2 y, 

h*ncJ 
o 	Prof ormu 	(_4'J, 1.. iL 	

/ 

( 4l J. A , r'maiiph2 ang) 
Adir'I,itst,'ative C)fficer.  

1 I 

9.. 
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' 	 1NDIJVi OJ(JiCIi Ok GIWLTURiL RE&RCH,. 
1C 	 Ci C0iA'LE.L 1'OR 4. E. Ii. REGION 
UMRUI tLi 	UrLiv, MEGHLAY - 793 103. 

NO o ) 1/69 	 Dated Umi, thA 23rd 1Oct. !97. 

low 

• A.n.peuatce of Coun 	siettEr No.14(3/94_t.IV 
- dated 0 1.02. 199,,  ..datd 10.01. 	dated 08.OS. 1996 and a 

p 	thot r e 	cn dat ion o f th c Couw itt eo h eJ-d on 0 1.0 1 . 199 7' 
ttlo Direr, ICR isarh Conpi-x forNEH. JjijiiOfl, ijmf..m in 
pleased to allovi tho fo11o.wi.g Tc'hnioa.i ,Staff  T- 1-:3 grads 
(Gat.I) to ,ptac in T-II-3 (cat.II) with o-ffot frozfl tlio da.te 

-- -- 

• 51, Namo of thb 	 prc,nt gradø 	N-t gradc Effec- 

J>/ No, 1ritumbent 	 un&r Cat. I 	aft'r piar- iv kq  

• 
in thQ staJ-c 	çniçflt undax date 

	

of (R. 1400-2300/-) 	at.iI in 	Of 
• 	 th 	sca1L of p1..- 

1400-23001-) 

¶.Sh.Raja1 1r.S.abadya 	 •. • . 	 .T-Zr-. 	. 01.0 1.9 

2, Sb.. Debabat a (oy 	 -ç 	 _dC 	• 

3. 'h *  W. i.h ax' sat ± 	 - çio- 	 - 	.. 	- do-. •. - 

4.oi-j.jmd  

L,Sh,M,N.Borah 	 .10- 	 —•'° 	•. -clo-. 

 SAn, 	 - cia- 	. 	- dO- 	• 

7. Sb.. nit Kr.- Phuka. 	 do- 	. 	 d- 

8 • 	nju Phukan Ditta 	-do- - 	 _ O— 	 -do- 

9. t ,Tunu amJ 	 ... 	 -dO 	 - do.- - 

10h.marjyoiti Bo.rgohain 	do-. 	 -00- 	• - •do.• 

111. 1(8.,) en Cli. Baib.ya 	...ç3o- 	 ...do- 	• 	• -do.- 

&UYir Oh.a.raborty 	-dO..- 	• 	 -do.-- 

13.sh. li& Nongkynx'ih —do-- - - 	-do- 

• 	15,sh. iiebajyotL kihattafhai4øe 	do- 	 - 	 - 

16.sh, Shineli -Norigeng 	-do-- 	 dO-  do 

17,p Sb., )u. Sb.aI -Cl-i. DOra 	 -do- 	. 	 do- 

• 1S,sh, Pabon j•r, PhuJ.an 	 do- 	 . 	• 

195b 	 aiman 	 - 	_çj 	 do- - 	•. - - do- 

Iiani.K Ch 	j1ai 	- 	 .-.( iO--.. 	 .-do 	- -do-- 

Ct)n t CL . g P/ 2. 
CP 

. 	 - 

• 	 / 



- 	- 	-- 	 - --- -. -. 
14 

- - ---- 

2 - - -. 	 - 

T-II-3 TI 

21. 	Sh, Babaitu Thabah -Do- 

rabhat C. Das -Do- -DO- 

23, 	Ski. 	Shashi Kt. 	D$Vedi -Do- -Do- 

214. 	Sb. 	ad1iar ThaUa -DO- - 

Phen Sing sn -Do- DO- 

3h, Munindra ir. 	Das _Do- 1)0- 

27e 	ti Ai omtimai Nongbri -Do-a DO- 

_D0 

Sh. 	D.C. 	Deka D0 _DO- 

i. 	T.P. 	Pradafl -DO- -D° 

sri. 	1.k. 	Dey -DO- D°. 

Sfl. iagen Oh. 	Das -Do- D 0- 

Sh. X. Bannan -Do- 

Sh. 	Pranab 1r. 	aafl -DO- 

314. 	. 	Ashi ski Das Choudu -Do- 
D0- 

• 	 35. 	Sh. 	Deben Ch. 	Das -Do- 

36 	. 	S.tq. Talukdar D° 

Sh, Bikash Oh. Shana D0- -n° 

Sh. Liana Mi zO D0 Do- 

Sh. 	Pranab 	(r. 	Dey -Do- - 

140. Sh. Rama kant Tiwari -Do- 

• 	 i. 	sh. 	P;N. 	ngh(Trasferred 
-D 

toIGF, Jhansi) DO- 

ui. 	4ifl e5ttwar .ai. '° - 

Sh, Jayantaas 

1414. 	Sh. 	A.I. 	-jca ,Do rDO 

145. 	Sh. 	i-i. 	aja Do- DO- 

14 6, 	su. 	Sanjit Dutta Do 

147. 	.Sh. 	ngshon 	tharPu -Do- DO 

h. 	G.i. 	Basm.t.a Do - 

9. 	Sh. A1nngh 5hongafl -D0  

•. 	. iausha1eflra Prasad 	-DO 

51. 	-. 	0. 	PyngroPe DQ 
•flO 

li 



/ -3- - 

52 Sb. na1 £anjan Ghosh -Do- -DO- D0 

53e Ski. Ahih Chakraborty -Do O 

14, Snt. xavita iehrotra -DO- DO D0- 

35. Sb. Debab rat a Choudbury -DO- 

• Sh. 14a1ay Gu.pt a -Do- -DO- D0- 

37. Sh i Swagan Kr. Das -Do I)o- -D0 

b. Sh Swapan xr 	Lodli -Do-- -DO- 21-7-97 

111,1 1  Sribah Debnath -Do- .)O— 01-01-95 

O. Sb. ±anu Laskar -Do- -Do- 

i. Sh. P,i(. 	Bhattacharya -Do- -flo- 

• 	 2. Sri. Jogendra Deb Baiman -DO- 

63. Sb. 1epal Debnatil -Do- 

4. Ski. i'radip Barman iOy -Do- -DO- -DO-- 

• 	 65, Ski. Niniial Kr. 	DaB -D°-- D0 

66, sti, G.I.R. 	l4aga DC -Do- -Dofl 

67. Smt. Chandralekha Devi -JY,- 

• Sb. Soni iao -Do- 
_o6-9 5 

69. Sh. A. Nanohor Sirigh ..Do - Do- 01-0 1-9 

• 	 .. 	70. Ski.. A. 	Prernjit 	Lngh _Do- -DO 

 Sh. Y. Rai en Sigh -1)0- V  - DO- 

 .Sh. Ac.. 	I4ornon 	ingh -DO- 
-IJO- 

• 	V 	7 Sh, M. 	Raingn 	 V  po- —dO- 

• 
fAND 	 . 	V  

• 	V 	7. Ski. D.C, 	Bark.iah -.i- —DO- 

750 Ski. 3.C. 	ohairj ..,_ D0 

V 	 76. Sb. B. Ta1ukdr .j. Do- Do 

 
• 

$ki K C. 	Hand.oue 
V  

 Sb. s.ii. 	Sir. o- -.-- 

Sb. J.C, 	Shaxa j)o- 
.80 

V  

' 1 .• • 	1 gajhi.i -.00- -Do- Z 1-3-9 

V 	
• Coptd.P/'. 

• 	
V •• 	I 	• V • 	 . 	• 	• 

V 	 V 	
• 	

- 

V. 



"S 

• 	..L. 

• 	 2 
5 3 

iIZOjj 

81. Sb. lialsirnhjana —Do— —Do— 01-01.-95 
82 4  Sh. D.irgesh Chanda —Do— —Do— —Do- 
83, Sb, La1rLriama Pachuau —Do— —Do— —DO- 
84. 

 
Sb. A. 	•Sangzika —Do— —Do- 

 Sh, R. 	Zokhuma —Do— —Do— D0 

AViV TUA 

 Sb. Anjn Azim —Do— Do —Do- 
87. Sb, 	Pramod Oh, 	.3haxiia —Do— —Do— —D0 

	

- 	 -.-, -.--. - -----S 	 ------ 

( M. J. ?IiAR,'A PHLANG ) 
AdinistrtiVe Officer, 

Memo, No, RC(BR)1/39 	 Dated :3-10-1997. 

Copy forwarded for information and necessary aciOfl to - 

1, F.A 0 , £CAR (Rc) Umiam. 
• 	2, A.A.O,, bAR (RC),Urnjam, 

3. Joint Directors' , ICiR (HO) for NEH RegiOn. 

.4. Scientist, Head of concerned Division,. ICAR (Rc), Umiani. 

5, Personal file of concerned staff. 	. 	• 	 . 

. P.ii. Sinh, IFRI, Jhansi, (u,.) 	 . 

8. The Adrninistdtjve Offi,er,IGFRI Jhans (u,.) 
9, Sh. Rarna Kant Tiwari, HRC for Rapeseed.1ustard, Sewar, E3haratpux 

• 	(Raj,) - 321 303, 

10. Tha Asstt.Admjhjstratve Officer, NiC for Hapeseedustard, Sewar, 
Bharatpur (Raj.)_321 303.  

11 Person concornjd, 	 :• 

. 	

. 	

,.• 

K1rwphla 1n ). 
AiinistratiVO Officer. 

, 	
5S5 



INDIAN COUNCIL OF AGRICULTURAL RESEARCI-1 
ICAR RESEARCH COMPLEX FOR N. E . .H. REGION 

LIMROI ROAD ,UMIAM 

NO.RC( R)20/99 D-L TW 	2nd Dec. 99 

?RDER - 

 In the light of4the judgernent of the 1-Ion ble CAT , Jodh ur Bench s 
judgement 	dt. 18.3.99 	ifA.No.91 	en orse 	vi e council's letter F.No.15(9)99- 
Estti\T 	dt 28.6.~On

ostilutiOrk
hich  was duly circulated to the all concerned and also in view of 

the fact that the 	of the committee for removal of cate ory bar of technical 
Staff T-I-3 	of the nsti u e as we 	as it's recommendations were not as per nonns/ in 

\ \ 	confitwith the Rules 6.2 ,7.4 and 7.5 respectivelyo 	te 	andbook of Technical 
Services of ICA1 	the rem'val 	bar of Technical Staff (T-I-3 

) 
issued vide 

this office orders (1) No.RC(BR)1/89 23.10.97 and (2) No.RC(BR)1/89 23.12.97 have 
been cancelled with immediate effect pending recommendation of a duly constituted 
Departmental. Promotion Cum Selection Committee under Technical Service Rules.and 
further orders. 

Accordingly , all the 	technical staff placed in the grade 	T-I1-3 vide 
abovementioned office orders may be treated as withdrawn with immediate effect. 

( 
N. D.Venma) 
Director 

Copy forwarded for information and necessary action to :- 

F.A.O. /A.O ,ICAR Res.Comp!ex Umiam. 
A.A.O.(Estt.) ICAR Res.Complex Umiarn. 
Joint Directors of Centres/Head of concerned Divisions of Complex Hqs. 
Personal files of concerned staff. 
Sh. P.N.Singh, IGFRI, Jhansi 
ShRK.Tiwari ,NRC for Rapeseed ,Bharatpur-321 303(Raj.) 
Asstt.Admn.officer, NRC for Rapeseed ,Bharatpur-321 303(Raj.) 
Sh. N.C.Das ,CPCIU Regional Station ,Kahikuchi. 
Administrative Office C.R.1 inI Sthton..KahikuCl1i. 

•1 	 I 	. 	 - 	.. •. Persons concerned. 	 - 

T O. 	
hri Prabh8t Ch,Das, >Ii e ldman, T-.I-3 

ICAR, Umiarn 

Q.1 

- 

\e. 

4)J (fYL 

ii 



T 'I INDIAI' COUNCIL OF AGRICULTUPJL RESEARCH 
KRISJI BHAVAN : NEW DELHI. 

Dated ? ,q 	June,99 
F.NQ .15 ( 9 )/99-Estt . 1V 

I am to forward herewith a copy of CAT Jodhpur Bench judgemen 
in 0A.NO.91/98 filed by Shri Babu Lal Prajapati Vs ICAR for information and guidance. 

Shrj 
Babu Lal Prajapatj,T1I3 has filed court case against 

council's instructions issued vide Council's letter No.143/94E5ttIV 
dated 10.1.96. The Category bar has been removed vide council's letter 
NO.14-3/94EIV dated 1.2.95 and it has been providecj therein that 
existing employees at level T-1-3 who poasess qualification prescribed 
for entry to category ii by direct e 
w , e.f.l,l 95 	 ruitment will be placed in T-II-3 

(2) It has further been laid down that for subsequent 
merit promotion from Grade T-II-3 to T-4 services rendered in T-1-3 grade 
will count towards computation of five years of service for merit 
promotion The provision No. (2) has been withdrawn vide Council's instructions letter NO.].4..3/94E IV dated 10.1.96. 

The CAT Jodhpur has delivered judgement that a candidate can 
only claim a right of consjderatjon for the next higher rank, he cannot 
claim next higher rant as of right on the basis of his workIng 

of 	
th 1öahk In a Scientific Institute 

years on - for 
like the respondentgnext higher ranks are given after due consideration 

/ 
of performance of a candidate on an immediate lower category. The conferment of nexthigheegQ4, 	

but the 8me is done afteiassessing the perfomance of a particular person 
on the category of post he is working for further conferment of higher 
rank. Therefore,applicants cannot be heard to say that they had become 
eligible for conferment of next higher rank looking to the number of 
years they had worked on the lower rank as per the earlier order. 

In view of the above we are of the Opinion that there is no 
illegality in issuance of Circular No 

14- 3/94-Ett IVdtd 10.1.96 which 
clearly mentions that for next higher rank past performance of a 
candidate on the immediate lower category shall be the consideration 

The judgement may be brought to the notice of the all concerned 
employees(s) of your Institute for information Similar Cases may be 
dealt with according to this judgement. 

- 

0 

I 

vi~~ 

.The Director(s), 
All ICAR Institutes. 

Subject: 	
CAT Jodhpur judgement dated 18.3.99 against the O.A. No. 
91198 filed by Shri Babu Lal Prajapati Vs ICAR. 

Sir, 

Cli Yours faithfully, 

-. Sethi 
Under Secretary (Tech) 

Copy to:- 

All Section in ICAR including K.A.B. 
All dealing Assistant in Estt. IV Section. 
Copy for file No. 14-3 /94-ESttIV 	 - 

ETIII) (, 	
Under Secretary (lech.) 

r 

'I_AA___ 
I-e, 

\O 



•)one 	C. r 

TO 
The Director 

ICAP lThsearch Comu.lcx for IJEH recjon 
Urniarn. 

Da te-7/1 /2303 

( Through proper channel 
) 

Subject:— flernoval of category bar between 

cat—I to cat—Il reqardinq. 

:fflc 	:- your le'ter Uo.RC(G) 17/86 dt.28.12.Q9. 

Sir, 

In refcrance to he circular cited above I like to 

state the following fe'i lines for your kind and sympathetic 

consideration. 

(I) That sir, the award of two increments in hew 
of promotion Vide order NO. flC (R) 20/09 dated 11.12.99 is 

to.al1y an act. of injustice done to me. 

(U) According to the letLet N0.14(3)04 Nstt.iv 

dted 1st of Feb./1995.from the council I should qe-t the 

benifit of removal of category bar between Cat—I to Cat—Il. 

Accordingly your Order NO.RC (.311)1/89 dt.23.10.97 

was acceptable to me. 

(III) I was appintod in ICAfl service accepting my 

one year certificate course at School of ve'erinary Science 

and Animal Husbandry Silchar under Vety. and A.H denartment 

Govt. of Assam. 

The Assam Vety Council considers this course 

as equivolent to Diploma course. (certificate enclose). 

( 
IV) There is exa;roie of soi.e emplo'v in or institute 

who 1 promoted to T-5 position with same qualification from 
same institute after direct aosl.lng In T—II-3. 

More over the aiDloma course in this respect 

s not available hrouohout the country. 

Under this circumstances I request you to 

reconsider your Order 'O.'C(fl)70/99 dt.11.12.99 and for removal 

of category bar between CaL—I and Cat.—II • So that I can 

avail :he justifibd award .hereu;)on. 

Thanking iou. 
'ours faithfully. 

~_ep ~J 
( 

 And 1 umar Deka 

7çJ 	
Tt-3 
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The Director, 
Indian Council of Agricultural Research 

- 	 ICAFt,Research Complex for NEH region 
Umroi Road,Umiam-79310j 

(Through proper channel) 
Subect Request for reviewal for removal of Category bar 

• 	 from Cat-i to Cat-il 
Sir, 

With ref to your letter circular no ItC(G)17/6 Uated 
28th. Dec. 1 99, I would liKe to state the following lines for your 
iind and sympathetic considerations. 

1.) The demotion of category bar for me from cat-il to 
cat-i vide letter no Re()2O/99 dt 2nd Dec.99 and also the grant 
of 2 increments in leau of 3 increments from due date are totally 
the unKindest act of justice done to me, 

11) Acording to the Council letter No.14(3)/94-Estt IV 
dt 1st Feb.1995.I should get the benefit of removal of coteory 
bar and accordingly your order letter No.RC(BR)1/89 dt.23rd.Oc 
1997 was acceptable to me. 

Ill) I understand that you have considered and removed 

the bar of those who are simply general B.Sc on the basis of the 
spirit of the rules and not as per the letters of the rules and 
also not as per the letter of the Council's No.14(3)/94-Estt.tV 
dt.lst.Feb.1995. If they can be considered, I see no reason that 
I also cannot be considered. 

IV) I have the technical qualifications in jzt dlv in 

	

• 	the relevent field i.e (AH&Yey_Sc) from the Principal School 
of AH&Vety,Silchar Govt of AssamyThi course is approved and re 
cognised by the entire North Eastern States.One of my colleauge 

	

• 	shri H.Bareh was promoted to T-5 with the same qualification andi&"41 
same Institute after he was directly posting In T-11-3.I also undere 
stand that the Vety Council of Assam recognises this course of study 
as. equivilent to diploma as there is no diploma course In this 
field any where In the Rnt±xn Country- 

Unaer the above cIrcumstances,I request you to kindly 
reiconsiaor your oraer Bo.RC()20/99 dt 2n.Dec. 1 99ane to move me 
back from cat-i to cat-li from the sate of my promotion to T-1-3 
as it was aone in the case of simple B.Sc of 2 yrs Course. 

	

• 	. ., 	Than1dng you. 	 . 	. 
Yours Faithfully. ty 
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To 

The Administrative officer 
/ 	 ICAR Research Complex for NEFf region 

thnoi road, Barapani. 

Through proper channel. 

Sub:.. 	Submission of academic qualification/ techniccal 
qualification certificates for removal of category bar 
between Cat I and Cat II, 

Sir, 
As per your circular under memo no RC(Bfl)1/89 dt. 

Barapani the 21st, July 1995 I have the honour to submit herewith 
both ncademic and technical qualifications certificates in A.H &' Vety 
science, which is in the xfl re].event field of Animal science, 

It may Vft also be mentioned that a few employees who 
possess the same technical qualification like me are now working 
in the grade of category 11 in this institute. 11y nature of posting—..__ 
is not transferable to other disciplines rather than in Animal science 
djvisjong since I have a specific qualification specialises for 
that line only, and since my Joining I have been posted only in 
Animal science. I have gained a lot of experiences both in theory 
and practical point of view. 

Entosures:- 

Attested copy of H.S.L.0 Certificate. 
" P.U.0 

3. Corn 1st year Narksheet 
40 A.H. & Voty Science Certificate. - 

Thanking you. 	 Yours faithfully, 

(AIN SINGII SHONGWAM) 
T13 

Animal Nutrition Division. 

•!.- -3 
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I 	Si. 
No. 

Name of the Technical FPersonal (Sh./Smt.) 
Desig- 
nation 

Name of 
Centre 

Date of effect 

I Jumgo Basar Lab.Asstt AP.Ccntrc 3.2.2000 
2 NiraranTai Fieldman AP.Ccntre 1.7.2000 
3 	Kingson Kharpuri Lab.Asstt I-Iqs.LJniiam 3.2.2000 
4 Sashi Kanta Dwivcdi Lab.Asstt Hqs.Uniiani 3.2.2000 
5 Shi.newell Nenimong Lab.Asstt Hqs.Umiam 3.2.2000 
6 T.P.Pradhan Fieldman l-Iqs.Umiam 3.2.2000 
7 P.N.Singh Fieldman  jsUmiam 12.2000 
8 Ranieswar Rai Stockrnan Hqs.Umiam 3.2.2000 
9 A Das Choudhuiy Ficldman Hqs.Umiam 3.2.2000 
10 1 C.Liana Mizo Fieldnian Hqs.Umiam 32000 

-11 G.K.Basumatari Stocknian FIqs.Umiani 3.2:2000 
12 H.S.Nongkynrieh Ficidman Hqs.Uniiam 3.2.2000 
13 Kushal Ch. Bora Ficidman Hqs.Umiam 12.2000 
14 Paban Kr. Phukan Ficidnian Hqs.Umiam 3.2.2000 
15 D.C.Bamian Ficidnian ±Uniam 12.2000 - 

16 	I Manik Ch. Das Ficidman I-Tqs.Uniiam 32000 
17 fubaitu Thabah Fieldnian I-lqs.Umiam 3.2.2000 
1 Prabhat Ch. Das Fieldnian Hqs.Urniam 3.2000 
19 - 	 H. Thakuria Ficidman I-lqs.Umiarn 3.2.2000 
20 	Phen Singh Syiem Field.man Hqs.Umiam 3.2.2000 
21 Munindra Kr. Das Ficldnian HqsUmiani 3.2.2000 
22 Aiomtiniai Nongbri Ficidman Hqs.Umiam 3.2.2000 

3.2.2000 23 	1 AK.Dey Ficidman Figs.Uiniarn 
24 Nagen Ch. Das Fieldnian 1-Tcs.Umiam 3.2.2000 
25 K.Barman Ficidman lIqs.Umiani 3.2.2000 
26 Deben C.h.Das - Ficldnmn FTqs.Uiiiiani 3.2.2000 
27 S.N.Talukder Fieldnian Hqs.Umiam 3.2.2000 - 

25 Bi.kash Ch.Shanria Ficidman Hqs.Umiam 3.2.2000 
29 	Pranah Kr. Kh'.y 
30 	D U. UcLa  
31 	Jayanta Das 
32 	P.K. Barnum 

i'ieldniari 
Ficldrnan. 

I Iq.tJnnaiu 
[ICjS. Uniiaiu 
EIqUmimu 
Iiq.s.[.Iniinm 

12.2000 
3.2.2000 
3.2000 
3.2.2000 

Fieldmai 
 Ficiciman 

- 33 	AK.Dcka Ficidman 1ic1;.Umimii 3:2.2000 
34 	G.Kharkongor Ficidman Hcis.Umiam 1.7.2000 

1.7.2000 

3.2.2000 
3.2.2000 - 

322uU() 
3.2.2001 -- 
3,2.2000 

35 	B.B.Chullai Ficldman Hcis.Uniinm 

KVK,l'ura 

	

Manipu 	- 

I w 
Manipur 
Manipur 

36 	Tarun CL. Sharmn Fdman 
Fieldmmi 
Lab.Astt 

37 	B.R.Marak 
387 K.Soni Mao 

- I  
40 	1 M.Raingani 
41 	A Manihar Sinh 

Fieldinan 
Ficidnian 

I 

) 

- 

IND[AN COUNCIL OF AGRICULTURAL RESEARCff 	 - 
ICAR RESEARCI-I COMPLEX FOR N.E.H. REGION. 

UMJAM-793 103. 
To, RC (R) 22/99/6 	 Dt. The '-17 di  September, 2000. °  

ORDER 

in pursuance of the Councils instructions vide No.1 8-1!97.EsttJV dt. 3.2.2000 and on 
recommendation of the Five Yearly Assessment Committee , the following technical stall in the 
grades T-I-3 (Group I and .11 of 0atcgoiy-1 ) of ICAR Research complex for NEIl. Region , Umiam 
are placed in the grade T-3 in the scale of Rs.4, 500-125-7,000!- with effect from the dates shown 
against each 

Could... P12 	-11 

•-fr-f 2- 	 C.  

SIP 

	
- 



42 
43 

A. Premjt Sin h 
Y. Raen Sin h 

Fieidmen Mani UI 3.2.2000 

44 R. N. Päith 
Fiedman 
Fieiçiman 

Mani UI 

jUI 
3.2.2000 
1.7.2000 A.San zika Fieldman Mizorarn 3.2.2000 

aisim Liana Fjefdman Mizoram 3.2.2000 

%49Du

45 

atrinawma Pachuau Fieidman Mizoram 3.2.2000 . Zokhijma Fieidmari Mizoram 3.2.2000 

50 
rgesh Chanda Lab.Asstt . Mizoram I 3.2.2000 

51 
B.Taiukder 
N.C.Borah 

Fieidmn Na aland 3.2.2000 

52 KC.Haridi 
Fieidrnan Na aland 3.2,2000 

53 
e 	 FieIdmn 

Sona Babu Sin_ 	_ Fieidman 
Na afand 

aiand 
3.2.2000 
3.2.2000 54 Jadav Oh. Sharma Fieidman Nagaiand 3.2.2000 55 Diii Tha a Fieldman Sikkim 3.2.2000 56 P.T,Youzon Fieidman Sikkim 13.2.2000 57 RameshKrchettrj Skman Sikkim 1 3.2.2000 58 Lok Nath Khatiwara Fleidman Sikkim 1 3.2.2000 59 

60 
-DUbey A. P 

A.K.Bh'attachar'ee 
Fieidman 
Stockman 

Sikkim I 3.2.2000 

61 Maheswar Sin h Fieidman 
Sikkirn 
Sikkim 

3.2.2000 
I 3.2.2000 62 

63 
Ge al Dar'ee 
J.P.Pande 

Stockman Sikkim 3.2.2000 

64 
Y 

Manan Yadav 
Met.Obsevr, 
Fieidman 

Sikkim 
Sikkim 

3.2.2000 

65 Laxman Chettri Stockman S<kim 20OQ 
1 3.2.2000 

66 
67 

Jiwan Kr. Rai 
Budha Gazmer 

 Stockman Sikkim i 3 2.2000 

68 K.B.nj 
Stockma4 Sikkim 	. 3 2.2000 

69 M.K,Karkjdhol 
Sockrn 
Fieidman Sikkim 

70 S. B. Prasad Stockman Sikkim 
I 3.2.2000 
3.2.2000 71 Basuciov Ghosh Ficidman Sikkim 3.2.2000 72 B,N.Mau 	a Fieidman Sikkim 3.2.2000 73 Nma!Kr. Das Lab.Asstt Tn 	ura 3.2.2000 74 

75 
MaJa 	GU ta 
SribusDebnath 

Fieidman jpra 3.2.2000 

76 SwapanKr. Lodh 
Fieidman 
Grader 

Tn 	ura 	3.2.2000 
Tnpura 	322000 77 P.K.Bhattacha 	a Fieidman Tripura I 32.2000 78 

779 
KanU Laskar 	. 
DebabrataChOudhurv ,  

FieIdrrn 
FeIdman 

—Tripura 1 3.2.2000 

80 Swa an Kr. Das Fieldman 
Tripura 

jpura 
I 3.2.2000 
3.2.2000 81 Jo endra Deb Barman 

82  Stockman Tnipura 	j3.2 2000 

83 
Ranjit Sen 
Prama 	hirm 

IvIetubsew Tripura 1.7.2000 

84 R.C.TamuJj 
Fieldman 
Fieidman 

Tura  I 3.2.2000 
02  

Sdl- 
(N.D.Vcrnia) 

No. RC ) 22/99/6 
Directof 

Copy forwarded to Dt. The 2 	September, 2000. 

I. F.A 0./A. A O.Estt),/Iead of DvisionJJojnt Director of centre concerned. 
 Persona] file/Service Book. 
 Persons concerned, 

Asstt.Adrnn Officer, (Adnin,) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH : 

AT GUWAHATI. 

ORIGI NAL APPLICATION NO. 7/2 001 

Shri G.K. Basurnatary & Ors, 

pplic ants. 

- Versus - 

Union of India and Others. 

Respondents, 

The Respondent Nos. 2 and 3 beg to file their 

Written Statement as follows :- 

1. 	 That all the averments and submissions made 

in the Original Application are denied by the answering 

respondents save what has been specifically admitted 

herein and what appears from the records of the case,. 

2 • 	 That with regard to the statement made in 

paragraph 1 of the Original Appication ( hereinafter 

referred to as the O.A. 
) the answering respondents beg 

to state that while the Order No, RC(R) 20/99 dated 

2 .12 .1999 has been issued by the Institute, it appears 

that there was no oraer issued on 27.9.1999 as stated 

contd... p 2. 
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2. 

by the applicants. Perhaps it should have been No. RC(R) 

22/99/6 dated 27.9.2000. 

3 • 	 That with regd to the statement made in 

paragraphs 2, 3 and 4.1  of the 0 .A • the ansWe ring re sp-

ondents have no comments to offer. 

4 • 	 That with regard to the statement made in 

paragraph 4.2 of the O.A. the answering respondents beg 

to state as per council 1 s Order No, 14(3)/94-Estt.IV 

dated 1.2 .1995 category bar between category I and II 

has been lifted w.e.f. 1.1.1995 only in respect of 

employees in category I, possessing educational/technical 

qualification as on 1 .1.1995 prescribed in the Technical 

ServiceRules of ICAR for direct entry to Category II. 

couneil vide Order No, 14(3)94/Estt.IV 

dat lO )ommunicated the decisions of the council 

egardlñg counting of the service rendered in this grade 

of T-1-3 on removal of category bar from Category-I to 

Category-Il i .e • on replacement of technical personal 

in T-II-3 from T-I-3 grade for the purpose of Five Yearly 

Assessment, their services rendered in T-II-3 grade will 

only be counted. In other words, the service rendered in 

T-I-3 for the purpose of computation of five years of 

service for grant of merit promotion/advance increments 

from T-II-3 to T-4 shall not be counted. The council vide 

oi 

contd... 



3. 

aforesaid letter dated 10.1.1996 withdrew its earlier 

order dated 24.8.1995 for keeping in a1eyaxlce the order 

for removal of Category bar dated 1.2.1995. 

Further, the Council vide Order No. F.14(8)/ 

94-Estt.IV dated 6.4 .1995 issued relaxations in qualifi-

cation for promotion from Category-I to Category-Il in the 

func tiona.l group of Library/information/Documentation 

and Press Editor! al Staff in respect of Council s employee 

in position as on 1.1.1977. Thereafter, vide letter No. 

14(3)/94-Estt.IV dated 8.8.1996 conveyed the decision of 

the council that the Council's employees in service as 

on 1.1.1977 and possessing alternative qualification in 

terms of ICAR letter No. 7(10)/78-Per.IV dated 27 .1 .1979 

and letter No. 14(8)/94-E.IV dated 6.4.1995 will also be 

eligible for category promotion from Category-I to Category 

tI w.e.f. 1.1.1995 in terms of Council's letter dated 

1.2.1995. 

The Institute vide order dated 3.6.1997 

constituted a committee under the Chairmanship of Dr. 

U.C. Sharma, Joint Director of the Institute to screen 

the eligible employees working in T-I-3 grade and to 

recommend to the competent Authority for renoval of 

Category bar for placement in T-II-3 grade of Category,II 

as per conditions laid down in letter dated 1.2 .1995 and 

27.1.1979. The ConlTuLttee examined the particulars of the 

T-I-3 employees of the Institute including employees of 

contd.... 



4. 

its centres and recommended to the Authority vide their 

recommendation/proceedings dated 16.9.1997 and the saff 

was duly concurred by the administrative Officer for the 

appropal of the sane and was approved by the Director on 

30.9.1997 and accordingly, the Institute had issued an 

Order dated 23.10.1997 removing the category bar in respect 

of 87 T-I-3 employees w.e.4.1.1995. 

t
However, the committee while scrutinising 

the eligibility of the employees in the grade T-I-3 for 

removal of category bar has commitëed certain lapses in 

majdng the recommendation in favour of many non-eligible 

emp1oyees.s a result the order for removal of category 

bar dated 23.10.1997 contained names of many person who 

do not possess the required minimum essential qualificatio 

as on 1.1 .1995. It was as contained in the aforesaid 

letter dated 27.1.1979. It was also pointed out that 

onstitution of the committee vide order dated 3.6.1997 

Was also not in accordance with the rules/instructions 

for constitution of such committee as neither any outside 

expert nor any sc/sT Officer was nominatdd in the committee 

as is required as per rules 7.4 of T.S.R. These  lapses 

came to light only after issuance of the aforesaid order 

dated 23.10.1997. 

In fact, after the issuance of the erro-neous 

order dated 23.10.1997 there was wide spread resentment 

leading to grievances from thousands of technical persons 

contd... 
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5. 

both (1) those possessing requisite qualifications and 

(2) other equally placed technical persons who were not 

beneficiaries of such erroneous order from within and 

outside the Institute. It had created a sort of inbalance 

in the entire technical services of ICAR. In view of the 

above anomalies and resentment, the Competent Authority 

i.e. the Director has immediately constituted a review 

committee to review the whole matter and advice to the 

Director in accordance with the ru'es. However, due to 

the busy schedule of the Chairman of the review committee, 

the review could not take place immedikately and another 

committee Was constituted vide Order dated 13 .8 .1998. 

The Committee under the Chairmanship of Dr. 

al although made many sittings as on 26.2.1999, 5,3.99 

anu 17 95 .1999 etc. and examined the representations 

received in the Institute agathnst order dated 23 .10.1997 

and also examined the various circulars pertaining to 

removal of category bar but failed to give any specific 

recommendations in favour of recommendations of earlier 

committee which had recommended the removal of cateqory 

bar of T-I-3 employees on 16.9.1997 and in the light of 

the Judgemént cbf CAT, Jodhpur dated 18.3.1999 in O.A. No. 

91/98 filed by Shri Babulal Praj apati Vs .,CAR endorsed 

to the Institute by the ICAR with a direction to deal 

the cases of similar nature as per the Judgement and the 

proposal on the Note Sheet No. 7/N of RC(R) 2 0/99 dated 

20.8 .99, the Competent Authority i .e • the Director has 

approved the proposal of administration to cancel the 

contd 
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erroneous order of the Institute for removal of category 

bar issued vide order No • (i) RC (BR) 1/89 dated 23 .10 .97 

and (ii) RC(BR) 1/89 dated 29.12 .1997 and had withdrawn 

their placement in the Grade T-II-3 with immediate effect 

pending recoendations of a duly constituted DPC-cum- rm 

Selection Committee under rule 7.4 of Technical Servdcê 

Rules. Accordingly, an order No. RC(R) 20/99 dated 2.12 .99 

was issuedb However, the Director has constituted a DPC-

cum-Selectiori Committee as per the composition proposed 

by the AAO (Admn) under the Chairmanship of Dr • S .V. 

Nagachan, Joint Director, ICAR, Marlipur Centre for further 

needful action in the matter. The cortnittee held its 

meeting and conveyed the Director that a thorough scrutiny 

is required in category bars and their promotion matters 

related to the orders issued previously. Accordingly, 

another committee was nominated under the Chairmanship 

of Dr. Nagachan, Joint Director to conduct a thorough 

review in category bar removal case and representation 

received. 

In the meanwhile, in a related development, 

concerning of grievances of technical personnel, council, 

with the approval of the Governing Body vide its order 

dated 3.2.2000, prescribed modified Technic aX service 

Rules on the basis of which the applicants and others 

were placed in the Grade T-3 vide duly constituted DPC 

vide order dated 2.5.2000 and 18.9.2000 and DPC procee-

dings dated 22 

contd... 
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7. 

However, in order to protect the service 

benefit of the applicants or others who COUld not be 

placed in Cafegory II w.e.f. 1.1.1995 for want of requi-

site Minimumessential qualifications have already been 

assessed by a duly constituted DPC as per provision under 

Technical Service Rules for the period of service rendered 

in the Grade T-I-3 and prior to placement in the Grade T-3 

for each of the completed 5 years terms. Accordingly, they 

were granted advance incdrneflts vide order No. RC(R) 20/99 

dated 11.12.1999, No. RC(R) 22/99/4 dated 26.9.2000 and 

No. RC(R) 22/99/12 dated 29.9.2000. Out of the possible 

maximum 3 (Three) advaace inctements to be granted in a 

particular grade as per Technical Service Rules which the 

applicants have accepted without any hint of protext. It 

it to be mentioned here that three advakce increments 

granted r .e .f • 1.1.1995 or afterwards are only consequent 

upon withdrawal of the order dated 23 .10.1997 and as per 

the TSR, the applicants are not entitled for grant of 

both the benefits of advance increments and restoration 

of the eroneous category bar removal order on 23.10.1997. 

Copies of the aforesd letters dated 1.2.95, 

10.1.96, 6.4.95, 22 8.8,96, 27.1.79, 3.6.97, 

proceedings dated 16 .9.97 duly approved by 

the c/A dated 30.9.1997 4, Office Order dated 

31,7.98, 13.8.99, Note Sheet dated 20.8.99.. 

Order dated 4.2.2000, 3.2.2000,  2 .5.2000 and 

18 • 9.2000 are annexed here to and marked as 

contd. 



Annexures - Ri, R2, R3, R4 1  EE5, R6 1  R7, RB, 

R9, RiO, Ru, R12, R13 and R14 respectively. 

S. 	 That with regard to the statement made in 

paragraph 4.3 of the O.A. the answering respondents beg 

to state that the applicants were initially appointed in 

/the Grade T-1 / T-2 in theCategory-I and not in the Grade 

-1-3 as mentioned in the application and were subsequently 

placed in the grade T-I -3 through promotion from the grade 

T-2 • The category bar was removed vide Council' s Order 

No. F. No. 14(3) 94-Estt.IV dated 1.2.1995 only in respect 

of those staff possessing the required minixaim essential 

qualification. Even prior to the issue of Council' s order 

dated 1.2 .1995 there was promotional avenue of technical 

staff in the Category-I, but the same Was limited to 33•3G/• 

vacancies in the grade of T-II-3 in Category-Il and it 

was also meant for only those employees possessing quali-

fications prescribed for direct entry to Category-Il • The 

Order dated 1.2 .1995 issued by the Council pursuant to the 

decision of Governing Body of ICAR is only to extend the 

scope to all technical personal holding T-I-3 in the 

Category-Il as on 1 .1 .95 irrespective of availability of 

vacancy, over and above the Departmental Promotion quota 

of 33.31%. Therefore, it is not correct that category bar 

has been lifted between Category-I and II in general for 

all Techriial Staff in the Category I irrespective of 

their educational qualification. 

contd.... 
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6 • 	 That with regard to the statement made in 

paragraph 4.4 of the 0 .A. the answering respondents beg 

to that the educational qualification of each of the 

individual applicants as well as the required qualifica-

tion for removal of category bar as on 1.1 .1995 prescribed 

vide Council's Order dated 1.2 .1995 have been presented 

in a àhart which is annexed hereto and marked as Annexure-R15. 

No. 	 Technical 	cribed vide Council's 
qualification Order dtd. 1.2.95 for 

removal of category 
bar 

-----------a------- 	 t. -------- - -- -  

1 • 	Sri. G .K.. Basumatari H.S.L .C.. & One 	Essential Qualifiu. 
year cerifific- 	cations 
ate in .M & Vety 1) * Three yrs. 
Sc. 	 Diploma/Bachelor's 

2 • 	Sri A.K • Deka H .S .L .0 • & One 	Degree in relevant 
year certific- 	field, 	or 
ate course in 	** National Trade 
AH& Vety, Sc. 	Certificate of ITI 

National Appresen' 
3. 	Sri K. Kharpuri H.S.L.C. & One 	iceship Certificate 

year certifica-. 	or equivalent quali- 
te course in 	

- 	 fication with 7 years 
AH & Vety Sc, 	experience in the 

relevant field. 
4.. 	Sri A • Shongwan P .0 • & One year 	or  

certificate 	* * Matriculation with 
course in 	10 urs. experience 
.AH & ye ty Sc. 	 f~eld.  

Durable 	Qualifica- 
tions. 

i) 3 yrs. experience. 
in the relevant field 
for Diploma holders. 

* Where.diploma course 
wiailable in the country 
is 2 yrs. minimum qu&.i- 
fication will be 2 Mrs, 
instead of 3 yrs. 
** applicable to Council's 
employees in position., 
as on 1.1 .97 only. 
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3.0. 

Neither the above applicants possess the required educa-

tional qualification nor the technical qualification. All 

of them completed only one year certificate course in 

Animal Husbandry and Vety. which is not a Diploma course 

as the letter from the Director of Animal Husbandry and 

Vety. Deptt. Govt. of Assain No. A5-157(MISC.) pt/21011 

dated 29.12.1999. Therefore, as per council's order dated 

1 .2 .95 they are not eligible for lifting of category bar 

on the strength of this order. It is also to be mentioned 

here that the applicants here do not even qualify against 

the relaxed criteria for 2 years Diploma holders as per 

the clause "In case of non-availability of 3 years Diploma 

in the country ignoring the fact that even ICAR Institute 

like NDRI are also offering 3 years Diploma Course in the 

subject. Further, Council's Order dated 10.1 .1996 was in 

super session of its earlier order dated 24.8.1995 keeping 

in abeyance of the initial order for removal of category 

bar dated 1.2 .1995 and to clear the confusion regarding 

computing the period of service rendered in the grade of 

T-'I -3 i .e. prior to possession of necessary educational 

qualification and removal of category bar. Therefore, it 

only underscores further the necessity of technical/educa-

tional qualification to be qualified for either category 

jump or for computing eligibility for next higher grade. 

Copies of the Certificates are annexed hereto 

and are marked as Annexures - R16, R17, R18 

and R19 	respectively. 

contd... 
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7 • 	That with regard to the statement made in 

paragraphs 4.5 and 4.6 of the 0 .A. the answering respon-

dents state that it is only a routine matter to call for 

necessary documents from the technical staff to furnish 

their educational/technical qualification to update their 

service records and to place tbem before the committee 

for determining their eligibility for removal of category 

bar. 

8 • 	That with regard to the statement made in 

paragraph 4,7 of the 0 .A. the answering respondents has 

no comments to offer. 

9 1 	That with regard to the statement made in 

paragraph 4.8 of the 0 .A. the answering respondents state 

that after issue of the order dated 23 .10.1997 it was 

found that certain lapses have occured in respect of both 

constitution of committee for removal of the category bar 

as well as in determining the eligibility criteria in 

terms of the Technical service Rules of 1CM and since 

the same was issued on the advise of a committee, authori-

ties Immediately took action and processed the matter 

further for their review to weed out the names of those 

staff who do not possess the required educational and 

technical qualification, but were erroneously included 

in the proceedings of the committee for removal of category 

bar on the basis of which order dated 23.10.1997 was 

contd... 
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issued. Accordingly, a Review COflTflittee under the Chairman-

ship of Dr H.S. Gupta Was constituted wide Office Order 

No. RC(BR) 1/89 ffbo  dated 31.7.1998 followed by orders of 

even Nos • dated 13,8.1998. In the nantime council circu- 

1 ated the copy of the Judgennt of CAT, Jodhpur Bench vide 

its F. No. 15(9)-EStJV dated 28.6.1999 with the instruction 

that similar cases may be dealt with according to the said 

judgement. As already nntioned, the above judgernent was 

in regard to council's Order dated 10.1.1996 which was 

issued in clarification of the Original Order for removal 

of Category bar dated 1,2.1995 . Finally, on the outcome 

of the different sittings of the Review Comittee Meetings 

on the erroneous order dated 23.10.1997 as well as in the 

light of the Honble CAT's Judgennt, Director vide his 

Order dated 2.12 .1999 withdrew its order dated 23 .10.1997 

pending recoiwnendation from a duly constituted coimmittee 

as per provision under Technical Service Rules and further 

orders. After thorough scrutiny of the matter of the 

applicants, it was found that they do not possess the 

required minimum essential qualification for removal of 

category bar • Therefore, the content in the application 

that they were enjoying the benefits of higher post/grade 

from where they were reverted to the elier category is 

not tenable. 

A copy of the Note Sheet dated 27.4.2000 and 

proceedings of Review Corr%nittee are annexed 

hereto and are iaarked as Annexure - R20 and R21 

respectively. 

contd... 
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10. 	That the respondents deny the correctness of 

the statement made in paragraph 4.9 of the ZXX 0 .A • In 

fact it was at the initiative of the authorities vide its 

Circulax No • RC (G) 17/86 dated 23.12 .1999 that representa-

tions were invited from the technical staff to be received 

upto 31st January, 2000 in order to make it convenient to 

redress their grievances/representations, if any at a time. 

Accordingly, a Committee was also constituted vide Order 

\ No. RC(G) 17/86 dated 4.2 .2000 to sort out the grievances 

expressed in the representations and on the basis of reco-

\mmendations of the cormiittee, orders for removal of category 

tbar of all the eligible technical staff in the grade T-I-3 

were issued vide duly constituted DPC vide order dated 

22< .2000 and Note Sheet dated 12 .6.2000 and as per procee- 

4 , dings of DPC dated 14 .6 .2000 and order dated 14.6.2000. 

/ 
It was only a related development that the 

Council Authorities with the approval of the Governing Body 

issued the order dated 3,2 .2 000 wherein the entire matter 

of removal of category bar and other service conditions 

of technical persons were modified. On the basis of this 

order, all the eligible technical persons in the grade 

T-I-3 including the applicants were placed in the.4 grade 

T-3 vide office order dated 27 .9.2000, Since the grievances 

of the applicants for placement in the Category-Il have 

already been met. It is not true that their representations 

are yet to be disposed. In fact neither the applicants 

cofltd.... 

0 
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preferred to represent against the grant of advance 

increments to them nor even represented after their placement 

in the grade T-3 vide order dated 27.9.2000 which only 

confirm further # the legitimacy of the office orders as 

well as settlement of their grievances • It is also to mention 

H 	here that all the incremental/financial benefits accrued 

to the applicants after the advance increment orders issued 

by the authority to the applicants consequent upon withdrawal 

of the order dated 23.10.1997, have been drawn by them 

immediately after issue of the order for placement in CAT 

3 dated 27.9.2000 without any hint of protest, which only 

further substantiate the fact of settlement of their grie- 

vances. 

11. 	That with regard to the statement made in 

paragraphs 4.10 and 4.12 of the 0 .A • the answering respon-

dents beg to state that the removal of category bar vide 

this Office order dated 23.10.1997 was erroneous and not 

in conformity with the instructions laid down in the 

Technical Services Rules of ICAR and therefore, the saine 

had to be cancelled. Aforesaid order was only in the light 

of the Judgement of the CAT, Jodhpur Bench not in pursuant 

to it as alleged in the application • The original application 

at Jodhpur Bench itself was against Counc.tls letter dated 

10.1.1996 issuing clarification in the matter of its earlier 

order dated 1.2 .1995 regarding removal of category bar and 

as such they cannot be entirely different matter • So far 

'0 

contd... 
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as the office order dated 2 .12 .1999 is concerned only the 

theme of the Judgernent of the Hon'ble CAT verdict Was 

referred. It is not irrelevant to produce a part of the 

a1ove order here :- 

"that a candidate can only claim a right of 

comsideration for the next higher rank, he 

cannot claim next higher rank as of rights 

on the basis of his working for requisite 

nuitber of years on the lower rank. In a 

Scientific Institute like the Respondents' 

next higher ranks are given aEter due consi-

deration of performance of a candidate on an 

immediate lower category 

Therefore, applicants cannot be heard to say 

that they had become eligible for conferment 

of next higher rank looking to the nuniber of 

years they had worked on the lower rank as 

per the earlier order ." 

The CAT verdict only emphasizes that in the interest of 

quality as well as uniformity and equality an order issued 

earlier if found erroneous can be withdrawn. The matter 

also has further hearing here as has been proved from 

the applicant's claim in paragraph 4.8 of Its application 

"to have enjoyed the benefit of higher post/grade" albeit 

contd... 
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on the strength of an erroneous order prior to its cance-

ilation vide order dated 2 .12 .1999. 

12 • 	That with regard to the statement made in paxa- 

graph 4.11 of the O.k • the answering respondents state that 

since the order dated 23.10 .1997 was erroneous and not in 

conformity with the instructions laid down in the Technical 

Services Rules, the same had to be cancelled. It is to be 

noted here that even if the above order was not withdrawn, 

the same would not have yielded any benefit to the applicants 

as they are nt to be conferred automatically te next 

promotion untill they possess the requisite qualification. 

Promotion to technical staff under TSR of 1CM is granted 

only on recommendation of an expert committee after due 

consideration the qualification commensurate to pay and 

prescribed duties of a particmlaz category as well as their 

performance in that grade etc • As already mentioned above, 

necessary action on the matter of disposal of representa-

tions called for vide circular dated 23.12 .1999 were 

completed and deserving technical personnel were identified 

on the basis of the exercise have all been placed in the 

Category-Il • The applicants who do not possess the required 

qualification were placed in the Category-Il on the basis 

of relaxed criteria vide Council' s order dated 3 .2 .2000. 

The incremental benefits granted to the applicants conse-

quent upon withdrawal of the order dated 23.10.1997 as 

contd... 
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well as their placement in the Category-Il vide Order dtd. 

27 .9.2000 has already settled the matter to the satisfac-

tion of all and no further representation from the appli-

cants after that Was received to further substantiate the 

fact. Whatever representation Was received from the appli-

cants after 27 .9.2000 Was only in the matter of grant of 

advance increments i .e • requesting the authorities to 

grant 3 NOS. at a time instead of 2 or so and so. Even 

one of the applicant at Si • 10 viz • Shri S • Nongneng 

submitted such representation dated 16.3.2001 (copy enclo-

sed) during the pendency if this 0 .A • Since the orders of 

Advance increments were consequent upon the withdrawal of 

category bar order dated 23,10.1997., it amounts to uncon-

ditñonal acceptance of the later in favour of the former 

without leaving any grievances. Therefore, it is not true 

that authorities have not acted on the ratter. 

A cppy of the representation is annexed hereto 

and is marked as 	Annexure - R22. 

13 • 	That with regard to the statement made in 

paragraph 4.13 of the O.A. the answering respondents beg 

to state that pursuant to the relaxation in criteria 

granted vide Council's Order dated 3.2.2000, the applicants 

as well as others who were left out for want of necessary 

qualification, were all placed in the re-designated grade 

contd... 
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T-3 in Category-Il with effect from the date of Notifica-

tion of the aforesaid order. 

14. 	That with regardto the statement made in para- 

4 .14 of the 0 .A • the answering respondents state that 

without possessing the requisite educational and technical 

qualification for placement in the next higher grade, the 

applicants cannot claim to the benefit which was erroneously 

granted • In a scientific organisatiori like ICAR, Category 

bar as prescribed under Technical Service Rules, is a kind 

of education al/technic al qualification bar coninensurate 

with prescribed AwdbuS duties and pay of different grandes 

belonging to a particular Category. Therefore, the sane 

cannot be diluted on the pretect of an erroneoi $ order. 

Further continuance of the erroneous order would have 

consequent adverse effect on thousands ofi dducational/ 

technical qualified as well as on other similarly placed 

employees. Moreover, as stated earlier in order to protect 

the service benefits of applicants or others whose category 

bar could not be removed for want of requisite qualification, 

have already been assessed as per progisiori under technical 

Service Rules for the service rendered in the grade T-I-3 

and prior to placement in the grade T-3 and necessary orders 

were issued towards grant of advance increments. Therefore, 

it is not true that 5 years of their service careers have 

been destroyed. It is a fact thatthe applicants are yet to 

contd... 
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acquire the necessary educ ational/technica.1. qualification 

to avail the benefit of placement in the Category-Il as 

per the order dated 1.2.1995, but for the sympathetic 

view of the authorities to notify the modified technical 

service rules w .e .€ • 3 .2 .2 000 to allow them to be placed 

in the Category-Il on the strength 6f service alone. 

15. 	That with regard to the statennt made in 

paragraph 4.15 of the O.A. the answering respondents state 

that the respondent No • 3 being the appointing authority for 

the applicants, acts on behalf of the Council authorities 

at New Delhi within the Rules and the Bye Lane frajned by 

the Governing Body. Therefore, he has the obligation to 

fallow these instructions of the Council authorities in 

letter and spirit. In fact the order dated 23.10.1997 was 

against the instructions/rules issued by the Governing 

Body which led to violation of rights and opportunities 

of thousands of equally placed technical employees of 1CM 

in different institutes/National Research Centres/Deemed 

Universities etc. leading to grievances and resentients 

which were discussed in different National Forums including 

Directors Conference etc. At a time when the Council is 

modifying the Technical Service Rules to improve ad 

update qualification to achieve greater efficiency, any 

dilution in the required qualification for removal of 

I category bar either due to an erroneous order or otherwise 

would have adverse effect in the entire set-up and the 

contd 
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same will also go against the directives of the Governing 

Body/Council authorities. As such, there Was no other 

alternative but to cancel the erroneous order. Since the 

order was issued by the Director it was imperative for 

him to withdraw it which is perfectly within his jurisdic-. 

tion. 

16 • 	 That with regard to the statement made in 

paragraph 4.16 of the O.A. the answering respondents beg 

to state that the grievances of the applicants for placement 

in the Category-Il have already been met albeit with effect 

from a different date ( 3.2 .2000 ) considering the fact 

that they do not fulfill the necessary criteria of educa-

tional/echnical qualification for such benefit prior to 

the issue of the order for the x tn*s relaxed criteria. 

Further, the entire period of service rendered by them 

prior to placement in the T-3 were duly protected within 

the limits of Technical Service Rules of ICR. Therefore, 

the contention of the applicants that their representations 

are yet to be disposed is not correct. 

17 • 	 That under the facts and circumstances stated 

above, it is respectfully prayed before the Hon'ble Tribunal 

that the instant application is dismissed with cost. 

VERIFICATION 
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• VERIFICATIQN 

I. Dr. Narendra Deo Verma, Son of Munilal 

Verrna, aged aboUt 58 years, presently working as 

Director, Indian Council of Agricultural Research, 

Research Complex for NEH Region, being duly authorièd 

and competent to sign this Verification do hereby 

solemnly affirm and state that the statements made in 

paragraphs 1, 2, 3, 5, 7, 8, 10, Li, 13, 14, 15 and 16 

are true to my knowledge and those made in paragraphs 

4, 6, 9 and 12 are matters of records infonnation derived 

therefrom which I believe to be true and the rest are 

my humble submissions before this Hon'bie Tribunal. 

• 	 t.\• 
I sign this Verification on this the  

day of September, 2001 at Guwajiati. 

- 	 Diirector 
t. . 9. 	f McI(1g 	4g,iqft 

ICAR Research Complex For N.E.H. Region. 

4l4l, 	ici 

Umlam, Meghalaya 

SIGNATURE 
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IffDIIN COUNCIL OF AGRICULTURAL RESEARCH 
KRISI 	K7.VAN : NEW DELHI  

1 	 — 

j. _14(3)/94-EStt.IV 	 Dated: 10th JanUary, 1996\ 

To 

The Directors/Project Directors/Zonal Coordinators of ICAR 
Research Institute/ Project DirectorateS/ NRCS/. Zonal 
Coordinating Units. 

T. 

- Sub: ReovaI of Category Bar between Category I -and Category II-
question of counting of service in grade T-I-3 

Sir, 

The instructions relating to the removal of Category bar 
between Cateory I and Category II of the Technical Services were 

\ 	issued vide Council's letter of even no. dated 1.2.95. 
'S  

A numbr of technical personnel represented that their 
seniority and promotion would be adversely affected if these ' 
instructions - 	implemented and that they will become junior - to 
many of the personnel who are promote&as a result of counting of 

,service in TbI-  grade. Therefore,. InstruCtions contained in the 
/ above said letter of even number dted1.2.95 were kept in abeyance 

J'T vide council's E. mail/Fax/Telex/Telegram dated 24.8.95. 

• The natter has •beenreconsidered and it has been decided by 
the competent authority that on removal of Category baL....from 	- 
Category I to Category II, i.e on placement of technical personnel 
in T-II-3 from T-I-3, for the purpose of five yearly assessment, 
their s.ervice rePdred 	TII-3. grade will -  onlv be co nte. In 
other 	 e'Sice rendere in T-I-3 for t e purpose of 
computation of fiye years . o,f service for grant of -merit 

I 	promotion/advance increments from T-II--3 t.o' 7-4, shall not be 
counted .  

/Ii (c') 	•.[) 	)f 	/ 	, s' 1 : 	tours' fa i thfully, 
' 	 I 	( 

(G C Sharma) 

-- 	?' 	

)/ 	- 	
.• A::\. 	:1 	• 	. 	23.' 	 OSD(S) 

- 	
- 	V 	ci---'/ 	. 	 •.. 

Copy to:, 	• 	.' 	1 	 S  

 
 
 
 
 
 

All. DDGs/ 	Gs/ Dir.(P)/ Dir(F)/ Dir(W)/- Dir(DARE) 
PPS to DG/ PS to Secy./ PS to FA. 
All Dy. Secys/USYs/DDPs/DDF/SOs 
Secretary, ASRB .. 	 • 
Secretay, CJSC/Secys-Institutes' IJSC 
Guard fØJe/:spare copy .. 	. 	- 



- 	 .-- 

1 1  

I 	/.• 

: 
tv  

INI% COUNCIL or lGRICUL'ruL 
IIHI HtVN, NEW DI,1-fI • 	 .• 	

I 	)t 	( 	i. 
Dated 1 995 

To 	 •• 

The Dlctôrs/proj ect 'Directo rs'Zo 	Coojnator • 	 f IR Research Institutes/project irctrs/ rt.tdna1 Research Centrs/ZonaJ Coor 	Units. 
Subject:enent in qu a jif '  ica t ion for 	 fni • I 	

to,Cat..Ii in.hefunctjonai group of Libra/ 
nfoation,/DOcentatjon and 	i'trja1 

Sta 	In respect of Council's. .ernpldy 	in posj 
t!i 

Sir, 	H 

• 	 Ir
rdcr to provide promotional avQflu< to T-'I3 

emPloyees 1!~.f"'Positionas on'i,a.1977 agais 	1ie 	l/3quota, • the Tehnicai Sjc0 	
provide for a1tente ualjfjca tlons In te OloW±ng funct±onal groups vi6o COUflCi.Us Cxrcu1ar7(10)/78 	

dated 
2J Field/Parin Technician 
2, Laboratory. Technician 

3. '7orkshop iflClUcing Ehgineerthg 

This faci.Ijty was o far, not avai. bl in 	e thr functional groups. The matter h a s been carefully consicrod it has no,j 
been decided tPovdc silth benefit to 

the technical employees in Posit10 as 
° ..l.1977in the fUflctj;i' groups of (1) 

an 
(11) Press & Edjtori1 'ccording1y, thoua1jcatjonc 

for the Puose of prnot Ion from C'qteqory_1 toCMecoryti 
for the abo0 mentioned fuIctjona1 groups have be amnd 
as per statement at Zexj 



- 

-2- 

Thi.s 	
is effective w.e.f 1.11995, and 

w11 be appcabe to council's employces In pos±tjo 
as on 1.1.1977 • 

/ 

YOursfIthfuj1y 

DIPUTY CECRIT.Ry(.) 

Copy t.o 

Secreta, 	RB/ij Deputy Seóretries/ 

A11DD/1 
 

DGS/Di rector' p I( Fi .  nance) IC. 
3 1P.6 .t D.Q. P.3,t Secreta/p 3 to 
4. fl.Sectjon, ICAR, IKlB,p 	,. 
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/ L IBR RY/INPOR TION/L.CCL i'iT ION c TAFP 
• 	 EXI TING tT?IJIICkTIO1J -5- 

Essential qua1if1ajop for Libra '/Infoatjon/ 

I. Bcchelort degree with Piplorna/Dgre (B LI) in 
Library/Lfoatjon Science (er) any .equivajn 
degree or cer±ificate conferred by any organi 
sation & pprovedby the r -:inis -tr-y of Education 

FORCY2R5 STAFF 

117~1\j 

Ecst!j cu in 	i5för Libra 

c2-3 or's áecrr -  with DiPlorna/Dgrec (.Lib) in Lthray/Infoj0 Scjc0 
(or) any £uivalcnt degree or 
certificate conferred by any organi sation & approved by the lir±st -y of EducatjQ 	

S 

OR 
: 

l:atricula.te withl3 years exDcrience' 

£\ 	 j' 
• 	 (y 	

• 	S 
- 	.. 	 L- 	 - ._ 	 , 	

- 
 

1.. Bach2lor's degree 	
1 achelor's degree 

ii.3 years cerience 	
vars ecrizce 

-' S 	

.• 	

• 	 cR- * I:tr1cU1atG 'ith 10 years e Q 	 xpernce ..DELt'BLE tJAL.IFICZTION 
• 

S. 	

- 	
• 

•\ 	5  DSI?'j 	Li±TIC S.;... 	
-. . 	 • 	 -• 1. Exc-rience of working in_Univers1ty/Inst/1) 	
Of forking in Un1vesity/ 

-c-ounc±-l--or—any-c-t-h-r.Qrganisatjon of repute in
c . • 

' ' Intitute/ CbUnój1 r aiy other the 1event field. 	
organiseon of repute in the 

	

one foreign lanage 
. . 	 rc- levent fiE:ld• 	:. • .- 	 . 

i.1 )Knowlecge of oe foreigr lCflguaga 
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Cateo11 

.-.. 1_'S•, 

- UICATIOJ 	

AMENO 

	

S 	 -. - ---- ---- 
Isentia1 	

for Etorjai staff 	Essejal 
a ljfjcation for Editorial Staff • 

) Mstcrt 	cgrGe c a re 	scd 	iversity 	1)iasteris 	of a recoised S  

in the suhjt rlcvt th t job rcirc 	tivcrity in 
th subjcct .relevant to 

rflt 	 • 	

th job 	cuirnt 	• 	
5 	

5 	

5 OR 
- 	

• 	

S 	 r.:trjcu1to with' I0 yearSc)crnc - 

Echcloris de(jree/0 	loma 	
oua11m 	

aCne7OrtD - 	 I 	

JOUrn1Srn 

SS  Eosentai Qualifct1 	

ssnti 

• 	 S 	 - 

1. achc lc.r* s 	grce 	
- 	

1) Bchj 	s 	 -- 	 - - 
11)3cars cxricnc 

	tc linc 	

ii) 3 yor e))crince in th 	line 
C2 

tricu1te with 10 a 
- 	

yrs experiencc 

:a.- QLr-0 	

- 	 iRBLp 

- - 	 --- - -

- -5-- 	

5 5 •  S  - 

z Dgr,/cr -Dip1 	joujj 	
s der./or D10 	in 

• 	-- 	
naij• 	

•555 
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S 	

POsiti -. as on i.i1 °77 fc. 	uno 
 in 

 ProotionsOly against 33 1/ •3% 

- 	- 	

ncc rs€cc- for PamtPta1 

	

H 	
orcrrOt4on 	-. 

- 	

S 	

• 

- 	 - 
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A4\c).cj 6  2...L1 
INI)l,\N (( N( ir, 	A(1R1( fli,) URAL RFSJARC1I 

i)ElI1I 

1 ' 	4(3)!94-Estt.IV 	. 	 Dated 8W Augusl, 1996 

10, 

The DirUors/Pioject l)ireclors/Zonal Coordivators of' 1CAR Research lnstitfflesiProject 
Direcioratcs/N RC,s/Zonat C00 1 - dilmling imi 

Sub: Removal of Category Bar i)ctw - eru Cat.l and Cat.i-clariFication regarding 
• 	app1iaiility of relaxed alternative quaii[icatwns. 

Sir, 	
13it 

Auentlop is invited to circular of even no. dated 1st Peb. ,1995 wherein the Category Ba 
bciween bCaLegory 1 and Category-Il vas reiiiovcd for (hose possessing qutlification for entry to 
Category-Il. A question has been raised whether ICAR employees who were on the strength of 
The Council as on 1.1.77 i.e. the initial date of formation of Technical Services and possessing 
qualification interms of ICAR letter no. 7(10)/18-Per.IiI datc.d 2/7.1.79 are also eligible for the 
purpose of Cat9gory ju inp from Cate ir-1 to Caicwry- ii iii terms OF Council circular o even 

-: no. date 1 .2.95. The matter has been considered bY tile competent authority and it has been 
• 	I. . 	 .. decided that Council emnplo ccs in service as on I - 1 .77 and p)sscssiiTTI(erna(ecjuahf ications 

m terms of IC Rkner no 7(10)778-Pcr UldUed 27179 	14(80 74 IY datcd 6.494 will 
also be ciiible for Cacgom y jum Ii oni Call gui y  I to Cucgory-11 w c f 1 1.95 in Jerms of 
Council's circuarof even no. datedi..95.. 

Copy to: 

All DDGsIA 1 II ADGs/Director(P)/(FimL)/(works)/(DAI1 

PPtoDG/rS  to Secretary, ICAR/PS to F.A. 
Al! Deputy Secretaries 	 - 
DD(P)/DD(Fin.)/AIl Under Secretaries 
Secretary, AISRB 
All 8ections, 1CAR/KAB,ICAR 
Secretary, CJSC/Secretary of IJSC of ICAR Institutes 
Personal Section of A.M. 
Guard File/Sparc copies 	 • 	- 

r'•,yj ¶o 
• 	\_ 	 0 

/ - (s••;' 

I 
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EHLRTM KRISHI ANUSMiDIAN PARISi 1I.D 

/ 	
2lflJiL.N CcIJNCIL OF LGR:tCuLEURAL I!RCi 

/ 	
14US1iI I3HIiVLN, NV DEU1 I 

1T0 7(1O)/7orIU 	 Dated the 27th Jwury, 19 

--To 	 - 

The DLrectrs/Pxoject D irec to nj of 
t all tho Research InSti.tute3. 

i . -. 	. 	 . 	. 	.' 	 • 	I 

Subject. Technc1al Servwe Riles - an'ondinenS to Appendix IV 

Sir, 	 I  

.4 referee is invited to the CouncJ)s C..ruJ.ti' lGtYbca' 
io.7(8)/'77-Per.IEE, dated the 1bh February, 197 fwwciidLng 
a.nendrler]t& to the TcclinioaJ Sorv:icc flulc 0r -uc Id '-en Ccun ü of 

Iriculirs1 Restarch. Te 	s.clôt, 1r)difl Couctl of !r_ci.4ltlir 1,. 

'Research h3 -  aproved of the following further arcn'J. cn'tri -i 	csc 

Sex r1oeu1cv)JhLch r'.ay be suibab1 	 in ppcnch TV 
qualiIwations for d1ffc1ct Group of 

Handbodlz on 	}IIC31 Sr)cLccs 

J_J 	
1 

LIT3RRY/IFOR4ATI\T/DOCUMNTcLST 	/ 

CATEnOF_j . -. 	'.::'..J 	•'. 
-+ in g cJ Jction' 

Eeritl__ cJua1ific2to1) 	for 2.0  

jrpiy Stiff. 

(i) 	Bachelo rt 	Degree wj. th () 	Pae'i 6to i 	Dct T1 e w lih t) - 1 r'i 

Di 	on/Degro(B Lib.) p Dcree (BLib) in  

inLibrary Science, 	. . 	;tjoii 	cienc 	. (2.i 	.r 
equ1\T&•.0.  

- 	- 	. COI)fe.v:od by 	ciiy 	•.ii 	t.)fl 	and - 
ppivdby tl'o 	I1U.L- lii , 	01 	L1c .Li 

3 ycare' 	ecricnco fox , 	. 	. •. 	.. 	• 	. 	. 
Dilonaholde. 	.':. .. 	., 

or other S1,aff. 

(i.) 	Bachelor 	Degree (i) 	F3ic1ido1 	]) 	"CC 

years' 	ericriCe () 3 yC1S' 	0O1Ct'C0 

rnJ 	fieptc 221C2 

(1) 	F 	CriCflC 	of wol' ng i () 	'per inc c of 	,ci1 	in 	in 	r 	/ 
ii 	01 	-ItJi 	0 ' 	1 cv 1 )1 Ltiitc/LoUJC 

I ni creit/'3ti'W 	/Cotc ii 
or any oth L Org2nlsatlon Cjy u"')U 	ci 	ui 1  La 	iii 	I hc' 	ic 

-' 
of repu'L 	in thc relevant £ eld f101d0 

( 	j) 1zi.D wi_edge Of onc :CO 	a 

' 

II 

:1 



CLTJGOJy - III 

icatiolo 	 Lrnj±j 	!m.3i: J.t1 ti . bariSrjf, 

(i) Bhelor' d Dcge 
Dege (Bb.) 	in' 

with Dipiomc/ (1) 	flichClort ri /Dcgroe of a•rcco;a 
Lihraiy 	 Univeiir 

Sc fence 0  

with Mtr'o D0 10  
(i .Ljb.) in Lia/inr_j o1  
Science' (Qany oquivaicilt Degie 
or Corbtfatc. 	rif 	by. any 

• Organisation which arc approved by 
the M inistry of Ed uc ati on, 0o c r 
rent of India,. liko flOC eLnd J)fli). 

0, 

•, 	 O -t 

Has 	Dcree of a rcconi 
Unir w itil, DIP lom a or i)ç g 3. cc 
( 	Jb.) 	Li 	r/nfo1_ 	u 
&lcl,00 (OR • any  cqu1f'icn 	Cc cfatc •' 	if 	onferd 1) 
which arc a2prcvcd by  the l'iinis try • • • 	•. 	of 4'lucat loLl; Govornrnon -I; of 	India. 

5 yea 	e*eenco 
bold cr5, 	'• • 	' 

for Dplo1na ('ii) 	5 	rea_1l 	:ericnco for P'hio1IKt • 	' 0 	 • 	hcld 	113 

r 0th 
i) 

0 	 - 

5 yearst ,ex1erjenco 

(1) Ileotorl s Dc re in Library 
Sc ioncg or Jn tho rolevant 
field 0  

(ii) Eor5co o working in 

or any other Organi,tion of 
.1C)UtC 	/ 	••,' 	

•'  

• 	•• 	 •'T' _0 •' 

I '•  .;.•,'• 

() 
3  y

r' a i' oxperi,nco for D1• 0  
11oldCr3. - 

lCnotiiod go of 0r0 Foreign 

i\pCT J.eflC e of .o rk i.ng in Ti  nivc X0 
Intitu,te/CourcHl or ny. 
Organlatlon o:(  

(iv) - Sciencc Degree. 	 0 

'a 

/ 

- 	 0• 	 - 	
'- - 	- 	••-•-- ---m r- • 	0 
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7 

&4jLF. 	M 	 QOo. - 	
)1th( v 

5- 

Ph IS'3 /J) 1,J) ITO) fiJ (3'D'd"F' 11 (] J3J) Ii fl Tfl! N'Thi '10] 

CATEGORY - II 

Eontij. (jfctions fQrJTdiiorlrli 
EditoriaL Staff. , 	Stafj'. 	 - 

(i) 	Br's Dcoc (±) 	Moo 	Dgxe of a rcogniocd 
Univers ity in the Subj cct rcicvnt 

( to the job ruironcnt. 

•( ii)  3 years t 	expoicnce in the - 

\ r 
irable 	Jifications 	. Dirahie_Q.ip a 

Bahelor 	Dogroc/Qr Diploma in Bachelor' s Degree/Or Diploma in 
Journalism. JounicCL1S 

....../ ;,i. ; j : 

E 	cntiiJ 	92 it] if icti ors fpr Fn'onL 
atorr 

,: 	 •L':,- 	. . 	., 	1 c0 Tr  

Bachelor's Dcgr (i) 	Iantor's Dcrxto of a rccogniscd 
Utnvcts.Ly in the 3n1icb idrvinL 
to tho job reu irinont. 

(i±) 3 yors' 	eoriencc- intho ' 	(tj) 	Pfijonc 	in 	The lantn:v'rc 
lite. 	 . ,• 	 -- 	cc,nccrno'J. 

Dc s ircth le GaJjfic rtios. Des  

Bac1clor s Dgrec/OR Diploma in Bacher' s Degree/OR Diplo!a in 
Jour,1isL-1 Journalism, 

:1'r nti-iJ ('jLi fic -' tioi- 4'or 	FoiH1(1 Li'O'i 0 

Editori 	Stitff. 	 ECtiljo 

(±) Bac1ie]r's 	 TIC 	 (i) J1astcr 	of a rcoocd 
Uni\ror.J ±y in the subjcc t rC1CVant 

• 	 . 	 . 	 to Tho job r(?cju iromont. 

5 yenrs' •expcicnce in the 	(ii) 3 yoars e)()Oice in hc line, 
li-ne. Mininiur experience will 	Minimum. c'.irncc wiLJ/7 ycn.vs 
1ic7 years )  iq years and 12 	 10 years and 12 yeor; for lacral 
yc-ars for latralientxy to posts 	entry to pcsto carrying scaics of 

• 	carrying scale3. of pey of [Is. • : 	pay of 11s 0 1100-1600, fls1300-l7CO 
11001600, 11.3.1300-1700 and 	 and 11s.15OO-2000 rcspcctivc:Ly. 
P8 .1500-2000  xespectively.  

be . L 	 - 



- 	. 

- 	 C t - 	 Tr/ UR iflD1fl, lfl 

-a---., 

i) a3ter S iJgreo in ine 'JUUJOCL. i-)aL;LteJ-tJi 	 -- 	- 	--- 	- 
Journalii3rn. .-. 

(±) Bcchclor'S Dogreo or Diploma ...; - 

.. .: 

-. gyfil Oin.j i' -  ert 	on 	for D11_Q1ILLI' '.LT._L 

irrwSjtOrS 	/. . rrsl.QJ. 

(i) Bachelors Degree  Master's Degree of a rccogni3cd 
• Univor3ity in the subject i -ciciiant 

to 	tlie 	job 	L'oc.U1.tO])Ct1L., 

5 yEc' 	ooence 	in the 	-• 3 yr' 	tcnCO i.n the l±nc 
Minjnum cXpOri0000, wlJ. ho 7 ycori, 

line. Minirnithn oxporienco wiJ.J_ 10 ycar3 and 12 yar 	for lcJ,ci-al 
7 yOLtrS, 	10 .yee 	-aid- 12 years 
for lator- enty to posts Otit'Y 	9 	oil5 Ca 	y:Lng SCOiCS of 

.s , i.3OCL17OO 	nd 
carrying sc31esof pay of 
Rs11O16O0, Rs.13017 	and - R.150O2000  rcpocvolye 

B,15CO-2000 respectively. 
P1Dfcicnc 	j,fl the J.an 	ivo concerno4 

sirb1 o 	ilir tio 

(i) Ilastor's Degree in the Subjc ct. flohaJ.or'° Dcgioe/OR Diplona in 

.... . ...... . 	•. 	. 	-- 	- 	'- OUfl)3111. 

(i±) Bachelor's Degor-ipa 
in Journalisam. 

siiVFrm Tech p -Lc 
Tçii oflflfld 	 j_huJ2fl_4 	

'I J 

irlidip. 

e1d/Farn_T chnjcjri' 
Ior Ctecor.I -- 

(i) 	,ticiJ.ito i5.i;1 -at l:ns L one rrar 
CcitiJ.. ic to in ic .Lv:'nt 	•. 	'1. 

OR 

I4triculoto with 5 yoax 	Mati icu ito iiUi 	(i13 C 	rJ!flC 

cxpc-encC of working in the 	of. \orkg in tho rc;pccte 

- rcspoctivo field. OR 	 - 

- 	

(1) l4at,-ricuiatc with qt least 
one 'Car CGi'tjjLcaLo in 

- . 	rc-lozcnt field. 

OR 



	

4 	

- 

aLricUlata w:th I:tioiml Trcie 
C ort If Ic ato/1'!vL ionLL JppronIiCCn) i ip 

Certificato or OQ1iVI)1Pflt \.Jith 
- 	 3 yca1' cx1cr10 in thc rcG1ctlIC 

OR  

4 NatLona TrQdc QrtiIicao/ltL21t 
ipprontiCCluiP Cortifi(,ato(If Fon-
Matric) or 	 with 5 yC:i1J' 

cxpori.enCO of iorking lu thC rC3[)CCL1VC 

fiold. 

'(ji)For Lho post of ICocic' a rrnd 	a 

- 

	

	 should. ba 1  1iJ.tdrbc and S L IO.Ld bvc 

pfi.cionCy in  oo1 inc. 

1' 	Dcs 	 fj'ai2j 

() Diploma in thQ levant1fiold. (i) Diplori1 In Uc lcvtn Hcld 

Oflr otIng ploeS holding positicn3 	the Council on ihcOY 
1st january, 1977. 

i-v II, 

(i) Thrce ycctx's' Diploma/ 	 *() Thiie 	cr3- .Diplc i i7aohcior' 

Bachelor' 6 Degree in..rclovan 	Deroe'in rc1ovau fid •d. 

fic. 	 . 	.. 
OR 

Ja01al Trado Cc Ifiaho a T.T. 
• 	 : : tational JpprOntiCoiLiP Ccrt ....ficto 

or-cquivleflt quaLLCicat1')i3  

3OvCfl .yCDrr 	pCLCt)CO i.n tha 

	

- 	relevant field.. 

• 	 . 	 •• 	 . 	 . 	 S  

4ati icnlaG sn-Ui Lcn rrri ' 	riorcc 

in the xoicvarifi0J(I 
.5 	 ... 	4 

4 

I / 
	 yor'3 tro1ij1n cuir J 

with tin 36-ar3t excerJonCc in t1:c 

• .1 	rolvant C ieid 

S 

 CR 

4E*ILo nnedidto in 	.ienCO/l•fliOrmOJ:1.Lfl 

	

• . 	• 	 . .• • •• 	in Agriculturo 

p 	 / 	
. .6/- 

I ,  

----- 	 : -- 	 - - 



10, 

3 yoarc ,cxporicnoo in the 
r'oiovant field fr Diploma 

• •• 	 holdor3. 

3 ycai 	Oor.iE iCe in ic :i u•' 
fici(.1 for J-) iplorna 1LoL.Io3. 

fio1d 	era the dutjon of Diploma Courses aviahie in the COL1Iitry iS only tv ycars, the rninimumqua!if ic -iltion will be Two Y0ar3 1  •Diplomr  
instead of thrco years Diploma. 

For only e)d.sting employees holdiiig positions in the Council on the 

	

1st Jivary, 1977 	' 

	

a 	(j i f.cat pti 

Zircc- Yc Aro l Diplomw 	*( i) 	Yctr' Di)J.oJ.:/fl,:irj(j() 
J3aIhelorIs Degrc.o/ Qq4valont 	Dcgic/cquivlon(  
Ulication in the 1'elc\rsnt 	. in the xievant ficicL field, 

OR 

3 14atrjcujabo with tcn 
eorjenco in the ralcv5  

OR 

• 	 •.• - . • 	•• 	•',.•. 	Intenncd iath in S lcncc/JJ)j;rn)c(1 it 
in Agriculture,,  

3 yerst G)ericnce in the 	(ii) 	ea 	ecrisncc ii the rciur 
relevant f ieldfor Dipior 	 fiold'f or Diplor:ie. hcjUcr. holdcro, 

• 	• • : 	DPsirabje Qalificatjon 

• 	• 	S1 cxpoencer B ho rts 	• 	eor*cnCe for Be.cJC1Oa'S 1 : 	 Degrôc. ho1dcr, 	/ 	• .. 	. Dcgic helc;er, 

*I ficld hce the 4uration of Diploma 0 OUJOCS c;Ua1lc 

	

is only to yoar, tho minjmu 	JJficatjn will be 	years' Dip1oi,a 
instcad of ±iroà yoar8 • Diploma, 

**Foroiiy exting • crnploo holding positions in -Llio Cowc IJ. on tho 
- 13t 	r)uE12-y, 1.1977, 

Ennocrin Wor11op Staff. 
L 	 / 

(i) At least one y calLs Tro 	(1)' A 1et ozo yoi' T1 o 
Ccrtjfjcto • 	 Cortificato, 



Fo 	0xw 	a candichLo 
s houlci 'hay a Go ba Cone ml 

- 	 education and approprlL)te 

L The 	pxoficiency Ccrtifica/gi\'Ofl 
Competency :'bythe Marine l4eanto 

• Cortiujcate Department d1l be pxfrrcd. 

Des iraho 	ficatijin 

Higher CertLfcato/Dplornain (±) Highc-r Ccrtifica,te/Diplona in 
the TrcdG 	 tb Trade. ,  

year's experien'ce in the (ii) Two ycar' s c-pertcnce in Uo 
relevant field. 	 relevant field, 

iClt  
lor Cateo,rI1 , 

*(j) Three years D±ploma/ 	 1) Three years DipJt/J)achGlor 
Bachelor's Degreoin 	 Degree in rclevant'fiold. 
relovent fie1d. 

OR 

lJationnl T rLcio Ccrtificte of 
•• I,T.I/'Natic'nsl Apprcn't)p. 

Cüi'-'jfJLoto or ccju1.v.ilot 
ftcaLi-ons WLLh 3oVoU 	) 

wcper1CnCe in rclevanL f]d0 

- 
OR 

4atrulae iitb. te ycai's' 

• 	 • 	experience in the relevant )T.Lnld. 

(ii) At least 3yaa 	eporicDe' (i) At least 3 years' cxperlcnro for 

fo' Dipiom. holders. 	 • ipioma holdoi 

R 	 1. 	 011 

Higher Crtffica.tc/Diplorna ir 	Higher Ceti.fCatc/DplOi in the 
• 	• 	the Traie with-fivc years' 	Traic with five yc 	c>ycricncO 

oxporiOncO in the 'olcvant 	in the relevant ficld 

field. 	! 

* In fields were' the duration f Di.plvmn Cours cO av.lob1.0 nt'r-

is only two 1years, the rrd.nin'rum quelificati011 rfli bc tw ycniL 

instead of tthrce y6ar Di1jloma. 

For on'y esting employees holding positi3 in the Ccuncil on 

• 	IL, 	1 st January, 11977. 

Jf 	 nowlcJ,o rcico.i.p'b. of 'I.l'LC :1,ct lor. 

oU1 faithfully, 

(p.v. Ilariharasa& ar ) 
Directoi (Personnel) 

1 	 ' 	
' 	 4 . . • , 

/ 



qA 
L py i orwaiueu GO 

1.. P.S. toDire 	Gonor, 	EAR. - 

2. Al.Doputy;DirectOr30ofleral,: 
3 
46 

' 1 P,S. to Secretary, ]DR. 	- 
rotary, 	Nirrno.1 Toi',' 26, 	l3arakliarnba :Scc fload,  

 P.L.. to Director (P), 	]DAR, 

 All iI.dditi onal SGretai'ie3 'ICAFt. 

 J)utr Diretor (Personnel5 
, 	IDAR. 

 Lu 	Under Sccretaries 	.1C1dt 

9 S(G) (D), 	IC. 

1 o'. Personnel I/II/I 	Soction.1 . 	. 	
. 

 Estt 	i/Il/Ill Soct,ion,ICAR 
 Ui 	r1 EstabliShrnCflG SccW.ens, 

(Staff Side);. C .J .S .C4, 

1t'. 

L'JtI, 	N1w Dc1i:L1  
 To S(.cotary h 

. (,ith 10 sp ar0pio3) .. . 

( 	1L 	l a1iiTh) 
jcfl.LLr Lrjal E 

6)I 

Ij 

3$' • 	 •,. 	 . 	... 	
'' 

'I 	
%•• 

............... - - 
.4 	 . 

. 	 . 	
I 

•'I 

: 

'I 

:-, 	j '; • 	 . 	 ,. 	
•1., 

• . 	 .- 	. 	 .' 	I. 

4. .' 

1 	
..,.• 	 ..•• 

V 
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INDIAN COUNCIL .OF AGR1CULT(JRAL1IESEARCII 	 3 C,AIi21EsEARcg COMPLEX FOR. NEff RECION 
UMRQI ROAD; BARAPAN.r, MEGffAI4A2 04.793 103 

3 	cfl NoJC(BR)1i/89-- 	 Dated Barapani, the 	 19970 

-Z'"  'The Director, ICAR Research Complex, B-arapani is pleased to constitute a committee with the J °ollowing Scientists/ Officers in connection with the Removal of,Ca.tegory Bar from Cat9  .1" to fCat 0  II of the Teöhrtcai Staff of this Institute 0  The m.eeting' wi-li beheld on 0f6.97 in the Committee Room at 00 A.M0 	 '1 

1 Dr. U.0 	Eharma, Chairman 
Jt0Director(IIQ) 

2 
V 

 DroB,P.s'.radav,• Member 	V 

•  8r0,Sctenttst(AN) 
V 

34 Dr0C.Rajkhowa 1  Member 	
V 

'Sr 	cientts 	V 

.(Vct.Farasito1ogj,) 

V 	-4V. BrSang2t Kwnar, 	
•V 

Member 	: 
$r4Sc2entist(ppj V 

ArntJ0Kharmawphiazg, Member Secy 0  

The members are requcste to make it convajent to 
atten.d the aforesaid meeting acöording.2y0 	 V V 

(. KhamajY 
Admjnistra.t tpe Officer0 
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::'. 	 • :jOTE: 	AN1'c ~ p-R1 . 

- 	
The ncccssity of 	constituting a 	second Committee to review the 

recommendation of the Committcc held on 1.9.91 fr rcmoval of catcgory bar of technical 
staff Or. T-I-3 of Category -I to place into T-H-3 grade and the inability of the review 
committee to anive at a decision even afler nearly 13 months of its constitution and having 

- 	 already met in a number of occasions 	cdnfinns about the anomalies in the office orders(l) 
No. RC 	 .flQJ. (2) No. RCO3Jj8d9j 	regarding removal of 

• 

	

	 :.; .:.. category bar and the .satnc is also not in conformity with Rules 6.2 and 8.3 respectively, of 
Handbook of Technical Services with notes below it, as amended from time to time 

• . 
0, 	 Evcn both  the Commitlecs i.e. Committee for Removal of CatcRory bar as ivell' 

0 	 0 	
iJ:or..ic.s.Review were jioLcpjistitulcd as per thó norms laid down in the Technica crvic. 

0 	 I-land book concerned. 
 

000 	 . 	 ierefore , in order to implement the Council's decision in letter and spirit as per 	 0 

	

0, 	 guidelines provided in the Technial Service Rules , Diretor may like to take decisions as 
0 	 • 	.• .0 

	 •, 	 proposed below 	. 	 00 	
. 	 .• 	

0 

0 	.......................A. 	Cancel the effoneous orders of the InstiWte for rem9val of category bar issued 
• 	

': 	
. •':. vide orders (i) No. RC(BR)1/89 dt. 23.1-0.97 anl (ii) No. RC(BR)1/89 dt: 

	

0 	
, 

0• 	
• 29.12.97 and withdraw their place inent in the Or. T-II1-3 with immediate effect 0 

I' 	 •. 	

. 	 1 	: 	 • .. .' 
 

pcndink recommendation of a duly constitated DPC cum Selection Conittce 
-- 	

0 	

•• 	

0 	 • 	 ••: 	 .0 

0 	
0 	

. 13. 	Constitute a Departmental Promotion cwn Selection Commit tee with the . 

following mandates 

To recommend' e'eligible (echnkalpeons in the grade T-1-3 of Catcgo'- 
01  having necessary qualification prescribed under kule 7.5 of Jechnical' 

0 	 ••. .': 	 " Service Rules for promotion to the Or. Tll,,.. 	 : 	•' 

,., 	 • To select the eligible technical persons in the grade 'T-I-3. of Category-I 
• 	 . . •': 	

• 0 possessing alternative qualificati6n provided in the Technical Sece Rules 
O , 	 for promotion against 33:1/3% quota on the basis of notional seniority list  

0 ..................... to die next grade i.c.T-il3 in thc Catcgo ry-U.  

0 	
0 	 To-select the merit list of technical persons in;lhc grade-T- 1-3 of Category-I 

having fulfilled the criteria pro vided in the Technical Service Rules for . 
0 	promotion aga inst 33.1/3% quota to the grade T-H-3 of Category-il. 	0 

To recommend advance increments to the eligible lecluiical persons in the •' ,.. 

Grade T-I-3. 	• 	 • 
•. 0 

O 	 0 	 . •. . - The DPC Cum Selection Committee may be constituted with the follàwing 
0 	 members and the date of meeting proposed :- . 

	 ... ..

' 	 0•' 	 0 

0
1 	Dr. 	 •Cliaan: 	•. ., 	 . 

2 	r 	 - Member 

3 	Dr. 	 Outsdeepert 

	

$ 	I 	4 	Di 	% 	Mciiiber SC/SI 

"• 	 0 	
'•• 	

0 	

•

•:: 	• 	 . 	
0 	 • 	 0 

0 	 • 	 5 	. 	0 	

- 	
-- Member Secretary. . . •. 

0 	 • • 	

- 	

0 	 • •' 

	

O • 
	 . 0 

	 0 	 • •, 	
: 	

0 • 	 0 	 0 	Date of meeting • 	 •. 0 • 0 

YC 

Wb 

0 

czo/9  
71 

0 	 • 

	

• 	 I. 	 0 

0 	
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0 	 • 	
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Dtcd the 4th Februry,2000 

OFFICE URDER 

A com;tcc with thhe fo1].o;inq o l.fficers, is hereby 
Constjtutd to revi'.i the reore,;entitjons rce,ivecj from 
various tchnica1 staff of the Instt.H' s ;md the rccjional 
C'ntres on the licrht of tho Technical Servicc Rti&es and 

suagest rcornineridatjons for further impi( --;u'n Lction. 

Dr..v.Ngachan, 	 Chirm,ri 
Joiflit Dircctor,ICAR(pc), 
ilan ipur 

Dr.K.R,Dhjrnan, 	 I4einber' 
Joirt DirectoICArp,), 
Tci}hura 

Dr.ai1sh Kumar, 
Sr.Scientjst(goji Science) 

itri .G . Sinha, 	 1•1eiiber 
Asiit.Admn .OffiCer(Ac9rnn) 

The cowrnittre lihould uhrnit its report t7, the une:siqned 
at.4he e1r1int. 

a 
Director 

Copy to :-A)X concerned. 
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INDIAN COUNCiL OFAGR!CULTUL RESEARCH 	 kiz 
0 	

KRISHI bHAVAN NEW DELHI 

No181/g7EsttlV 	
Dated the 3TdFb 	2000 

To 

- 	AU the 	Directbrsfpr.oject 	
Directors of ICAR Research instifutes/NRCsJproject Directorates 

Subject: 	Modifications 
in t1e.exiting Technical Service Rules of the • 	ICAR NotificatIon regarding 

Sir, 

As you are aware, a 
proposal for revision of omë of the provisions of 

existing Tecnicai Service Rules has been under detailed consideration of the 
Council for e past quite sometime to remove the anomalies and to improve and Update tie quaJifica5 

2. 	
The mbtter was Considered by the Governing Body in its meeting held on 

18th November, 1999 and based Upon the decision of the Governing Body, the competent authori
ty has approved the following changes in the existing technical service rules : 	

; 

(i) 	pn 
account of two overlapping grades of 1-1-3 and T-fl-3, the 

assessment promotion has become redundant and therefore grade 
• s ructure in Cat, 1 and II has been modified as hereunder: 

L 	xisting 	
. 	 Revised 

T-1. RS. 32001854900 
/ Ti RS. 32OO-8 1-2 RS. 4000I106000 	 5900

1-2 RS. 4000-100 60O0 T-1-3 RS. 450012570 

CATGORY_II 	., 
T113 RS. 4500!1257OOO 	 Jt 3  RS: 4500-l25-700Q) 1-4 	RS. 5500j 75-9000 '' 	 1-4 RST55QOi 75-9000 

1-5 RS. 650020010500 

As pr the Tevised grade structure the entrants of Category I at 1-1 " 
grade would continue to be regulated for assessment from 1-i to T-. 2 aftr five years f 

Sêrvie as at preset. However, from I-2grade 
• 	

• 	
the quaIifijo5 	presc ibhrei 1 ............... 

further Under this order forCtego_ II for direct recruitment, would 
be eliibfe for assesment 'promotion to T-3 grade after five years of 

 ., 	 . 	.- 	-. 	• 

( 



I 

2 

service, while those not possessing such qualifications shah 
become eligible for assessment promotion to T-3 gradeonly after 
10 years'of service in the T-2 grade. The assessment promotions 
from T-3 onwards to T-4 and T-4 to T-5 shall continue to be 
regulated at five years interval as at present. 

(i 
	

The provisions relating to Category barrier for assessment 
promotions from T-5grade of Category II toT.-6 grade of CaillI 
has been revised as under: 

The technical personnel in T-5 grade (RS6500-10500) and. 
pdssessing the . essential qualifications prescribed as 
hereinfurther under this order fOr Category IU for direct 
recruitment, shalibe eligible for assessment promotion to T-
6 (RS. 8000-13,500) grade after completing five years of 
service in T-5 grade, while 

The 1-5 Technical Personnel who do not possess the 
essential qualifications as for direct recruitment prescribed 
hereinfurther under this order for 'Cat,lll shall be eligible for 
assessment promoti9n to 1-6 grade after completing 10 
years of service in T-5 grade provided such technical 
personnel are possessing the qualifications prescribed under 
this order for direct recruitment to Category II (T-3). 
However, such TechnicalPersonnel in T-5 grade who do not 
possess the qualiflcations..prescribed undrthis.order for 
direct recruitment to Category II (T3) shll not be eligible for 
further assessment promotion to Category ill of the 
Technical Services. 

i) 	Since a revised single pay scale of RS.10000-15200 by way of 
replacement of their erstwhile prerevised pay scales as per the VLh 
Central Pay Commission, has been attathed to the existing 
technical gradesof T-7 and T-8, these two grades have been 
redesignated as uniform and single grade as T(7-8) in the given 
pay scale of RS.10000-15200 and the movement of technical 
personnel existing in these grades ha been approved to be 
regulated under the assessment system to the nexthigher grade of, 
T-9 of Technical Service '(Pay scale of RS.12000-16500) iii the 
following manner: : 

Those technical personnel who are working in 1-7 
grade (RS.10000-15200) and have not been 
assessed for 1-8 grade would be eligible for 
assessment to T-9 (RS.12000-16500) grade after 
completion of 7 years of service in T-7 grade. 

,.,. 	... 

Those technical personnel who have already been 
placed in T-8 grade (RS.10000-15200) will be 
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assessed for T-9 (RS. 12000-16500) after completion 
of 5 years of service in this gra,de of T8. 

(iv) 	The minimum essential qualifications for directrecruitment of 
technical personnel in Category I, II and Ill at the entry 
grades thereto would be as per the foIloving model 
qualifications irrespective of the functional group: 

Category-I, MatriculaYe with atleast one year 
Certificate from recognized institution in the retevani 
field; 	 -, 

Category -Il, Bachelor's degree in the relevant field or 
equivalent qualifications from a recognized university; 

(C) 	Category-Ill, Master's degree in the relevant field or 
equivalent qualifications from a recognized university: 

Based upon the above minimum essential model 
qualifications prescribed for different categories, the specific 
qualifications covering the relevant fields, location-specific 
requirements of posts as well as desirable specialization 
wherever required in case of posts of different functional 
groups should be finalized in case of direct recruitment in 
consultation with the concerned subjectmatter Divisions. 

(v) 	The existing assessment system. based upon the CCR 
gradings and recordst of performance of personnel as 
rëflécted in the assessment reports/proforma as well as the 
prescribed benchmark for assessment promotions of 'Good' 
for Cat.l and II and 'Very Good' for Cat.11l respectively would 
continue as such, but for the sake of uniformity, it has been 
decided that, the assessment committees should determine 

4 the benchmrk for the re!evant period only in accordance to 
the instructions of the Department of, Personnel and Training 
for determination of benchmark as under selection method, 
issued from time to time. 

modifications, as set out under para 2 foregoing, would take 
?ffect from the date of isswilce of this' Notification. Any 
hnical employees who may like to be governed only as per the 
inical service rules may do so by specifically exercising an individu?l 
iting to the Director of the Institute within a period of 30 days from the 
;ue of. this' S  Notification. 'Option once. exercised shall be 
le and final. With the introduction of these modificthions in the 
nical service rulesthe 33 113% promotion quota vill benperative only --

he level of T-1. As under, the existing procedUre in force1thè vacancy 
oretiremenUdeathIre.signation of the,.tecrical personnl carrying 

3. 	The 
immediate 
existing te 
existing tec 
option in wi 
date of is 
irrevoca 
existing tec 
j CaLl at 
in the ever 
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whatever personal grade through assessment promotion in the technical service 
shall occur only in the initial grade of his appointment under the service. This wW 
continue to be regulated accordingly. However, in the meanwhile no post/grade 
of post undr the Category Ill of technical service should be filled up by Direct 
recruitment dntii further instructions from the Council. 

Kindl acknowledge receipt of this Notification and immediate necessary 
action as per rules be expedited for its implementation. 

While circulating the Notification at their respective institutes, the Directors 
may also endorse a copy to IJSC staff representatives. 

Hindi version of this Notification follows. 

Yours faithfully, 

(N.S. Randhawa) 

I 	
Deputy Secretary(Admn.) 

Copy to 

1. 	All the DDGs ICAR at KB and KAB/National Director, NATP. 
2, 	The Additional Secretary, Department of Expenditure, Ministry of 

Finance & Membér(Finance) ICAR ) North Block, Ne Delhi-i, with 
refereñce_to his D.O. letter No.L-236/AS(E)/2000. dated 24tJ ar1uary,  
2O0. 	 ---.--- 	 - 

SecialAssistant to Chairnan, ASRB with reference to D.O. No.50- 
4/99-R.11 dated the 241h  JanUary, 2000. 
PS toHon'ble AM/PS to Hon'ble MOS(DAH&D). 
All the ADGslDirector (P)/Director (Finance)/Director (DARE)!Director 
(\it/orks)IDirector(Hindi) ICAR at KB and KAB. 

.Sr.PPS to Secy.(DARE)& DG, ICAR]Staff.Officer toDG ICAR/PS to 
S3cretary, ICARIPS to FA, DARE/ICAR. 
Al Deputy Secretaries including Secretary ASRB/ All Deputy 
Directors/All Under Secretaries. 
All the F&AOs of ICAR Institutes, 
Scretary (Staff side), CJSC 
G1uard FilefSpare Copies, 

Of ISethi) 
Under Secretary(Technical) 

/ 

MW 



Telegram AGAECBOARD 

cx1 r'i DCI I IAL 	
Telepliotie Off 5788172 

A 	 - BY SPEED POST 	
JCA 

	

( 	 q) 

AGRICULTURAL SCIENTISTS RECRUITMENT BOARD (JCAR) 
KRISHI ANUSANDHAN BHAVAN, 

PUSA, NEW DELHI-i 10 012 

• 	 F.NO.T_25/Cft/Asp/OQ 	
Dt:- 2nd May, 2000 

to 

- 	The Director, 	 - 
IAR RorcUrch CorfVIax for N.E.lI. Region, 
Lknr'oj Road, Barapani 
Meghalaya793 103 

Nomination of Chairman on the Assessment Cnjttee 
sir, 

I 	am 	to 	refer 	to 	your 	letter dated 17th SOptjor 199 on the subject mentioned above, and 
to lnt1nto the rIalnOs of following experts to act as thairman on the 
sessment C1ttee, in order of prefer.ce 	

The panel will be valid for a period of two years. 

- Cat.j / Cat.ii (Lab.Tech.) 
thairman 	 - 

Dr.p.K. Gogoi 
2) 	Dr.L. Paswon 

tAkDrkshop staff 
including drivers Cnt.I. - 

Qiairman 

 

 

Yours faI.thfuliy, 

/ 
I K.K. BAJPAI 
Secretary 

I 
\ 
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COUNCIL OF AGPJCULnRAL RESEARCH 
ICAP. 

RESEARCH COMyLJX FOR N. E . .Jj REGION 
UMROI ROAD ,UML& 

NO.RCR)22 199 	
Dt The 1 0 Sept.2000. 

M Pere 6.6 Qf Tecbnjc Sence RWes, a Five Yeazly Msessrnent Cornmj 	
with the following members are bcreby constu1ed to Conidcr the cacs of 

romooriJ grant of advance incremen to the Technjc Staff (Categoxy I & Ii - Field Fanjj Techthcjji 	
Teclmjcjan (3roup)oftl Instjtu 

Dr. P.K Gogol
Cha nian(ASp flOmiiice) Profcssor(J O ) 

Assarn AgiL University,  
Jodat. 
Dr. D.K Hore, 	

- 	Member Sr. Scientj8t & Incharge 
NBPGR Regional 5th. 
tjmiazm 
Dr. Kailash Kwna 	

- r. Scicnijg (Soil), 	 Member  
ICAR Re& Complex ,Umia 
h. G. Shiha, 	

Mcmb Sccreia Adnin. Ofilcer(Adpj) 

in 
 the  

SW- N.D.Venp 

Memo. NO.kC(R)22/99 	
Dt. The l8 Sept.2000 

Cy to ;- M the members concerned 

I 	 Ass Admn. Othcer(Adn) 

/ 
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7 SO 0u4.Jcycarua, i_us. jrr.lu qualIfIcation will be 2 years d.iploaa instead of 3 years djploaa. 

42Plicableto council eployees iz ?O5itjOñ 03 cr1 1.1.77 for the pur7ose of prociotlot, cs -dy 	 - 
eairsst 33$ vacancies reset-wed or depai-(se,to3 pror-o'lons. The ber.etit of thitse ai - rrate 

.quaIirIcaton =arked 26 (double stZr) will also be ex -tended to the eployees for reoc. - of 
category bar ir1 between Cat.-1 & 11 for the eitployeeL'i iCiL service as on 1.1.77 vin Coujcjjl3.-1. No , I 4(3)94uEtt.11' dated 8.8.1996 and Nc.148)/94-Estt.Iv dated 6.4.94 - 
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• 	GOVT OF ASSAM. 

ANIMAL HUSBANDRY & VETERiNARY DEPARTMENT, ASSAM. 
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EICHIC litary Animal EIusLuiJi y  & Veterinary  Science Exnmiitot. 

1977-78 

-47  
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that 
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baving:attent!cJ the a1)proved course of StLIJiCS in 	the School of Veterinary 	Sc 

and 	A iiinal 	H.ushandry , 	paSSed 	sucessfully 	the required 	Examination held  
the 	month 	of 	June 	1979 	and 	was 	placed in 	th -• 

'j 

BOARI) Olt JXMtNER. t- 

• 	 Chahi ___ 

1(I 	U11100t /car. 	 / 

CI 

- Meg 

Men  The 1979 	scioii orvetcrivaryscicnç:& .. 



' 	 -013~ 

A< -iw 
4  

R 	 I 

• 

GOVT. OF PSSAM 

AN1MAL I-IU3BANDRY & VETERINARY DEPARTiV1ENT, ASSAM. 

& 
I//i 

JSI 

	

sam. 	- 

• P 

61UN6OOR, SILUIAR. 
ri 	 . 	 . 	

- 

i.iIIie:II.Iiy I\iiitii:i 	I I iIi:i.i fiy ( 	ete:iii:sry 	II:iiit' 	Exti ii :ittuti 

1975-'76. 

II. 
'4. 

I C.tJ;1  that 

• liaviii g 1  aticiiJeJ the approved course of st.uI;s iii t lie School 01 V' teriii:ti-y Sceince 

1 A i lila I f{1L i ry, passed sii cccssfu I hy 	ic ret 111i red E x a in iia lion 	ic hi in jic 
/ 

month c 	 77 allj 'w:is J ll:icc 	iii the  

ç/Th $;iI. 	•• 

OOAItFI 0FrxAMlNIit... 

l2a 	hu,it, 	 . 	 • 	 Menber. 

The .._....J 	1?? 	oo! e Vehrnar Scieiice & Auival Iiotbtidry. 	 /,.__Member. 

' -4 

H 
, 1 
I 

'I 

1 

1 

4 



, 

;..p.. 	.:.... 

Ill 
.4'. i4 

:  

44 Lt. ' 

• 8 

t4,4 	 ,, 

1I 	 /  

th 

• . 

	

• 	• 	 •. 	

. 	

•:.: 	
..V:V. 	

•. 

	

G.OVT OF /SSAM 	 •• •. •. 

NIMMr HUSBANDRY & VETERiNARY DEPARIMENT, ASSAM 

• 	• 	• 	•.. 	 • 	
•'• V 	i 	- 

	

I  •4Q 	
tW1tt' 	

, 

	

• 	 •.•, 	tam. 	. 

3t34'U"4'444 ,t ; 	4 

I 	

'2 

1 

'(i1UN600R, . LCI1AR 
d?) 

III 	I 	I 
J.1cifleiiIflty 1% 	ui:i I II it:i i.Il-y 

• 	 • 	. 
V ctctsn-*-' 	cuce VLxamIufltlOU. / 

1975-760 I  

it 

V . 	 • 	 . 	 •. 	

V 

V 	 V 
 lL 

V 	
Certified 	tbat Slir•& 	 . . 

	

bavng atleinleti tile npràve(l (-thu- Se of ttiJics In 1h Sh001 of Vet e Vi I 1ary Sccncc 	t14 
'ft 

11a .uiiinuL HskiuJry 	successfully the rctuIrtl I.Xa)3IhlflhIOII held In d*c 
Iq 

	

977 nh3 W1S placec III tiIC_._V•_ 	V 

(7 	 V 
Di Vvision . 	 . 

V 	 . 
V V 	 V 	V 

V 	• 	V 	 • 	1OAtI.I) OF EXAmitirk 	. 

_j :: 

v4i4 	 Ic4r. 	• 	

- Meii,ber. 

V 	 V 	 •_• _V Z.V_ 	V - 	-McrntCr V   

177 	chouI  of VtIt
u ly Scleuvo & Aulinal ilubauthy. •• 	- ......_VV 	

MIWbtt 

V 	
V 	jj, 

	

4E 431 	tl4V43* .: • 3t'3' 	 i4Qt,4'rt iM.443 " 

	

4 4444 	,3'3' 



ote Sheet 

R?- 

• (ye r 	QQ) 20 / 91 
:AL 

— 

AA9 

\ d . 

The Pzocedings of the Review Comrihtec on Removal of category bar in 
resjcôtof Technical personals of the Institute held on 6th and 7th 

March,2000 is l)IaCCd bckv for favour of information and ncccssai-y ordcrs p1. :- 
As Per thc rccomnicndatioii of (he ComiñjUce the aclion 

n 	 10 be taken at our ed are :-  

Names of tecimical staff listed at Sl.76/c is to be placed in Cat.II (T-11-3) 
w.e.f.'1.195ort1ereaflej.  
Rclevance of qualilica lion in resjêct of.the following persons iieedd to be verified from the subject matter specialists of respective division :-i. 	Sit Kausalendra Prasad,K.P.O. k" 

• 	ii. 	Sli. I(.R. Ghosh 
, COIUJM.1tCF " 

.• Sh.Surendra rvtohan, •Fieldinan 	
•,. 	 - 

Sli. B.C.Gohain,. Fieftlrnan 
V. 	Sh. J.RBora, Ass It. Met. 	S . 

i. ...Sh. .G.K.R. Naga ,Fieldman 

Subriitted for oideis regarding nt couise of atIQn p1 
.' 	 ,1 •• 	 0 
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The c(munilmv cint ii ti ed vt de \o.RC9(. 17- ô ol (hUed 4.2. 2()U() eiisist tfl' 
(ii) Di. K.R.Dhjman. (iii) Dr. Kailash Kutnar (iv) Shri (T.Siniia. 

incinhi s held a seiis of , diScUsSMS on the 5" lehi'uaiv2O01 and ( & 7 \.lJ1eh2U() 
to seiU liii i.e and ievtew the cacs rc1atcl to change of catcgoi -v bar 01 techn icl 1a1I1 

'1 tie ohc,rva,ic.nc of II1C con1mtec are as ft!Jows  

-1 / 	i.) 	'I hc prnecs 1;r rcmnvai I' ca(ciry kr hum ("at-i In ('at. ii was AdviMyl liv the (J4 	Instilite as 	- r ('uiijis (')id,:r l".\o. 1 	)9.l-Eslt.iV 	)1 dated I ich. 1 ')')S  ,d 
Nu. I -l(.)•').i-J'.i(-i\ 	U dated 	:\iiiist' 1 900. .-\e':.dittpIv 	lie tecliiiie;ii si;iIi ill 

	

- 	 ..•iI, 	 'I" 1 	.•....,. I 
-...............''  

I 	I ice (Jider No. RC(J R) I -89 uI date(I 23'' 	e1oh)Cr 190 at id atiol her Set ol I 

b
l oLirten) si alt menihc,'s wele a Ico placed in Cat. U (1-11-3) w.c.f 1.1 .95 vide 
mee oide - No. RC(BR) 189 of And 23 December1997 IITCS1)eCtjve of Llieu V CL  - 

equetiilv th.e abo\.'e ot ders for change of cate gory and placement in eaLegoiv 0 -11-3) w.e,J. 1.1.95. were 'iihdrawn "cle 011ice Order No.  
dated 2" lkcenihc, 1 990 Oil account of iiieyJarii - ie aaiiisi I landhooh of' 

	

I /7 	I cLhiilIjI 	i1LS of J II I U k;s 6.2. 7 4 nid 7 

	

/ 	/ (Iii. 	.0 (I )i liilLflt,1 I P1 ()lllOhiOii La1l1ifl,fl LS (DN) \\ ci 	CQflS{1(Uk(1 to loch,, l!i0 th 
matter 1ei1lO\-LlO cale orv l)ar and lbr 1ait of advaitec iIieIelilcnLs to the (eeluileal 

/ 	\ 	siaf U in the grade I - 1 -3 in . 'at. I on 9" 1 )ecniber 1999. The Conimittec met on 1 1)IF 
7 	. 	- 	' 	Deee,iiheu' 1999 ai id l'eoinnieii1ed as 	- - 	- 

(a) (1ne hundred and 	elve (112) technical -sth.......-1-3 Cal.! Were tiiaimted i'\- ( 	- 	) 	ad flhiCc' 	liCiCI11CJ1(S \'RIC Of flee Oi'dei No, I('(1)26 	) of dai1 11" 
- 	 I 	lkcei,thr' 190o. 

\\c) 	/ 	(Ifl \iiothiem- '1oi) Of te(himijeaf -l:iIi \vec P1'tnnftd U) 1-11-3 ol , ( 'alIt 	itI 	flue-. 
\_ 	I 	 ()jder No. R( '(R)2(i99-4 I uldamed 11" I)ceeim,hr' I 990. 

	

- 	e) 8 (eihit) mecti,iieai taIi've,'e piomnoled to ('RI. II i.e 141-3) \ide 	t1ie' order 
- 	 No. R( 'tJ)2c). 99 42 dI. ii" I)ceinhci"] 999. 

(d) ('-atcorv bar of 2 (1 'vu) PelSuns :; ChaTld (join ("at.! to Cat. I \ide ( )1! ice 
- 	(i d'i I C(R)29 99 43 OIL 	DCCCI115L'i' 99 	- 	-- 
It has been indicated in ease o! (b) and (e) al)OVe that the teôhiiijcah stall' have beti 

' 	proinoled ;''j,1f,i 333° (hcpam'llne,i(ah (Jilota orvx&6n2 \'accalicics. 
'1 he )liJce 	iii oara-iii (hi) it (e) hta-e he 	viiil(Ima\mI .'ide otliec t;ilem No. 

	

q 	
l - ("(i)2c9' clacl 23 1'(.l 10 1 ,  200O as nor insinicHons contained in the letter No. 
73) L.( L o(Jmd) . 99 dated Ncw Dcliii time 5th thust. 1999 from the Nhnislry of 
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i),Ilic temoval vi Yaic)urv har tFOt)l (1t. 	lo (lI,ii 	l(tCli(I in par:i (I\ 

JI)OVL 11a 	not hec.ai dune a; pLI ltIle 	laid iii (oiiiieiYs Nleiitoiatuluiii 	u. 

4(3 )94. Vsi t. I V dcd 1.2. I Y95 and No. 1 4 3 91 -hsti. IV 
 

(b) ihe pion otion of 20 (twenty) technical staff recniiended ag1ili 

(t10t1 or eitiii2 vacanees Il)F()iil1 De1)lI'tifle!1lll l)FOJ1IOliOfl Was Dot ill 

ccOi(lIlC \\ iii  the actual \iCaliC\ I)uSittOii 01 (lie ilislilUte at the time OF  

h)klmg I )PC. As per the i ords made available by ieciuitinciil cell. only 13 

(icn) \: 	ncjes (. 5 leeh..\slls.. 3 ljvlocl inail:ls 4 Si. ('oinptiteiS 

and I . \ii isi) eiSle(l as on (I le &hIY of DP(.. As PCI time reetUiiiiietit tiornis. only 

i.e. 4 josls nf the total 13 vacancies should be filled through 

Departniciital pioniotioll (,?uota. 1 he tc1uival stall: to be ccjistdeied for 

promotion against .spec.ialiSC(I post of IiVCStOC1K in ailager. Sr,Compuler and 

.\.rlisl sh'.iuld 1)USSCSS iCt juitd S])CCiIISCL1 qitaitljeatiomi, 

I(C) the 	teeltiliCal 	 COIiiileiLd 	101 	p1olli()liOlis 	avaiiist 	33.3uu 	Vt 

Depaiincimla1 \'acallt post \idc Mt lice ("Ar 	) 41 ol d:ied 11.1 	') 

Wele 	lot 	lni1((iIli 	JU)Iiiflhi 	lIt 	Ii •3 	Ot 	ClI1 	priov JO 	ihiC (111e  ol 	Jlieii 

p1011101 lUllS to I -11-3 oI( it.lI which is pie-requisite I 01' this I\l ) C 	Pi0iW)i ion 

(Rule 7.2 of'I'ccii.Seiviees). 
(d)libc promotions have heen '!iven v.c.1. dilIerciit dates (tUi 1.7. 	to 1.1. 

eOIItRiIV to th 	gen.:ra1 iiik' 	.12  of. "\ laiì.uual of .\duiui. 

litsi ruetions 1(. AR 1 979". hue ptoiiio(ioii oi the ollicet's ill the 1tJ should be 

ict2u1aI'lsei uiotti the (late ot validity of l'QJl& OI' From the date ot their actual 

plomol ion VlliC1le\.Ci is taler. Ac.coidiiiidv. the elhe live (talc 01 pioiiiotioIl 01 

the stall nicn( ioncd aboc voul(l have hcn either the date of 1io1din ])PC i.e. 

lU 12.1999 oF the (hue ol ISSUe of ueh orders i.e. 11.12.1999. 

(\) 	Ihe careci' advancement for t1 tcchiiical staff o[cat.1. by i'eniovmr the cate2olv 

bar is imot a io Lit iou of U .(_).1 Oj'dci concLining ban on filli ig up of vaciint 

• (b) 

pust si lie cotutiti! tee. tlieiclbic. iecoiiiiiiiid.s 

'Ihe l.'ehmnical stall Iia\iiIL' equisile quahiticatiuiis hn Cal,li slruoil'd he I)laCCth in 

.11.11 (0143) %v.OA. 1. 1.95 AL thieiealiccj its 
The iele\aIlee of (iaiiJieatiuli in respect of (1). \lr. Kamisimleiidia Prasa(l. (P( 

(2) \li. IaiiiaI Rn ( ihmoshi, (olimp(1lel. 13) \li. )i1ieilcIel.\ Iohiaii. lieldinaii. (4). \ Ii. 

I 	(rnh in 
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LIST OF TECHNICAL PERSONNEL IN THE GOADE 01 'r-1-3 (CAT-I) FOR REMOVAL OF CATECONY OAR 

• -- -----------------------------------  

- -  	 - - -  

.Thme of the incumbent : Designation Name of 	Edu.quUitic. :Date of 	Date of 	Date of placer 
centre initi3 	appoint- 	in the orede 1 

	

£ 	 1'I11. 	lW'flt in 
"-'-3 

--

- -------------------------.1___j.--------------------- . --------------- 

 Leb.Asstt 	Hqs.am B.SC 	 1.10.82 	1.7.88 	1.1.95 

	

- 	S.}.Sen 	 Fleidmari 	Hqs.Umlam B.Sc 	 3.4.80 	1.7.88 	1.1.95 
TUflu Bar'uah 	 Lab.Asstt 	Hqs.Urniam B.Sc 	/ 	24.12.82 	1.7.88 	1.1.95 
R.Ch.Baishya 	 Lab.Asstt 	HQs.iimiam B.Sc 	 1.2.83i 	'1.1.89 	1.1.95 
Suhhir Chakr.-iborty 	Lab.Astt 	Hqa.umiam B.Sc 	 18.3.83 	1.1.89 	1.1.95 
D.Bhetacharya 	 Lab.Asstt 	Hqs,Umiarn B.Sc 	 3.3.84 	1.1.90 	1.1.95 
Chandralekha Devi 	 L.b.Asstt 	Manipur 	B.Sc. 	 24.12.82 	1.7.91 	1.1.95 
A.Chakraborty 	 Lab.Asstt 	Tripura 	B.Sc 	 25.10,85 	1.7.91 	1.1.95 
K.Mehrotra 	 Lb.Asstt 	Tripura 	M.Sc(Life.Sc) 	4.11.85 	1.7.91 	1.1.95 
A.Phukan Dutta 	 Lab.Asstt 	Hqs.Umiam MA,B.Lib 	8.12.82 	1.1.94 	1.1.95 
S.ilorgohain I 	 Lab.Asstt 	fiqs,Umiam B-Lib.Sci. 	31.12.82 	1.1.94 	1.1.95 	H 

	

p12) 	Y.Rajen Singh 	 Fieldinan 	Manipur 	B.SC 	' 	7.4.83 	1.1.95 	1.1.95 
KKSuk1abaidya 	 Ficidman 	Hqs..Umiam HSL T e. 	20.10.76 	1.7.8w 	1.1.95 
Debabrata Ro 	 Fieldman 	Hqs,Umiam BA 	4, 	20.10.76 	1.7.89 	1.1.95 
Barnkini Choudhury 	 Ficidman 	Has,Urrd,am HSLC 	 20.10.76 	1.1.88 	1.1.95 
;.Khqritj 	 Ficidman 	llqe,Uniintn IISLC 	 21.10.,76 	1.7,89 	1.1.95 

A.Phuk 	 Fiai'rnan' 	Uqn,uminjn HSLC 	 30. 10.76 	1.1.88 	1.1.95 
H.Ahmed 	 Fieldutan 	Hqs,Umiam USLC 	 22.11.76 	1.7.88 	1.1.95 
M.N.Bore 	 Fielcimen 	Hqs,Umiam HSLC 	 23.11.76 	1.1.90 	1.1.95 
D.C.8aruati 	• 	

Fieldman 	Hqs,Urniam HSLC 	 24.11.'/6 	1,1.91 	1.1.95 
H.Majh0w 	 Mechanic 	Hqs,Umiam NTC 	 6.12.82 	1.7.86 	1.1.95 S.Dutta 	

Electrician Hqs,Uniiatn NTC 	 1.10.82 	1.7.88 	1.1.95 
N.Debieth 	 Electricien Tripura 	NTC r 	 4.11.85 	1.7.91 	101,95 P.Barman Roy 	 Mechanic 	Tripura 	NTC 	 23.12,85 	1.7.91 	1.1.95 T.K.Cintury 	 Mechanic 	Sikkim 	NTC 	 7.11,34 	1.7.90 	1.1,95 K.V.Ngajhij 	 Mechanic 	Nagaland ITI 	 '20.385 	1.1.91 	1,1.95 

V.Ngc' 	 (K,R.Da an  
a rman 	 M:nber 	 (G.Sinha 

Member 	 Nrnber 

1 0 	

• 	 ' h'.t• 

I 	

' 

) 
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/ 	:• 	 Dated z 1th tjct. 2000 	'2 

TO 

• 	The Director 

•

ICAR Research Ccmplex for NE)I Region 	 i 	2- 
-4000 	urhroi Road, Urniam-793 103, lccjhalaya 

t iT hrOugfl the Heüd. Animal tlutritiL.n b1vilii 

Sub i equest for grant of 3 (three) advance increments at 
• 	 a time frcm the duo date - rg. 

Sir, 

With referenceto the above subject, I beg to bring the 

fc1lowling facts for favour o'f ycur kind informaticu and necessary 

conside!rotion t 

I) 	hat J. joined ACAR aervice as L.ab. Asstt. (T-2) in Feb. 1913 

eind iwas prOiioted To 'r-1-3 On 1.1. 1989 One year. alter 

duo date. 

kJor further promoti n/a cssrt'ent, the due dote was 1.1.1994. 

• But insteac, I was grantcd only 2 increm(nts vicle office 
• crder No. Rc(R) 20/99 cit. 11. 12.99 and that 'too, net frcm the 

" 	due date whereas the rifle permits for 3 (three) increments 
• from the due date, 

It may also be mentioned that 3 ai:lvance increments were granted 
to all technical staff whc' are T-5 and T-1I-3 grade as per the 
xjeccnt circular No RC(R 22/99/5 cit. 26th Sept. 2000 and 
o. RC(R) 22/99/3 cit. 26 the Scpt. 2000, respectively. 

iv) 

61 	
•v) 

r je 

b ei a g 

\ 

\••• \ 

lit may also be mentioned that £ am arnember Cf Scheduled Tribe 

4 teg cry' 1n'.ihich I am provided with special status of relaxation 
in relation with'sel'cctiC'n and promOtion which. is a spirit Cf 

the-GOvt. of India for .up1iftn1entthe id/ST category. 

it may also be further mentioned that my cellegues who joined 

at the SOme time and in the some grade with me and even, those 

Who are junior, were now given prometicn to T-4 as well as with 

3 advanceincrements, whorcs in my case no promotion w38 granted, 

nb cutegOry br removal and only two increments granted (act 

from the due date) thereby denying m all the benefits inspite 
Of the fact that I have experience more than twenty three years 
al nd the qualificatiCli as well as good service records and ACR. 

is, I feel is the unkindest act of Justice and partiality 
no to me and I humbly request your gOdc1f that necessary 	- 
sy kindly be taken so that justice is prevailed, frustration 
ed'and job satisfaction is restored te me. 

anking you, 

Yours faithfully, 

/___1JIi 0  

oN&IJc Al) 
-..,, 	 A,,...'f NJL 	it / 



BEFORE THE CENTRAL ADMiNISTRATIVE IR I BUNAL. 

SUWAHAT I !3E:Ncf•1 

U.A. NO 7 OF 2001 

FEJO I NDE:R AND S I i OF THE CASE 

I The 	issue 	involved 	in 	the present case 	is rd 	at :ing to 

1 1 ft :i.nq of category 	bar between Cat-I 	and 	Cat-I I , 	wh ich was 

earlier al lc,weci 	vide order dated 23 10 97 and 	subsequently by 

issutnc the impugned orders dated 2 12 99 and 27 9%9 	(Annexure-6 

7) same was canceled 	However, 	the respondents 1 ater 	on by  

issuing the Annexure-9 order dated 27.92000 once again the said 

bar has been i'ift:ed but wef, 	2000 
/ 

The 	Written statement basically confined tc.i\ the 

fol :1ot;ing 	ssues:- 	 - 

N) 	The 1st issue is re). atinc to qualification of the 

appi :icants to hold the post under Cat-I I and accord ing to them 
'1 

they are not ci :iqihi e for the said post However, as per the 

respondents the earlier committee has made a mistake in holding 

the app .1 icants to be quaJ, i. ti ed and issued the order dated 

23.71997 removing the category hart 

(ii) 	The respondents have confinec: the:ir statement that the 

impugned order has been issued pursuant to the j Ldqment and order 

dated 18 3 99 passed in O A No 91 /98 by the Hon 5 b 1 e Jodhpur Bench 

Sri Babulal Praiapat:i -vs- ICAR) 

(1i ) 	Another issue raised in the Written S*ement is that 

the app 1 :icants Without any protest have accepted the subseouent 

order dated 27 i. k by which again aforesaid bar has been ii fteo 

however, w, e f 2000 instead of 1995 
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R(-'1' PLY OF THE APPL I CANTS 

U) 	'The Prescribec:I qualification as per the Technica] 

Serv:ice Rules (TSR) indicated the qualification and all the 

a p p 1 icants are in possession of the requi red qua ii 'f i cation as 

mentioned in the TSR 

The 	extrac:t of the TSR is annexed herewith 	and 	the 

service 	particulars of 	the 	applicants are 	annexed 

her'ewi th and marked as ANNEXURE-RJ--i & 2 

With 	regard 	to the contention 	regarding 	the 	judgment 

dated 	i8.399 in O,A No 81/99 	the applicant begs to state 	t h a t 

the aforesaid matter pertains 	to promotion 	from 	the 	grade 	I '-'I i -  : 

to 1-4 	The present On A is only confined to the matter pertaining 

promotion 	from 	T-'-I'--3 	to 	T'Il3n 	The 	classification 	of 	the 

c- at ec}ori es 	are as follows 

CAT-I CAT-I I 	 CAT -  'Ill  

(D M. T---II-'3 (DR) IT-3) 	r4 (D) n 

Yrly. 	Assrnn 4500/= to 73001 

2 	112 

Yrly Assmn 5 Yrly Assmn 

3. 	1-1-3 15., 	 1-9. 

From Cat "- I to Cat--I I initially there was no promotional 

avenue 	'The respondents it; have decided to remove the categor 

bar vide order dated I 2.95 (Ann"- J.) and the said fac:t h a s b e e n 

reflected in para 6.2 of the T8R 

As per the judgment and order dated 18.3 99 passed in 

O.A. No 81/99 a bar regarding count incj of past service at the time 

of promotion form i-I 1-3 to T-'4 as reflected in order dated 

10. 1 19W has been held to legal. 

-------,- 	 - ---- -- 	 - 	 . 	 -'--- - 	 --'-' 
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A copy of the said judgment is annexed 

heraw tb and marked as Annexure" RJ "3 

ADD 1 'Ti ONAL SUiM ss I oN or THE APPLI CANTS.  

As 	per the order dated 	12 	12,89 the respondents 

jave 	made 	it c: tear 	that 	after assessment there will not 	he 	any 

- urther reassessment 

A 	copy of the order dated 12 i289 	is 

annexed herewith and marked as 	Annexure" 

RJ4 

 The 	Respondents have 	taken into 	consideration 	the 

evised 'Technical 	Service Rules dated 3200 in 	rejec::tinq 	the 

~11 "Ae of the 	applicant 

A copy of the said Technical Service Rul as dated 

3208 is annexed herewith and marked as Annexure-

RI 

The impucned orders have been issued without affording 

he applicants the reasonab le opportunity of hear log and same are 

violatiye of Art ic:: ta 14 and 16 of the constitution of mdi a 

In that view of the matter it is clear that the 

flespondents have failed to take into consideration the aforesaid 

fatrs and have issued the impugned orders and same depicts total 

ron " app 1 ic: at ion of mind by the respondents 

42 



1E1 	I 	I 

Shri Pni1 	Kr.Deka 	son of Late 	AF(Deka 	aced 

about 	47 	years q  at present work ing as Fl eld Man 	7' --3 	in 	CA IR  

OTpEfl1 	do 	hereby aol emniy 	affirm and 	v e r i f y 	thai; 	the 

statements made in 	 para- 

craphs are true to 	my 

J know 1 edQe 	and those made 	in paragraphs are 

also 	true 	to 	my lecjal 	a d v i c e 	an d 	the r e s t 	are 	my 	humble 

submission before the Hon hle Tribunal 	I have not 	uppressed any s 

material 	facts oft he case 

And 	I slcn on 	this the Verification on this the 	day 

AY 
of 	 of 2002 

(,H 	KA) 



VI Proforma for Annual Assessment Report for Technical 	62 
Personnel 

VII Proforma for Supplementary Information to be Furnished 	72 
by TechnicalPersonnel for Their Subsequent Assessment 
for Grant of Merit Promotion 

VIII Merit Promotion on the Basis of Five-Yearly Assessment 	74 
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Appellate Authorities at ICAR Headquarters and at the 
Research Institutes 

X Important Circulars/Classifications etc. issued by the 	 79 
ICAR regarding Technical'Services 

Ic- 	

ANNEXUIE21 

TECHNICAL SERVICES OF THE ICAR 

Scope and Nature of the Services 

All posts, the incumbents of which are engaged in performing technical 
services in support of research and education whether in the laboratory, workshop 
or field in areas like library, documentation, publication and agricultural com-
munication, constitute the Technical Services. There will be no common cadre. 
The posts will be borne on the strength of the respective Institutes or the Head-
quarters of the Council, as the case may be. 

Date of Coming into Force of the Service Rules 

The Technical Service Rules came into force w.e.f. 1-10-1975 

Categories and Grades of the Services 

3.1 The Technical Services are grouped into three categories consisting of the 
following grades: 

Categoty 	Grade 	 Pay Scale 

Old Scales Revised Scales 
Category-I T-1 Rs 260-430 Rs 975-25-1150-B-30-1540 

T-2 Rs 330-560 Rs 1200-30-1560-EB-40-2040 
T-1-3 Rs 425-700 Rs 1400-40-1800-EB-50-2300 

Category-il T-il-3 .Rs 425-700 Rs 1400-40-1800-EB-50-2300 
T-4 Rs 550-900 Rs 4640-60-2600-EB-75-2900 
T-5 Rs 650-1200 Rs 2000-60-2300-EB-75-3200 

100-3 500 

Category-Ill T-6 P.s 700-1300 Rs 2200-75-2800-EB-100-4000 
T7 P.s 1100-1600 P.s 3000-100-3500-1254500 
T-8 Rs 1300-1700 P.s 3000-100-3500-125-5000 

- T-9 Its 15002000 -  - Rs 3700-125-4700-150-5000 

3.2 The pay, scales in Categories I and II replace the existing pay scales in the 
manner indicated in Appendix I. The new pay scales in the Category-Ill are the 
same as the existing pay scales. 
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3.3 The new pay scales will be applicable both to the future entrants as well as 
to the existing incumbents from 1-10-1975. However, the existing incumbents may, 
if they so desire, retain their existing scales as personal to them. 

NOTE: 
The Technical Service Rules which originally came into force from 
1-1-1977 were given retrospective effect from 1-10-1975. The Technical 
personnel appointed during the period from 1-10-1975 to 31-12-76 should 
be treated as existing employees for the purposes of Rule 3.3 ofTechj,ical 
Service Rules and they have the option either to retain their existing scale 
of pay (as indicated in Appendix I) as personal to them or the unified 
replacement scale of pay as stated in Rule 3.1 above. 

(ICAR letter No. 7 (56)/79-Per. III dated 22-7-81) 

Functionaj'bassiIjcation 

4.1 Within each category the pbsts have been functionally classified as follows: 

Group I - Field/Farm Technicians 
Group II - Laboratory Technicians 
Group UI - Workshop Staff including Engg. Workshop Staff 
Group N - LibraIy/Iflformatjopf,,tion Staff 
Group V - Photography Staff 

	

I 	Group VI - Artists 
Group VII - Press and Editorial Staff 

4.2 The details of functional classification of the existing posts in the Council 
are given in the list at Appendix LI. Any adjustmem in the classification, if found 
necessary, will be made in consultation with the Agricultural Scientists' Recruit-ment Board. 

Nom: 
Certam posts earlier classified as technica1 have been reclassified as 
Auxiliary. However, the existing employees will continue to be governed 
by Technical Service Rules and the new incumbents will be recruited 
under Auxiliary category; 

• 	(ICAR letter No. 9-1/82.Per. IV dated 28-5-82 and 
ICAR letter No. 9-1/82-per. IV dated 11-10.82) 

AU technical posts under the Council wth different designations will be 
known by their grade numbers. However, for the purpose of identification of duties 

- performed by different functionaries, the grades of the persons will be 
appropri distingnJshed to reflect the duties attach8dto the posts: For example, a post of 

Laboratory Technician in Grade. T-2 may be denoted as 'T-2 (Lab. 
Technician)'. 

I- 

ICAR TECHNICAL SERYICES 

Initial Adjustment of Existing EmpIoyee 
5.1 The existing permanent and temporary employees appointed through 
regularly constituted DPC/Selection Committees will be fitted into the grades 
specified in para 3.1 on point-to-point basis withot any further screening irrespec-
tive of their qualifications. Ho er;perj n5. holding poitions in the merged 
grade of Rs 425-700 and possessing qua1ificajor prescribed for Category-li will 
be fitted in grade T-I1-3 (Rs 425-700). 

(ICAR letter No. 7-16/78-Per. III dated 18-4-79) 

5.2 The existing employees in grade T-5 may, on the advice of Agricultural 
Scientists Recruitment Board, be considered for appointment to grade T-6 
Category-If1 in the initial constitution of the service if they possess the minimum 
qualifications prescribed for this category. For this purpose, the approved persons 
will be adjusted against the existing vacancies in the respective fields. Where, 
however, no such vacancies exist, the existing poStS in Grade T-5 held by the 
approved incumbents will be upgraded to Grade T-6 till such time as regular 
vacancies in the latter grade become available. On the absorption of persons against 
regular vacancies in Grade T-6, the upgraded p0515 will be downgraded to Grade 
T-5 and reverted to the cadre strength of Category-fl. 

5.3 Government servants who are on notional foreign service and are holding 
technical posts under the Council are not eligible for appdintment to the technical 
services until such time as they opt and are absorbed in the Council's service on a 
regular basis. 

NOTE: These rules are applicable to Council's employees only and such of the 
Government servants who held the posts on notional foreign service with 
the Council were allowed to exercise their options for Council's service 
by March 31, 1978, which was further extended to 30-9-80. The optees 
were allowed the benefit of technical service rules from the dates their 
options became effective. 

(ICAR letter No. 7-30/77/-Per. III dated 2-1-78 and 
ICAR letter No. 7-30/77-Per. III dated 2-4-81) 

NOiE: Such of these technical personnel on notional foreign service and have 
exercised option for the Council's service from 31-12-1975 but before the 
prescribed date, i.e. 3 1-3-1978, should be treated at par with those who 
exercised options before 3142-1975, 

(ICAR letter No. 7(10)178-Per. 111 dated 27-1-79) 
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T-ll-3 from 1st January of the year following the year in which 
degree/ diploma/ certificate is awarded. 

II. 	
Direct recruitment in grade 1-11-3 will continue to be made as in the past. 

(ICAR letter No. 14(3)/94-Estt IV dated 1-2-95) 

6.3 The first screening ofeligible persons for promotion or advance increment(s) 
in all the categories shall be made within one year of the introduction of the 
technical service rules, i.e 1-10-1975, and. thereafter, once a year as early as 
practicable after 1st January, in respect of all those who have become eligible for 
consideration for promotion on or before the last date of the previous year ending 
31st December.  

6.4 Merit Promotion or grant - of advance increments to the successful technical 
personnel will be given with effect from the date following the date ofcompletjon 
of five years of service in the grade. 

This amendment will be effective from 1-1-95. 

(ICAR Notification No. 14(4)/94tt IV dated 1-2-95) 

6.5 
For determining the eligibility of a person for grant of merit promotion or 

advance increment(s) the entire period ofservice in the grade including the service 
rendered in the pre-revised scale of pay will be coumecL 

The service rendered by an individual in another Institute from 
where he comes on transfer on compassion grounds will be taken 
into account for computing the eligibility period of 5 years. 
(ICAR letter No. 7-5!83-Per. III dated 2 7-8-1984) 

For the purpose of computing the five years period for assessment 
the per,od of ad-hoc service in the same grade and also the period 
of leave including study leavefEOL and period spent on deputation 
will also be counted. 

However, it may be added that the following periods are not to be 
counted for computing the period of live years eligibility for assess-
mentlpromotion to the next higher grade: 

Period of suspension treated as dies-non for all pulposes in-
clusive of assessment under Technical Service Rules; 

Period of reduction to lower grade as measure of 
penalty. 

/ 	
. 	 (ICAR letter No. 7-34/80-Per. 111 dated 19-587) 

' 	 a 	 - 

/ 
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Career Advancement 
4 

6.1 Career advancement ofpersons will be in their respective categories and will 
be done in the following manner: 

There shall be a system of merit promotion from one grade to tbe next higher 
, grade irrespective of occurnnce of vacancies in the higher grade Or grant of 

/ advan' Increm 	)mtharnegradeonthjs ofassessment ofperformance. / 	The perIons concerned will be eligible for consideration for such promotion or for 
the grant of advance increment(s) after the expiiy of five years service in the grade. 

NOTE; Since merit promotions are restricted within the category, persons holding 
highest grades viz. Grade T-1-3 in Categoxy-1, Grade T-5 in Categoiy-II 
and Grade T-9inCategoiy-I11 arenot eligible for flirtherpromotion. Thert 
is, however, no bar for graiit of advance increments to such Technical 
Personnel who are in .thç highest grade of categoly subject to the maxi-
mum of three increments within the grade. 

(ICAR Letter No. 7-18/83-Per. HI dated 16-7-84) 

Noi: Category Bar between Categoiy-I and Category-il has been removed in 
the following manner: 

(,).- The existing employees at level T-1-3 who possess qualifications 
7  prescribed for entry to Cat. 11 by direct recruitment will be placed in 

grade T-11-3 of Cat. II with effect from 1-1-95. The employees who 
do not possess such -qualifications will in the event of improving 
'their qualification and acquiring degre&dipioniajany other 
qOalification prescnl,ed for entry in Cat. IJby direct recruitment be 
placed in grade T-11-3 from the 1st January of the year following the 
year in which degee/diplorfia/certificate is awmded. Forsubsequent. 
merit promotion from grade T-II-3 to T4, the service rendered in 
T-1-3 grade will count towards computation of five years of service 
for merit promotion. 

(ii) The employees with five years of service in grade T-2 and possessing 
qualifications prescribed for entry to Cat. H by direct recruitment, 
in the event of merit promotion through five-yearly assessment in 
the terms of Rule 6.2 will be placed in the grade T-11-3. 

The employees with fie years of service in gIade 1-2 and not 
'possessing qualifications prescribed for entry to Cat. II by direct 
recruitment will be placed in grade T-I-3 in the event of merir 
promotion through Five-Yearly Assessment. Such employees in the 
event of improving their qualification and acquiring degree/ 
diploma/any other qualification prescribed for entry in Cat. II by ,  
direct recru tment will in case of merit promotion be placed in grade 
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6.6 	The assessment of eligible persons for merit promotionlgrant of advance NOTE: 	Alternative qualifications required for prcmotion 	ction) against ) 1 increment(s) in Categories-I and II will be done by a Selection Committee to be 
constituted by the Appointing Authority. The Chairman of Committee will be a 

the 331% vacancies are contained in Council's letterNo. 7( lO)/78-Per. Ill ,) 
dated 27-1-79 and 7(11)183 Per. LU dated :2-8- 84. 

person from outside the Institute/Headquarters to be nominated by the Chairman 
of the Agricultural Scientists' Recruitment Board. ñ4 	Promotions will be made on the recommendjon of the Selection Commit- - 
6.7 	For persons in Category-Ill the assessment will he.donc by a Assessment 

tee(s) constituted as per the Revised Compotion of Selection Commit-
tees/Departmental Promotion Committees for 

Committee to be constituted in consultation with the Chairman, Agricultural various grades under different I Scientists' Recruitment Board. 
completion of probationary period, confirmation ad crossing of efficiency bar 

6.8 	A person who is riot found lit for merit promotion or tbr grant of 	nce ad'a 
are in Appendix V. I 

increment(s) may be considered again at a subsequent stage or stages. (ICAR letter No. 1-2/81-Per. IV dated 10-9-8 7 ) 

NOTE: 	Such persons will be considered every year till such, time as they are /T'5 	The qualifications prescribed for different graips of the three categories are adjudged suitable for promotion to the next higher grade. The technical given in Appendix IV. 
personnel once promoted will, however, he eligible for promotion to the 
next higher grade/grant of advance increment(s) only after they have put NOTE: 	Alternative qualifications circulated vie the Council's letter No. in5yearsserviceinthatgradeandnotearher. 	 . 7(10)/78-Per. III dated 27-1-1979 are applicable to the Council's. 

(ICAR letter No. 7-4/79-Per. Ill dated 10-9-79) 
employees for purpose of promotion only against the (33-i %) vacancies 

reserved for departmental promotion. These qualifications will not, there- 
6.9 	The procedure for assessment of persons for grant of men t promotion or fore, be applicable to the Council's empoyees when they apply for 

advance increment(s) has been detailed in Appendix Ill. , 	technical posts against (66 %) quota reseneti for direct rec . 	 ruitment --- 

NOTE: 	Proforina for special inf'omiation to be furnished by the technical person- (ICAR letter No. 7(1 1)183-Per. Ill dated 22-8-84) 
nel for their subsequent assessment for grant of merit promouon is given. 

j in Appendix VII. Direct Recruitment 

Promotion 
8.1 	Normally, there will be direct recruitment oni 	in the lowest grade in each . of the three categories. However, direct recruitment to the other grades in the three 

7.1 	33% of vacancies in grade T-I of Category-I may be filled by promotion of categories may also be done in order to correct imbalances in stair composit iOn itt 

persons in supporting services possessing qualifications prescribed for Category-I those grades. 

/ ' (ICAR letter No. 7(2)/88-Estt. IV dated 6-5-91) 8.2 	Direct Recruitment to Grade T-I in Category-I to be limited to,±_% of 
vacancies. 

7.2 	33.% of vacancies in grade T-II- may. also be filled by promotion of persons 

in grade 	prescribed for Category-Il: ' (ICAR letter No. 7(2)/88-Estt. IV dated 6-5-91) 

7.3 '331.%'of vacancies in grade 1-6 may alsO be filled by promotion of persons 
OTE: 	No direct recruitment in Category-Il may be made except in T-I1-3 level 

in Grade T-5 possessing qualifications prescribed for Category-Ill. 	 . ven in cases where the posts have been sanctioneWcread at T-4 and T-5 
leveL 

(ICAR letter No.7(12)/86 Per. IIIfEstt. IV dated 20-9-89) I 	(ICAR letter No. 14(3)/94-Estt. IV dated 10-1-95) 

ItisclarifiedthatprbmotionstoGradeT-I,T-II-3andl-6undertheTechmcal 
Service Rules are to be made on the basis of selection(s), 

8.3 	The minimum educational/trade qualifications prescribed for different 
groups of the three categories will be as per Appendix IV. Any modification to this 
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Appendix, if considered necessary, will be made in consultation with the Agrical-
tural Scientists' Recruitment Board. 

NOTE: In the case of ex-servicemen, the equivalence for their qualifications with 
those prescribed in Appendix IV will be decided in consultation with the 
Director-General of Resettlement, Ministry of Defence. 

8.4 The maximum age limit for direct recruitment for different categories is as 
under: 

Category-I and II 30 years 
Category-Ill 	Grade T-6 (Rs 2200-4000) 35 years 

Grade T-7 (Rs 3000-4500) 45 years 
Grade T-8 (Rs 3000-5000) 50 years 
Grade T-9 (Rs 3700-5000) 50 years 

(ICAR letter No. 7(14)179-Per. Ill dated 5-1-80) 
a 

NOTE: (i) There will be no age limit for the employees of the Council for direct 
recrutrnent to posts in all the three categories. 

Age relaxation shall be allowed to Scheduled Castes and Scheduled 
Tribes candidates as per the rules framed and instructions issued 
from time to time by the Central Government 

The crucial date for determining the age limit will in each case be 
the closing date for receipt of applications from candidates in India 
(other than Andaman and Nicobar Islands and Lakshadweep). 

(ICAR letter No. 12 (15)/77-Cdn. II dated 2-8-80) 

8.5 The composition of the Selection Committee for direct recruitment to posts 
covered under the Technical Service Rules will be as detailed in Appendix V. 

- (RevisedvidelCARletterNo. 1(2)/81 Per. IVdated 10-9-87) 

8(A) The appointing authority may appoint eligible persons on deputation basis 
on usualterms and conditions of deputation in the event of non-availability of 
suitable candidates otherwise for appointment on technical posts. Such 
persons will not be eligible for absorption on permanent basis under the ICAR 
system. 

• 	
(ICAR Notification No. 8-5190-Estt. IV dated 19-11-92)  

ICAR TECHNICAL SE VICES 

Appointing Authority 

9. 	The Appointing Authorities for diilèrcnt zrades will be as under: 

(I) 	Director-General, ICAR jrades T-7 to T-9 

Directors ollnstitutes : 	 imdes T-1 to T-6 of posts borne 
in the strength of Institutes 

v-10i0 Secretary. ICAR : 	 Grades T-4 to 1-6 of posts borne 
on the strength of ICAR Head- 
quarters 

Deputy Secretary, IC'AR : 	 Grades 1-1 to T-I1-3 of posts borr 
on the strength of ICAR Head- 
quarters 

Pay Fixation 	 - 

The pay of a person appOinted to any grace shall be fixed in accordance wit 
such orders as may be applicable to the (.'ounci:'s employees from time to time. 

Probation 

(1) The persons appointed to the respective grades by direct recruitmen 
or by promotion shall be on probaion for a period of 2 years provide 
the Atpointing Authority may, for counting the said period of 2 yean 
at. its discretion, count any period of service in posts of equivalent o 
higher responsibility. 

(2) The appointing authority may extend the period of probation specifie 
in sub-para (1). 

NOTE: Such of the technical personnel as are promoted to the next higher grad 
on-the basis of five-yearly assessment of performance under Technica 
Service Rules of the ICAR are not to be put on probation. 

(ICAR letter No. 7(13)/8 1-Per. III dated 7-5-81) 

.-'Seniority 

There will be no inter-se seniority amongst the personnel of the service fo 
the purpose of promotion. 

NOTE: For the purpose of promotions to Grade T-II-3 and T-6 under the Techni 
cal Service Rules, a notional seniority list based On the length of servic 
in a grade on a regular basis may be maintained, for each grade of th 
technical service. 

(ICAR letter No. 7(22)/8 1-Per. III dated 3-9-81) 

\710  
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Annual Assessment 

13. The annual assessment of performance of the persons appointed to the three 
categories of the service will be recorded in the forms at Appendix VI. 

Study Leave 

14- The ARS Study leave regu1tion - 1991 will be applicable to technical 
personnel with the•provisio that study leave for a duration of 3 years will be 
admissible only for undertaking Ph. D programme. It will be effective w.e.f. 
1-1-95. - 

(ICAR letter No. 14(6)/94-Estt. IV dated 1-2-95) 

0 

.1 
Appendix I 

Merger of Pay Scales for Categories I and II 
of Technical Posts 

Existing Scaler New Scales 

Rs 260-6-326-EB-8-350 
Rs 260.6-290-EB-6-326-8-EB8 

390-10-400 Rs 260-8-300-EB-8-340.10 
Rs 320-6-326-8-390-10-40 380-EB-10-430 
Rs 260-8-300-EB-8-340-10-380 

EB-lO-430 

Rs 330-8-370-10-400-EB-10-480 
Rs 290-8-330-10-380-EB-12-500 

EB-15-560 
P.s 330-10-380-EB-12-500- P.s 330-10-380-EB-12-500- 

EB-I5-560 EB-15-560 
Rs 380-12-500-EB-150-560 
P.s 380-12-440-EB-15-450- 

EB-20-640 

Rs 425-1 5-530-EB- 150-560- P.s 425-1 5-500-EB- 15-560- 
20-600 20-700 

Ii. Rs 425-15-560-EB-20-640 
Rs 425-15-500-EB-15-560- 

20-700 
P.s 455-15-560-EB-20-700 
Rs 425-15-500-EB-15-560-20 

700-EB-25-800 - 

P.s 470-15-530-EB-20-650- 	- 

EB-25-75 	 - 

P.s 550-20-650-25-750 P.s 550-25-750-EB-30-900 
P.s 550-25-750-EB-30-900 

P.s 650-30-740-35-810-EB-35-880- P.s 650-30-740-35-810-EB-35- 
4001000-EB-40-1200 88040I000-EB401200 

J 
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description of various projects/activities you may have undertaken during the 
past five years, rather a summaiy statement of the most significant aspects of 
your overall professional performance (with supporting evidence). 

PriorityAreal: 

Piority Area 2: 

Priority Area3: 

Please append a precise resume of the work done during the period 
ending.............with full supporting evidence, if any. 

If some or all of your professional work remained incomplete or fell below 
your expectations, please furnish reasons for that, and suggest improvement, 
if any. 

Do you wish to have an opportunity for presenting before the Assessment 
Committee personally the dtails of your work? 

Signature of Reviewee ............... 

Name ........................... 
(in Block Letters) 

DateS 	 Designation........................ 

FOR THE USE OF THE REVIEWER(S) ONLY 

Is the information provided by the Reviewee correct to the best of your 
knowledge? 

Dorou generally agree with the assessment and the projections provided by 
the keviewee? Please give your critical appraisaL 

• 	
S 	 Signature of Reviewer(s) 

Name ......................... 
Date 	 Designation.. 

Recommendation of the I)irector (in case of employees of the Institutes)/DG, 
._!çR oiDDG, ICAR (in case of employees of the Headquarters and/or a 

- • 	
Signature ......................... 

•,,Naine........................ 
Date 	 Designation 

ICAR TECHN1C&j SERVICES 
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• 	 :• 	 •.  
National Tiude Cenifidate/National 

or 	
0 • 	Desirbk Qualcations "One year a training course in 

Aceslup çenificale (if non Torestry, with ten years experience in 	(t) 	Master a Degree in the subject 
Mainc) or equivalent with 5 years the relevant field 
experience 	cfwork ng 	in 	the or 
respective field1 "Intermediate in Science/Inter 

nlediateinAgnculture ' 

(ii) 	'For the post of Cook' a candidate 	(ii 	3 years experience in the relevant 
should be 'Literate and should have -. 	field for Diploma holders 

. 	proficiency in coking 
• 	

;.._ 	0• 	

..L . 	 . 	 . 	 .. 	 . 
0 	 .. Desirable Qzialficaiinj  

i) 	Diploma in the elevant field 

• • 	0 	 . 	-.. 

CATEGORYI CATEGORY!! 
'E.uentalQi.al,fica: ons 

, 	 Essential Qual:ficanons ........ '4 	'•:•'_' 	. I 	 ,• 

(I) 	.Matriculate with one years trade (i) 	.'Threc year's Diploma/Bachelor's 
certificate in t.ae relevant field 	. . 	 Degree/eqiiyalent qualification ir, 

the relevanl field 
Matriculate with 5 years experience or 
of working in the relevant field 

r 	 ' "Matriculate with ten yeas 	 or 

Interinediáte/equivaleat qualification 	experience in the relevant field 	 Equivalent qualifications in the relevant 

in the relevant field, 	 or 	' 	 field 
•el ntermedi ate  in Science/Inter- 	(ii) 5 years experience in the relevant field 
mediate in Agriculture 

(ii) 3 years experience in the relevant 
field for Diploma holders 

Desirable Qtthlt/Icalions 	 Desirable Qua! j/Ications 	 Desirable Qua! jfications 

Diploma in the relevant field 	 Some experience for Bachelor's 	Master's Degree in the subject 
Degree holders 

CA TEGORYII! 
Essential Qua/i/lcd! ions 

(I) 'Three years Diploma/Bachelor's 
Degree' in the relevant, field/Forest 
Rangers Diploma (for •  posts in 
CSWCR & TI, Dehradun and CAZRI, 
Jodhpur) 

Workshop including Engineering Workshop Staff 

'CATEGORYI .- 	' 	 CATEGORY!! 
Essential Qualifications 	 Essential Qua!Wcations 

At Leastone year's Trade Certiticate 

	

	(I) 'Three years DiploinalBachclor'a 
Degree in relcvantfield 

or 
"National Trade Certificate of 
.lTIINational Apprenticeship 

For 'Boat Crews' a candidate should 
	

Certificate or equivalent qualifi- 

	

have 'good general education' and 
	cations with seven years experience 

	

appropriate proficiency certificate. 	in relevant field 

	

The competency certificate given by 	 or 

	

the Marine Mercantile Department 
	

"Matriculate with ten years experi- 
will be preferred 
	

ence in the relevant field 

'CA TEGOR YHI 
Essential Qualifications 

(1) 'Three cars Diploma/Bachelor's 
Degree in relevant field 

(ii) At least 5.years experience 

Desirable QualifIcations 
Experience of working in an organi-
sation/workshop/factory of repute in the 
relevant field 
Master's degree in the subject 

H 

U' 

L 



Desirable Qual(flcatjons 

(I) High*CertificajelDjplorna in the 
trade 

(ii) Two years experience in the 
field 
- Any trade certificate for which the 

durationpresciibed for the course 
is more than one year, may be 

• treated as a higher certificate, since 
one year's trade certificate has 

• been prescribed as an essential 
qualification 
(ICAR letter No. 7(27)/79-Per. Ill, 
dated 28-3.81) 

Fishing and Training Vessel Staff 

Skipper (F& T. V.) (1.7; Rs 30004500) 
\ 

Essential Qualifications 

Certificate of competency as Skipper for 
the 	fishing 	vessels 	issued 	by 	the 
Mercantile Marine Department. 

Secondaiy School Leaving Certificate 
or equivalent. 

5-years practical experience on fishing 
vessels. 

m 

NoTE: 	Qualifications relaxable at the dis- 
cretion of the Agricultural Scientists Recruit- 
ment Board in case of candidates otherwise 
well qualified. 

At feast 3 years experience for 
diploma holders 

or 
Higher Certificate/Diploma in the, 
traçlc with live years experience in 
the relevant field 

- 

Engineer (F&T. V.) (T-7; Its. 3000-4500) 
Essential Qualifications 

Matriculation from a recognised School/ 
Board/University or equivalent. 
Certificate of competency of MOT 1st 
class or 2nd class Engineer (Motor). 
5 years practical experience on board 
fishing vessel. 

NOTE I: 	Qualifications are relaxable at the 
discretion of ASRI) 	in case of candidates 
otherwise well qualified. 
NOTE II: 	The qualificatioa(s) regarding ex- 
perience are relaxable at the discretion of the 
ASRB in case of candidates belonging to cA 

Scheduled Castes and Scheduled Tribes, if at 
any stage of selection the ASRB is of the 
opinion tlini stiflicient ; 	iibcr of cHnlidnles 
possessing the requisite experience are not 
likely to he available to fill up vacancies 
reserved for them. (ICAR letter No. 7(8)186- 
Per. 	Ill 	dated 29-1-87). 

'In fields where the durlion oldiploina cixirsen aatlable in tire country is only two yeats, the niinimuni qualilication wiEbe two years diploitut instead of three years 
diploma. 

"ApplicabletoCouncilemployees in position ason I .l77 for the purpose of protnotions only against 33—% vacancies reserved t'r departinenul proittotiorts 

r 



CATEGORY! 
Essential Qualkations 

Good General Education 

Must qualify a Departmental Trade 
Test 

CATEGORY!! 
Essential Qualifications 

Good General Education 

(ii) At least 3 years experience in high 
class Photography including feature 
ncws and colour Photography with 
theoretical and practical knowledge 

f Dark room work 

'. 	 00 	
El 

0 	
4 

Library/Inrmatioa/Documentatjon Staff 

CATEGORY! 	 CA TEGORYII 	 CATEGORY!!! 
Essential Quahfications 	 Essential Qualt/ications 	 Essential Qualifications 

00 

(I) Matriculate with at least one year's 
certificate in the relevant field 

or 
Matriculate with 5 years experience 
in the line 

Desirable Qualifications 
Diploma in relevant field, 

(I) Bachelor's Degree with Diploma! 
Degree (B. L.ib.) in LibraryIlnfor-
mation Science (or) any equivalent 
1egree or certificate conferred by 
any organization and approved by 
the Ministry of Education 

For other Staff 

Bachelor's degree 
3 years experience 
Desirable Qualijications 
Experience of working in Univer-
sity/Institute/Council or any other 
organization of repute in the rele-
vant field 
Knowledge of one foreign language  

Bachelor's Degree of a recognised 
University with Master's Degree (M. 
Lib.) in Library/Information Science 
(or) any equivalent Degree or Certificate 
conferred by any organization which is 
approved by the Ministry of Education, 
Government of India, like ThJSt)OC and 
DRTC) 

or 
Master's Degree of a recognised Univer-
sity with Diploma or Degree (B. Lib.) in 
Library/Information Science or any 
equivalent certificate if conferred by any 
organization which is approved by the 
Minisny of Education, Government of 
India 
5 years experience for Diploma holders 

Desirable Qualificatjo,,s 
3 years experience for Degree holders 
Knowledge of one foreign language 

> 

m 
C) 

> 

C) 
Eli 

Experience of working in University/ 
institute/Council or any other organi-
zation of repute 
Science Degree 

Photographers 

Desirable Qualifwazions 	 Desirable Qualifications 

Diploma in Photography 

	

	 (i) Bachelor's Degree and/or Diploma 
in Photography 

Experience of write-ups on Photo- 	(ii) Experience of write-ups on Photo- 
graphic leatures 	 graphic features  

CATEGORY III 
Essential Qualificatjoas 

Sound General Education 

At least 5 years experience in a 
supervisory capacity in photographic 
studio of repute with proficiency in all 
branches of Photography including 
news and colour Photography 
Adequate knowledge of Indian Agri-
culture and progress if planned 
development 

Desirable Quali/Icatio.ns 

Bachelor's Degree and/or Diploma in 
Photography 

Experience of write-ups on Photo-
graphic features 

C) 

C) 

(-I 
> 
I- 

cn 
Eli 

C) 

'0 



or 
Matriculate with 10 years 
experience in relevant field in 
Universltyflnstitute/organisatjon of 
repute 

(ii) 3 years experience for Diploma 
holders 

5 years experience of working in the 
relevant field 
Minimum experience will be 7 years, 10 
years and 12 years for lateral entry to 
posts carrying scales of Rs 30004500, 
Rs 3000-5000 and Rs 3700-5000 
rcna.-tnal, 

Desirable Qual(/Ica€ions 
Master's Degree in the subject 

CATEGORY!! 
Essential Qual/Ica:ions for Editorial StqfT 

(1) Master's Degree of a recognised 
University In the subject relevant to 
the job requirement 

CA TEGORY III 
Essential QualfIca:ions for Editorial Staff 

(I): Master's degree of a recognised 
University in the subjact relevant to the 
job requirement with 3 years experi-
ence in the line. This is relaxable to 
Bachelor's degree of a recognised 
University in the subject relevant to the 

N 
I Artists 

CATEGORYL 	 CATEGORY!! 	 CATEGORY!!! 
Essential QuaIflcatjons 	 Essential Qua!Wcag ions 	 Essential Qua4/Ica:ions 

Good General Education 	 (i) Diploma/Bachelor's degree in 	(i) Diploma/Bachejor's Degree in Fine 
One year's ceItifiate in the 	 Fine Ms 	 arts relevant field 

Matriculate with year ;exper ence 
of working in the relevant field in a 

• eputhd organizalion' 

Desirable Qua!jflcations 

Diploma in the relevant field 

Press and Editorial Staft 

CATEGORY! 
Essential Qual(/icazions 

(i) Matriculate with at least one year's 
Certificate in the trade 

or 
Matriculate with 5 years 
experience in the line 

Desirable Qua4/icag,ons 
Diploma in the trade job requirement provided that the 

candidate has at least 7 years experience 
of Science writing and Science 
journalism in the concerned language as 
evident through his publications 
Desirable QualJIcations 

i) Bachelor's Degree/or Diploma in 
journalism 

ii) (a) ForMaszersDegreeholders 
Minimum experience will be 7 years, 10 
years and 12 years for lateral entry to 
posts carrying scales of pay of Rs 
3000-4500, Rs 3000-500 and Rs 
3 700-5000 respectively. 

(b) For BaChelor's Degree holders 
Minimum experience will be II ycura 
(7+4), 14 years (10+4) and 16 years 
(12+4) for lateral entry to posts 
carrying scales of pay of Rs 30004500, 
Rs 3000-5000 and Rs. 3700-5000 
respectively. 

Desirable Qualificat ions 
Bachelor's Degree/or Diploma in 
Journalism 

a 

> 

- 
'i 

(ICAR letter No. 7(24)/85-Per. Ill dated 
30-5-86) 

'I 
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in Book Publishing with speciali- Publishing with specialization in Book 
sation in Book Production. Production. 

iii) 	3 years experience in the tine iii) 	7 years experience in line. 

Production Officer T- 7 (Caiegoy-!!I) 
(Rs. 3000-4500) 

Essential Qualifications 

Bachelor's degree from a recognised 
• University or equivalent 

Diploma in Printing Technology or 2 
years post-graduate diploma in Book 
Publishing with specialization in Bok 
Producticu. 

• 	. S  10 years experience in the line 
• 	 .. . ChiefProduction Officer. T-8 

. 	. • (Calegoiy-!!I) (ftc 3000.5000) 
Essential Qualjflcations 

- 	. Bachelor's degree from a recognised 
University or equivalent. 

• 

. Diploma in Printing Technology or 2 
years post-graduate diploma in Book 
Publishing with specialization in Book 
Production. 
12 years experience in the line 

\ 

,FOR POSTS PEV$.IN111O iPR9DLVnON PUBLICITY AND PUBLIC RELATIONS UNDER THE PRESS AND EDrroruAL STAFF 

	

 

.' CATEG9R}*' - 	 CATEGORY!! 	 CATEGORY!!! 

	

EarenialQuji/lcasioris 	 Essential Qualifications 	 Essential Qualifications 

(i) Matriculate i'itfratl&.st one year's 	(t) Bachelor a Degree 	 (i) Bachelor's Degree 

	

Certificate in thojrrdIt 	 (ii) 3 years experience in the line 	(ii) 5 years experience in the tine Miru mum 
experience will be 7 years 10 years and 

MatiicuIateitrs exçciience 	 12 years for lateral entry to posts .. 
in tee line 	$I' 	 carrying scales of pay of Its 30004500 

13 	
- Am41 	 ' 	 R 3000 5000 and its 3700 5000 

- 	 respectively 

Dewvbfe ' 	Jcasiojzs 	' 	, 	 Desirable Qualflcations 	 Desirable Qualifications 
' 	 .: • '.I 

Dipl 	'she Trade 	- 	 Bachelor s Degree/or Diploma in 	(i) Master s Degree in the subject. 

	

3 	Journalism 	 (u) Bachelor s Degree or Diploma in 
Journalism 	 - 

I 	
Technical Assit (Production) TI! 3 	Assislant Production Officer (7' 6) 

• 	
•/•• •. 	

(Cat. I!) (R& 1400-2300) 	 (Category-III) (Rs. 2200-4000) 

	

/ 	 Essential Qualifications 	 Essential Qualifications 

• 	i) Bachelor's degree from 	 1) Bachelor's degree from a recognised 
recognized UnvcrsIty or equivalent 	University or equivalent 

ii) Diploma in Printing Technology 	ii) Diploma in Printing Technology or 2 

- 	 or 2yeart post graduate diploma 	years post graduate diploma in Book 

\: 



- 1-  
- 

Desirable Quabjications 

Conversant 	with 	computer-based 
composing and printing 
Knowledge of Hindi 

NOTE: To safeguard the interest of the exist- 
ing incumbents it was decided that the existing 
qualifications wilt be applicable to the 
Council's employees in position as on date i.e. .. 
26-8-89, for the purpose of promotion only 
against promotion quota vacancies. 

• 	

S 	 (ICAR letter No. 7(7)/89-Estt. IV dated 
• 	

2-2-1990) 

Printing Officer, Press and Editoria! T-6 
(Category-Il!) (Rs. 2200-4000) 

Essential QualifIcations 

Diploma in Printing Technology. 
5 	years 	experience 	in 	supervisory 

• 	 capacity in a Printing Press of State or 
Central 	Govt. 	organization 	or 	any 
Instituteof repute. 

• 	 (ICAR letter No. 7(7)188-Per. III 
dated 17-3-89) 

ICAR leite.r nos. 

 7-108-Per. HI dated 27-1-79 

 7-26/79-Per. UI dated 12-9-79 

 7-27179-Per. III dated 28-3-81 

 7-55/79-Per. III dated 4-4-81 

 7-31181-Per. HI dated 22-10-81 

 .7-11/82-Per. UIdatl 30-9-83 

 7-10178-Per. III dated 24-1-84 

 7-8/86-Per. HI dated29-l-87 

 7-24/85 Per. III dated 30-5-86 

 7-7/89 Estt. IV dated 2-2-90 

 7-7/88 Per. III dated 17-3-89 

> 



Name 

A Das Choudhu2v 
Ajit Kuxnar Dey 

Manik Chandra Das 

Rameshwar Rai 

Deben Chandra Das 
Shiriewell Nongnen2 

Dilip Ch. Barman 
Ksh nan 
)eben Chandra Deka 

H7 

jj Mu

7Dwi 
J 
SK 

iHandique 
19 Pranab Kuniaj- Dey 
20 
21 Prabhat Chandr. Das 
22 Sibendra Nath Tajukda_r 
23 Smt. A Nongbri 
24 Sri. Kusal Chandra l3ora 
25 Sri. Bikash Sarma 
26 Sri. P.K Rrrnm '4 

13 
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4111 

jon to cat. II 	Demotion 
s T-1I-3 from T-11-3 

toT-1-3
. 2.12.99  

_____

i-7;  
2.12.99  2.1:2.99 

 2.1:2.99 
____ 2.12.99 

2.12.99 
2.12.99 

 2.1:2.99 
111 .95 

2.12.99 

1.1.95   2.12.99 
1.1.95 

.99 

I 1.1.95 
1.95 

1.1.95 

1.1.95 
1.1.95 
1.1.95 
1.1.95 
1.1.95 
1.1.95 
1.1.95 
1.1.95 
1.1.95 

2.12.99 
2.12.99 
2.12.99 

2.12.99 
2.1:2.99 
2. 1:2.99 
2. 1 2.99 
2. 1:2.99 
2.1:2.99 
2. 12.99 
2.1:2.99 
2. 12.99 

Applicants particu1ar 

Educational 
Id 

Date of Service as 	Next 
2 

Qualification Technical Next 
AssessmenUas T-2 	Assessment 

P.JJ. Corn. Passed 
KS.L.C. Passed 

26-9-81 as T-  I 1.1.87 as 1-2 
T- I - 3 

1. 1 
7.11.77 as SE (Jr. 

1.1.95 as T-1-3 'F-i 1.10.82 as 
H.S.L.C. Passed 
H.SLC. Passed 

8 . 1 2.83as 'F-i I.I.90 as T-2 1.1.95 as T-]-3 
H.S.L.C. Passed 

3-9-83 as T-1 
12.12.77 as. 1-1 

1.7.89 as T-2____ 
— 1.1.95 as T-1-3 

H.S.L.C. Passed 30.11.83 as T-1 
1.1.85 as T-2 
1.1.89 as T-2 

1.1.90 as T-1-3 

I.Sci.(1nterScjen) 2-4.80asT 1.1.95 as 1-1-3 

BA. Passed Th. S.LC. Passed 

____ 

30.11.83 as. 1-1 1.7.87 as T-2 
I.7.9lasT-]3 
1.1.95 as T-]-3 15.10.82 as.T 

Lab. 
in Khasi I Assistant 
P.U. Passed 
H.S.L.C. Passed 

9.4.80 as TF 
18.3.83as'F-i 

H.S.L.0 20.4.79 as 'F-I 
:l.1.89asT2 as 

 
I l.7.94L]3 

ILS.S.L.C. Science& 1.S.77as 1-1 29.9.84 Select 	T- as 
---- 

Pre-exam in l.7.90a.s T-1-3 
medicine 2  Lab. Assistant 

H.S.L.C. passed 
H.S.L.0 Passed 

28.11. 83 as T-1  
8.11.83 as 'F-i 

as T-2 
---1.1.95 as T-1-3 

P.11 Passed 20.1.83 as T-2 
1.1.90 as T-2 
[.1.90 as T-I-3 

-- 1.1.95 as T-1-3 
1.1.90 continue T- 

PU Corn. Passed 
H.S.L.C. Passed 

30.7.82 as T-L 
16.7.82 as 'F-i 

j189 as T-2 
1-3 
1.7.94 as T-1-3 

28 11 83 
1TL7.89 as T-2 

as 
1.1.95 as T-1-3 

H.S.L.C. Passed 
Teci 

30.11.83 as. 1-1 fl.7.89 as T-2 l.l.95as 

H L .S..C. Passed 
28 1asTTrfi — 
18 .1.83 ITL7.89as 

_ 

H.S.L.C. Passed 15.6.83 as 'F-i 
T2 — I 1.7.89 	T-2 as 

I.1.95as1-]..3 

H.C.Pe  
,4 . 12.82 

1.1.95 as 
1.1 	T-]-f .95as HSJC. Passed 

207.81asiiD1 1.1.95 

\1~) 
'T 

- ,-1 
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ANNEXURE- Rr 
• 	\t......)./ 	

(s.. 	 .. 	• 

I N THE CENTPAL 	 TRI BUNAL . 
JODHPU 13CtCH,JODIiPUR - 	) 

DATE OF ORDEI :19.03.1999. 

ORIGINAL APPLICATION NO. 91/1998. 

Babu Lal Praapati S/a Shri Mangla Iarn, aged 
117 years Fieldman T-II--3. 

flam.Singh Panwar S/a Shri Gulab Singh ogc1 55 
yerars 	'ioldman 	T-II-3 	Genostic Section 
Div. IV. 

Girdhari 1an S/u Shri Birdha Rain aged 411 YCaLO 
Fieldman T-lI-3, E.M.Section Div.Vi. 

Lhan,.r Singh S/a Shri Udai Sincjh ag'd '12 
years 	Fieldthan 	T-I1-3, 	Agri.Cngg.Section 
Div. Vi. 

1.?xni Nnrcvn .ic Shri har t) - r ItqE-cl ''.I 
(sI.a(Lv'r 	i- 	I-n, 	C] incc'Jc.zy 	C.... 	j•• 

Shanti Lal Sharita S/0 Shri Tej R.j aged 112 
years, Field Asatt. T-II-.3, Water Shed 
Management Section Div.II. 

7. 	Bheru Singh S/o Shri Pratap Singh aged O 
years Field Asstt. 	T-II-3, 	Div.XII. - 

8. Manohar Singh S/a Shri 	Bhanwar 	Singh aged 	40 
years 	Fio1dma T-II-3, 	Crop 	Iinp •vemeni 

• 	\y" Div.II(,. 
ti 	 I' 

	

,•. 	9. R.S.Mettiya 	S/o Shri 	Guman 	Singh aged 	41 
years, 	Observor 
Div. 

T-II--3, 	Clirnetology Section 
II. 

10. R.S.ChOUIWr) 	5/0 Shri 	i.S.Chouhaii aged 	11 1 1 
to years, 	Observor, T-11-3, 	Animals Section Div. V . 

All . in Office of the Central Arid Zone 
Research Institute, Jodhpur. 

Applicants 
VERSUS 

Indian Council 	of Agricultural 	fleaearch, 
Krjshj, 	hJwan, 	New 	Delhi, 	through 	its 
Director General. 

Secretary, Indian Council of Agricultural 
Research, 1rishj Uhawan, New Delhi. 

Director, 	Central 	Arid 	Zone 	11 eo'arch 
£titute, Jodhpur. 

lb 

tj 

1. 
Respondents. 

.1  
- 

I 	H 

T1 
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that 	subsequent 	mcrit 	pronmt2oi, 	LUU 11 1 	Y• 	

,.... 
jr-4 	the 	o.vlcns 	renderc3 	in 	T-1-3 	:i1l 	C;)unt 

! 

t owarda 	compu'.itiori 	of 	five 	year3 	8ervicoL 	;ii4 

The 	')rder 	Annex.A/20 has 	been issued by 

the 	respondent 	Council 	in 	pursuance 	of' 	oi:der , 
Annex.A/21 	which 	was 	issued 	for 	removal 	of category 

bar 	1'etween 
ki 

catejory 	- 	I 	and 	category 	- 	11 	and 	t:hus 
for 	further con3i,:ratjon 	the app1icant3 	perfurinance 

/ 	as 	T-I-3 	for 	five 	years 	was 	only 	roquirec 	to 	be 
0 	corsjdred 	but 	the 	respondents 	have 	issued 	another 

order 	dated 	10.1.1996 	(Annex.A/19) 	Indicating 	that 
'a 	) 	r 	.i der 	•l 	t 	) . 2 	J 	'95 	woo] •.1 	a;d'ers ely 	at (oct 
t h 	n i c.  r 2 t. y 	L r1 	ri c'i: 	t i cn 	c  

thçe•(ore, 	service 	rendered 	in 	T-I-3 	tor 	the 	purpose 

of cc.mputatjon of 	five years of servIce 	for grant 	of 'I merit: 	promotjo,i/;idvanp'e 	increments 	from T-1I-3 	to T- 

4 	shall 	not 	be 	counted. 	it 	is 	alleged 	by 	the 

applicant 	that 	modification 	of 	earliet: 	orde,: 	by I L's 
Annex.)/g 	has 	deprived 	the 	app1icant3 	of 	their 

: riht 	which 	hd 	accrued 	to 	them 	earlier 	than 	the 
date 	of 	issue 	of 	Annex.A/Jg, 	therefore, 	the 	order 

•0' 

Annex.A/19 	deervea 	to 	be 	quashed. 	For 	the 	recsons 
'.. 

as 	taLed 	above 	orders 	Annex.fl/j. 	to 	A/18 	are 	also 

required to be quashec3. 

5. 	The 	respondents 	in 	their 	reply 	have 	stated 
'thot 	the 	order 	Annex.A/19 	is 	perfectly 	legal. 	That 

/ 	14 	persons 	were 	placed 	in 	T-II-3 	category 	by 	the S 

Council 	as 	per 	their 	order 	innex.A/20 	dated 

24.8.1995 	keeping 	in 	view 	the 	order 	of 	the 	Coi.incii ' 
dated 	1.2.1995. 	Subsequently, 	the 	ordeç 	of 	the 

Council dated 	1.2.199 	was kept 	In abeyance bya Fox 

/ 
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
KRISHI BHAVAN NEW DELHI. 

.18-1/97.Estt.IV 	 Dated the 3 d  February, 2000 

ed 
	

All the Directors/Project Directors of ICAR Research 
Institutes/NRCslProjects Directorates. 

Subject: 
	

Modifications in the existing Technical Service Rules of the 
ICAR - Notification regarding. 

Sir, 

As you are aware, a proposal for revision of some of the provisions of 
existing Technical Service Rules has been under detailed consideration of the 
Council for the past quite sometime to remove the anomalies and to improve 
and update the qualifications. 

2. 	The matter was considered by the Governing Body In its meeting held on 18th  November, 1999 and based upon the decision of the Governing lBody, the 
competent authority has approved the following changes in the existing technical 
service rules: 

(i) 	On account of two overlapping grades of T-1-3 and 1-11-3, the 
assessment promotion has become redundant and therefore grade 

rP " 	structure in Cat.l and II has been modified as hereunder :- 

Existing 	- Revised 
CATEGORY—I 

T-1 RS. 3200-85-4900 T-1 RS. 3200-85-4900 
1-2 RS. 4000-100-6000 T-2 RS. 4000-100-6000 
T-1-3 RS. 4500-125-7000 

CATEGORY — Il 
T-1I-3 RS. 4500-125-7000 

------------ 1-3 RS. 4500-125-7000 
1-4 RS. 5500-175-9000 1-4 RS. 5500-175-9000 
T-5 RS.6500-200-1 0500 T-5 RS. 6500-200-10500 

\ 
As per the revised grade structure, the entrants of Category I at 1-1 
grade would contInue to be regulated for aS$eBsment train T1 to 	, • 

2 after 'five years of service as at prese141: fwever, fr6,1i 1-2 grade 	•. 

. such personnel possessing the qua itttoas prescllbed herein 
further under this order for Category— II fçjdftktt recruItrfoti Woula 
be eligible for assessment promotiort q.4de after.fWè years of 



jk 
service 1  while those not possessing such qualifications shall 
become eligible for assessment promotion to T-3 grade only after 
10 years of service in the T-2 grade. The assessment promotions 
from T-3 onwards to 1-4 and T-4 to 1-5 shall continue to be 
regulated at five years interval as at present. 

The provisions relating to Category barrier for assessment 
promotioiis from 1-5 grade of Category II to 1-6 grade of Cat.11l 
has been revised as under:  Lill 

   

"I 

The technical personnel in T-5 grade (RS.6500-10500) and 
possessing the essential qualifications prescribed as 

	

• 	hereinfurther under this order for Category Ill for direct 
recruitment, shall be eligible for assessment promotion to T- 

• 6 (RS. 8000-13,500) grade after completing five years of 
service in T-5 grade, while: 

The 1-5 Technical Personnel who do not possess the 
essential qualifications as for direct recruitment prescribed 
hereinfurther under this order for Cat.11I shall be eligible for 
assessment promotion to T-6 grade after completing 10 
years of service in 1-5 grade provided such technical 
personnel are possessing the qualifications prescribed under 
this order for direct recruitment to Category II (1-3). 
However, such Technical Personnel in 1-5 grade who do not 
possess the qualifications prescribed i under this order for 
direct recruitment to Category 11(1-3) shall not be eligible for 
further assessment promotion to Category ill of the 
Technical Services. 

Since a revised single pay scale of RS.10000.-15200 by way of 
replacement of their erstwhile pre-revised pay scales as per the Vth 
Central Pay Commission,, has been attached to the existing 
technical grades of 1-7 and 1-8, these two grades have been 
redesignated as uniform and single grade as 1(7-8) in the given 
pay scale of RS.10000-15200 and the movement of technical 
personnel existing in these grades has been approved to be 
regulated under the assessment system to the next higher grade of 
1-9 of Technical Service (Pay scale of RS.12000-16500) in the 
following manner: 

Those technical personnel who are working in T-7 
grade (RS.10000-15200) and have not been 
assessed for T-8 grade would be eligible for 
assessment to 1-9 (RS.12000-16500) grade after 
completion of 7 years of service in 1-7 grade. 

Those technical persôiihèl who have already been 
p1aced in 1-8 grade (RS.10000-15200) will be 

(1 i _--- 
I ~ 1- 
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assessed for 1-9 (RS.12,000-1 6500) after completion 
of 5 years of service in this grade of T-8. 

(f The minimum essential qualifications for direct recruitment of 
technical personnel in Category I, II and III at the entry 
grades thereto would be as per the following model 

7 / 	qualificatlors irrespective of the functional group: 

/ 	(a) 	Category-I 	Matriculate with atleast one year 
Certificate from recognized institution in the relevant 
field; 	/ 

Category -Il, Bachelor's degree in the relevant field or 
equivalent qualifications from a recognized university; 

Category-Ill, Master's degree in the relevant field or 
equivalent qualifications from a recognized university. 

Based upor the above minimum essential model 
qualifications prescribed for different categories, the specific 
qualifications covering the relevant fields, location-specific 
requirements of posts as well as desirable specialization 
wherever required in case of posts of different functional 
groups should be finalized in case of direct recruitment in 
consultation with the concerned subject matter Divisions. 

(v) 	The existing assessment system based upon the CCR 
gradings and records of performance of personnel as 
reflected in the assessment reports/profoirna as well as the 
prescribed benchmark for assessment promotions of 'Good' 
for Cat.l and II and 'Very Good' for Cat.11l respectively would 
continue as such, but for the sake of uniformity, it has been 
decided that the assessment committees should determine 
the benchmark for the relevant period only in accordance to 
the instructions of the Department of Personnel and Training 
for determination of benchmark as under selection method, 
issued from time to time. 

3. 	The modifications, as set out under para 2 foregoing, would take 
immediate effect from the date of Issuance of this Notification. Any 
existing technical employees Who may like to be governed only as per the 
existing technical service rules may do so by specifically exercising an individual 
option in writing to the Director of the Institute 7  within a period of 30 days from the 
date of issue of. this Notification. Option once exercised shall be 
irrevocable and final. With the introduction of these modificajjons in the 
existing technical service rulesthe 33 1/3% promotion quota will be operative only 
in Cat. 1 at the level of T-1. As under the existing prQdçure in force1the vacancy 
in the event of retirement/death/resignation of the eOhriical p4snr1l carrying 

.: 

L. 
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whatever personal grade through assessment promotion in the technical setcTj '  
shall occur only in the initial grade of his appointment under the service. This w1Q' 
continue to be regulated accordingly. However, in the meanwhile no post/grade 
of post under the Category Ill of technical service should be filled up by Direct 
recruitment until further instructions from the Council. 

Kindly acknowledge receipt of this Notification and immediate necessary 
action as per rules be expedited for its implementation. 

While circulating the Notification at their respective institutes, the Directoi€i 
may also endorse a copy to IJSC staff representatives. 

Hindi version of this Notification follows. 

Yours faithfully, 

(N.S. Riiwa) 
Deputy Secretary(Admn.) 

Copy to 

All the DDGs ICAR at KB and KAB/National Director, NATP. 
The Additional Secretary, Department of Expenditure, Ministry of 

•0 	 Finance & Member(Financ&. lCAR,North Block, New Delhi-i, with 
reference to his D.O. letter No.L-236/AS(E)/2000. dated 24th January, 
2000. 

Special Assistant to Chairman, ASRB with reference to D.O. No.50 
4/99-R.11 dated the 24th January, 2000. 
PS to Hon'ble AM/PS to Hon'ble MOS(DAH&D). 
All the ADGs/Director (P)/Director (Finance)/Director (DARE)/Director 
(Works)/Director(Flindi), ICAR at KB and KAB. 
Sr.PPS to Secy.(DARE) & DG, ICARJStaff Officer to DG lCAR/PS to 
Secretary, ICARJPS to FA, DARE/ICAR. 
All Deputy Secretaries including Secretary ASRB/ All Deputy 

• : 	 Directors/All Under Secretaries, 
All the F&AOs of ICAR Institutes, 

• 	 9. 	Secretary (Staff side), CiSC 
10. 	Guard File/Spare Copies. 	

,- 

( . .Sethi) 
Under Secretary(Technical) 

No. RC(R)20/99 
	

Dated Limiam the 11th Feb. ,i()i) 

'l1 the Joint Director of the centres,. All •KVK,i/d  

of the DivLAiøn1' Ff A/A(E)/Medloal Officer/ 

Under them. 	 , 
Secetar.y(3tSff sid 9 e 	 ( 	ç...  

)I 	••f 	. 	( 1' /?.' 	It.f 


